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! Prima facie case disclosed.
Issue notice to the respondents who may
| £file their reply within 6 weeks. No
recoveries shall be effected from the
pay until further orders.

o
Pl

Heard Mr.
for the applicant.

Interim order be communicated
by wire at the cost of the applicants.

- Ty - S
5J HHR
M (J) M(A)
.KE»M -
' Mr. ‘Ramulu on behalf of the respondents
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meeks. The same is accepted.,
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"’ 0.A.50. \208% oOF 1997 /i é
Between :
. ..Rw-Marayanaswamy s/o0.R.Nagaiah
age 54 yrs, & 12 others e Applicants '
and i R \ ;
Union of India, rep.by its Secretary 3 dv)péﬂﬂ\d ;
& D,G,, Deptt. of Posts, New Delhi !; =,
and another . Respondents ’

o

Gaet

aw we/BENCH CASE

Date

14~5-87

11-8-87
17-10-88

31-10-88

22=-11-91

7=4-93

19-1-95

1-1-96

21-5-96

3-3-97
10-4-97

22-4~-97
25-4=97

12-5-97
1-7-97

16-7-97

T2 e cha Foe, r-obos A
e Tha

\ AL 2y e4f224chi§f <y o D)
;‘ﬁéﬁgﬁ'THE C Nfggi ADMIng%EATIVE TRIR ig;rgzggiigAD
L

foo

! j
©17-9) )t 2Ty R Liigped !
ﬁaenf?45° & pegleve. ‘ f

CHRONOLOGICAL LIST OF EVENTS

Particulars

The respondent No.l abolished the selection grade
posts in Postal Accounts Organisation as |per the
recommendations of IV CPC under instructions of
the Ministry of Finance. . i

Scheme of restructuring of cadres of Junildor Acctts.
was introduced by the respondent No.l ‘
The benefit of the scheme was extended to||the
applicants already drawing scale of pay of 1400-2600
The applicants were promoted and appointe: under the
above scheme to the post of Senior Accountants
(functional) from Sr.Acctt. (Non-functionall}.

The Hon'ble C.A,T., Hyderabad Bench givenithe benefit |
of special pay for pay fixation on promotion to the
post of Sr.Acctt. w.e.f. 1-9-85

The Hon'ble CAT Hyderabad had modified its order

in OA 95/9]1 vide RP 25/93

The Hon'ble Supreme Court dismissed theSLg filed by
Resp.No.1l challenging the above decision of the CAT
Hyderabad in OA N0.95/91 and 1068/91.

Resp.No.l had implemented the decision given by the
Hon'ble Supreme Court in CA 1208/92

Resp.No.l gone back on his own orders and ‘ordered
recovery of overpayment from the pay of thé applicants
by regulating their fixation of pay from 194-87 to
31-3-97 T
Resp.No.l had reiterated the above contentgons.
Resp.No.2 had issued orders directing remiftance of
the amounts alleged to have been over paidllor face
recovery, to the applicants, |
Applicants filed OA No,531/97 in the C,A,T.), Hyderabad
Hon'ble CAT Hyderabad disposed the 0A 531/97 at the
admission stage itself, directing the applicants to
file a representation to the Resp,.No,l

The applicants submitted representations to

Resp.No.l

Resp.No.l communicated the rejection of representations
of the applicants dt.12-5-97 to the Resp.Noh2

Resp.No.2 communicated the rejection of Reéﬁ.No.l.
Hence,

the 0O.A.

SN

. Signature of the counsel
g the applicants

for
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Joo IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
. AT HYDERABAD
0.A.NO., \30% OF 1997
Between : ?
- 3
R, Narayanaswamy s/o.R.Nagaiah ;
and 12 others .o Applicants ;
and 5
Union of India, replby its Secretary i"
& DG, Deptt.of Posts, New Delhi & another .. Respondents !
INDEX QOF MATERIAL PAPERS
Annexure Description of the document
C.A.
A.l Copy of Memo No, /Admn.II/SA V/
OA 1297 dt. 16=7=-97
A,2 Copy of Memo No.33(6)/95/PA-Admn.I/499-514
: A.3 Copy of Memo No.33(6)/95/PA-Admn.I/85~100
f‘ A.4 Copy of Memo No.33(6)/95/PA-Admn.I/435 to450
dt. 1=-1-96
) A.5 Copy of Lr.No.7(51)%E.II11/86 dt,l14-5-87 29- 2§
A.6 Copy of Memo No.37(8)/87/PA.Admn.I/III
dt, 11-8-87
A7 Copy of 00 No.l44/Admn.l/EA II/Restruc- 2,3
' turing dt. 31-10-88 l
. , A.8 Copy of Memo No.37(2)/88/PA/Admn.I/ 1?
i ‘. 379-412 dt.17-10-88 \
! ' A.9 Copy of judgement in 0OA No,95/91 — ﬁ??“_ U3
i p A.10 Copy of judgement in OA No.1068/95 _— l"
: 33 L A.11 'Copy of Memo No,148/Admn.I/EA II/CAT/ A~ |
- OA 95/91 dt.4-8-93 |
L A,12 Copy of judgement in Civil Appeal No. we- 3
, 1208/92
A,13 Copy of judgement in OA 531/97 (OA SR g~ S
. No.1292/97) dt, 25-4-97
3 A,14 Copy of identicalrepresentations submitted ST{’-JSTF‘
by applicant No.l to Resp.No.l
A,15 Copy of order issued by Resp,No.l vide | IV
his Memo No.33(5)/97/PA~Admn.I/S8
dt., 01-7-97
} A.16 Table showing recovery particulars -5y
o ® _ proposed to be attached by Resp.No.2 e

from the pay of applicants

NN

Hyderabad Counsel for the applicants
Dt.%=x =7-1997




. 1
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD
0.A.N0. \290% OF 1997

APPLICATION UNDER SECTION 19 OF THE ADMNV.TRIBUNAL ACT, 1985

Between :

4. R. Narayanaswamy, s¥o.Nagaiah
age 54 years, Senior Accountant

3. K, Sattaiah, s/o0.late Narasimha
age 55 yrs, Senior Accountant

T . 4. V.J.R.S,sastry, s/o.Muktheswara
Rao, age 51 yrs, Sr. Acctt,

) 4, P.V,Narasimha Rao, s/o.Ramanaiah
" age 51 yrs, Senior Acctt.

| ﬂ! - /8. A,vijayasaradhi, s/o.Narasimha
" Mutty, age 52 yrs, Sr. Acctt,

5 A. B.Biksham, s/o.Raghavaiah, age
;.) 51 yrs, Senior Accountant

-

. Smt.,V.R.S5ivasankari w/o0.V.R,
Murty, age 50 yrs, Sr.Acctt.

&, G.Ch.Prasad, s/o.Kanakaiah, age
51 yrs, Senior Accountant

&, V.Somayajulu, s/o.Venkateswara
Rao, age 52 yrs, Sr,Acctt.

= 40, V.,Vijayalakshmi w/o.Venugopala
d&) Rao, age 50 yrs, Sr.Acctt.

41. P.Ramachandra Murty s/0.Krishna
Rao, age 50 yrs, Sr.Acctt.

A : ¥2. N.V.V.Venugopal Rso, s/o.Satya-
naravana, 50 yrs, Sr.Acctt.

¥3, Ch.Venkateswarlu s/o.late Laxmi
Narsajak, age 50 yrs, A.A.0.,

(All working in the Office of the
Director of Accounts (Postal),
Andhra Circle, Abids, Hyderabad) .+ Applicants

'a nd

‘ : 1. ©Union of India, rep.by its Secretary
: and D,G {(Posts), Deptt. of Posts,
Ministry of Communications, Dak
Bhavan, New Delhi - 110 001

2. The Director of Accounts (Postal)
Andhra Circle, Abids, Hyderabad-l .. Respondents

1. Particulars of the applicants :
The particulars of the applicants are the same

as mentioned above in the cause title.

The address of the applicants for the purpose of
service of notices, etc, is that of their counsel |Sri B.S.A.

Satyanarayana,'hdvocate, Nallakunta, Hyderabad,
Al

L)

et~
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2. Particulars of the respondents :

The particulars of the respondents are the same

as mentioned above in the cause title,
i
i

3. Particulars of the order against which thiis

application has been made 3

(1-A) Memo No.109~2%*\ /Admn.II/SA V/OA|1297/97 , s
dt. 16-7-97 of the Respondent No.2 |[(A-1 Page :

(1-B) Memd Wo. 33(51/97/PA-Admn.I/88 dt.O0l-7-1997
(A-2, Page No. 2.4

(1-C) Subject in brief:- Fixation of pay |under
FR 22(1)(a) (i) on conversion of non~functional
posts to functéSEal posts. |

%

4, "~ Jurigdiction of the Tribunal : j
The applicants submit that the subject matter

of the impéngedrorder égainét which this OA is bei?g filed

is within the jurisdiction of this Hon'ble Tribunall under

Section 14 of the Administrative Tribunals Act, 1985,

5. Limitation -3
The applicadts submit that the OA is within the

_ 3 _ |
limitation period prescribed as per Section 21 of ﬁqe

Administrative Tribunals Act, 1985.

6. . Facts of the case :

The applicants submit that : j

6.1 The applicants herein were initially recriited
on various dates as specified in the table enclosed| to this

0.A., (Annexure 16 page No, 59 ) in the capacity of| Junior
f !j"""':"—“—"ha-—....
Accountants/LICs. :

o .
—— R

L

6.2 While so, all of them were promoted to the post

of Senior Accountant (functional posts) under the s
I TRERR R T RAReR PORRS

[ad

envisaged by Memo No0.37(8)/87/PA/Admn,I/III dt. 111-!8-1987, ﬁ?}‘ 2“
%
u

by the respondent No.l under the scheme of restruct

———

the cadres of Junior Accountants and Junior Accounts Officers

g,

——— e ——— et

) .3,

Llep =2 |




S,

1

. the pay fixation of the applicants upto 19-1-95 hadlbecome

f=m3mey

in the Postal Accounts Organisation (Annexure 6 page No.

I
and they were promoted vide Memo No.144/Admn.I1/EA|I1/

Restructuring dt. 31-10-1988 of the respondent No,2 as
Senior Accountants (functional) in the scale of Rsi] 1400 -

2600. (Annexure 7 page No, 2.3 -5 ).

6.3 The Memo dt.11-8-87 was again superceded|by Memo

o

No.37(2)/88/PA~Admn.I/379-412 dt.17-10-88 (Annexur

10}

page No.3b-2% ) as per the instructions from th

&
;
%
{
‘g
}
!
g
i
$

yr— Svm—"’_

o

Ministry of Finance, so as to modify the decision

FEPL o

E o Rr—

para 3(3) to the exteht of fixation of the pay of lsuch of

X T

the applicants who were already drawing the pay inlthe
scale of Rs. 1400 -~ 2600 as personal to them, when appointed

to the higher functional grade in the pay scale of|{Rs.1400 -

R.2600 w.e.f. 1-4-1987, Accordingly, the pay of the

applicants was fixed under FR 22(C) (now FR 22(1) (&) (i).

6.4 The applicants herein have approached thiis
Hon'ble Tribunal seeking their fixation of pay under FR
22(1)(a) (1) taking into account the special pay of|Rs,35/-

ﬁ
they were drawing as Junior Accountants and pay arrears of

pay from 1-9-1985 onwards, They have filed two OAs|namely

0A No.95/91 (decided on 22-11-91), OA No.1068/95 (decided

on 25-1-1996) and RP No,25/93 in 04 No0.95/91 decided on

-

7-4-93. In accordance with the judgements (enclosed as

Annexure 9 page No, 3—-)5--}? 3%-43 and Annexure 10, Page No.tau-yf)

the pay of the appllcants fixed under FR 22-C vide Memo

Wi
No.148/Admn.1/EA II/CAT/OA 95/91 dt.4~8-93 (A-11 pa!e No. “&=
- AT e .

and arrears were paid w,e.f, 1-9-85 provisionally subject
to the final out come of the SLP filed by the respondents

in the Hon'ble Supreme Court in Civil Appeal No.1208 of 1992
which was decided on 19-1-1995 (A.12 page No.u&st )Y Thus,

————

final. Thus, the pay of the applicants was fixed under

61 . ”’/’/,ff ool

;
:
L
{
[
g




R Dl

FR 22 (1) (a) (1) (old FR 22-C) on two occasions in the

—— et

jidentical scale of pay of 8. 1400 - 2600; one w.e.f.

!
-4-87 which fixation had become
I

1-9- 85/the other w.e, £. 1

gement of the Hon'ble Supreme Court

final with the jgd
dt. 19-1-1995, The respondents knowing fully well thct

the pay of the applicants was fixed under FR 22(1)(a)(i)

w,e.f. 1-4-87 did not raise this plea in OA No.95/91rand
I

0.A,No. 1068/95.

6.5 While so, the respondent vide Memo No.33(6))/95/ d

PA/Admn.I1/435-450 dt. 1-1~96 have issued orders extending

the penefit of Hon '‘ble Supreme Court judgement to all other

similarly placed persons who were appointed to the,non-

functional selection grade posts of Segior Account

prior to 1-1- 1986, after consultation with the Migistry of

—time— + —=a = et i

{

Finance, _ _ . ]
6.6 The tespondents vide their Memo No.33(6)/95/

PA/Admn . 1I/85 to 100 dt, 21-5-96 (A.3 pagezus ) hdve

clarified that the applicants herein were not entitled for

the benefit of FR 22(1)(a) (i) for a second time as the

—_—————

e T

benefit for appointment tc the functional scalefhas already'
f

L

!
A been allowed to them by treating a non-functiolal selection
| I
grade post as functional post. Thus, the respondents soughi
t

to regulate the pay of all the officials in accordance witl

the above ¢larifications. Again the respondént No.l issu

orders vide his Memo No.33(6)/95/PA/Admn I/499 to 543 dt.

3=-3-97 claiming to have sought recon51deratién of the

matter by the Ministry of Finance and theywhave clarifigd

that the benefit of FR 22(C) cannot be alloéed tWice for

; appointment in the same pdst in the same sCale of pay' ol

" Thus, 1t was ordered that the over paymentB made in thl;




\1“-_'

N

6.7 Fdllowing the above, the respondent No.Z2 issued

individual and identical orders vide Memo No.vfib‘114l

Admn.II/SA V/OA 1297/97 dated 16-7-1997 specifying the
amounts ranging from Rs.21,837 to Rs.24,361. A taﬁle is
enclosed with the recovery particulars proposed a:

Annexure 1%, page No S} . A !

6.8 The argument of the respondent No.l viﬁe his
Memo dt.21-5-96 (A,3 page No, 23 ) that 'the benefit for
appointment to functional scale has already been%allowed
to them by treating the non-functional selectioniFrade
post as functional post' was neither a fact nor shpported
’ by any rule, 1In this regard the factual position;is as

follows : |
{

The respondent No.l has converted all the
selection grade posts as ordinary grade (as Jr.Acbtts)
until again the respondent No.,l had devised a sch?me of

&\ restructuring of cadres vide Memohézlll:gzgz_(A.ﬂ] and
|

decided to upgrade 80% of the posts of Junior Accountants i
! i
including non-functional selection grade of Senio? Accountants§

and fixed the pay of the applicants under FR 22 (1) (a) (i)
b T
o while initiating action to f£fill up the posts in tpe higher
|
grade in accordance with the draft recruitment rupes

enclosed thereto., Thus, it was a promotion on the basis

{ of seniority-cum-fitness of only such Junior Accoyntants

[

with three years of regular service and have pass%d the

departmental examination for promotion and also o@

i
satisfactory completion of probation. So, this promotion

§
was_a regular promotion. This promotion was not given

iy :
]

i treating non-functional posts as functional posts%as

claimed by the respondent No,l, vide Hemo dt.21-5196 (A,3).

v

This was one fixation under FR 22 (1) (a) (i) to the

applicants,

61 ’///,/ -
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6.9

\'l/

The another fixation given to the applicants

was also not by treating the non-functional selection

grade posts as functional posts because that was given

by way of an order of this Hon'ble Tribunal vide OA

i

No.

95/91 (A.9) and OA No.1068/95 (A.10) and RP No.25/93 in

OA N0.95/91 vide Memo dt.4-8-93 (A.11) wherein the

'respondent No.l could have raised the plea of treating the

non-functional selection grade posts as functionalilposts

but did not raise this plea for the reasons best known

to the lst respondent.

of the Hon'ble Court was not functional post or non-

- G B e

functional post but was one of taking the special

Then the matter under consideration

ay into

account for fixation of pay on promotion. ‘he judgehents

of this Hon'ble Tribunal have become final with the

judgement of the Hon'ble Supreme Court in CA No.1708/92
J h i sl

I
dt, 19-1-95, This was the 2nd fixation under FR 22

given to the applicants vide Memo No.l148/Admn.Il/EA

OA 95/91 dt., 4-8-93 wherein the respondent No,l did

Rt e

C

[I/CAT/

not

claim that he was giving functional scale by treatiing the

non-functional selection grade posts. Now as late las on

21-5-96 the respondents cannot reprobate what they }

éppfébated already. Thus, the action of the respond
in seeking to recover huge amounts of money from the
applicants by regulating the pay of the applicants W

retrospective effect is arbitrary and illegal.

ave

lents

ith

6.10

The applicants have filed OA No.531/97 and

the same was disposed off by this Hon'ble Tribunal at the

admission stage itself on 25-4-1997 (a copy of the j

£

ment is enclosed as A-13 page No.J) 2-

udge-

) directing the

applicants to submit a detailed representation to th

respondent No.l to facilitate proper examination of
questions raised in the 0,A, Accordingly, the appli

have submitted identical representations (copy of th

same is enclosed as A-14, page No./'0’9 )« The respondent No.l

Rlez=—

the
cants

e

—p S B il e e Tl e i s b 2niinneanns T i T

W



el

i

tommi et

rejected the representation vide his Memo No.33(5)/

97/PA-Admn.1/88dated 01-7-1987 (copy enclosed as A-15 !

page No. $¥ ) which was communicated by the respondent
No.2 vide his Memo No. \® 22 /Admn,II/SA V/OA 1297/97
dt. 16-7-1997 (copy enclosed as A.1 page No.“i_-li").
Hence, this OA., The said action of the respondents |is
questionable on many a ground to be urged during the

course of arguments including the following :

G R O U N D 5
7. The applicants submit that :

7.1 The action of the respondents in seekingfthe

regulation of pay of the applicants with retrospective
effect is in vioclation of the principles of natural %ustice
t

as no notice was given to the applicants and thus no

affording an opportunity to the applicants to seek LL
alternate remedy and also as per law settled by the

several courts.

7.2 The respondents are estopped now to regulate

the pay of the applicants having fixed the pay undex FR

ap— - oot e

22 (1)(a) (i) in due consultation with the Ministry yf

- —— it i e
[}

Finance as claimed in Memo dt. 17-10-1988 (A.8). e

action of the respondents is also hit by promisory estoppel.

7.3 The respondents did not raise this plea when
the pay of the applicants was already fixed dnder FR 22
(1) (a) (1) in accordance with the judgements in OA No,

95/91, OA No.1068/95, CA No.1708/92 and now they cannot

raise this plea as it is hit by constructive resjudicata,

7.4 The respondents cannot have the libertf‘to treat

a non-functional post as functional post as the fact was

80% of the posts were declared as functional w.e.f.]1-4-87

only and prior to 1-4-87 the respondents did not haye the

freedom to create or treat any functional post which was

/

earlier -

—r—
—

i’
'r
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8. Remedies exhausted :

The applicants submit that as they were

not given a show cause notice proposing these rec

|

they could neither reply nor appeal against thelo

Since. the orders directing the applicants to rem&

amount or face recovery from the pay, they did no
have a chance to appeal against the impunged orde

they could not avail any alternative remedy becau

overies,
rder,

t the

t

r. Thus,

se of

the action of the respondent No.2, However, as|per the

directions of this Hon'ble Pribunal in OA No.531}97 the

applicants submitted identical representations t¢ the

feSpondent No.l which were rejected, Now, the applicants

are left with no other remedy except to approach/{this

Hon'ble Tribunal ahd the matter is felt urgent in view

of fhe hﬁge amounts‘proposed to be recovered.

9. Matters no£ previously filed or pending with
any other. court or.férum:

The applicants submit that they have not filed
any writ petition/suit/OA in any court or Bench of this
Tribunal with regard to the relief prayed for in|this OA
nor any one of themlis pending.

10. Relief (s) prayed for :
In view of the facts mentioned at paral 6 and
grounds at para 7, the applicants herein pfay that this
3
Hon'ble Tribunal may be pleased to : |
’//;) call for the records and after perusal; declare
the action of the respondents as proposed in

Memo No.,\exW:2>\  /Admn.II/SA V/Spl.éLy dt.

16+7+1997 of the respcndent No,2 and ALmo No.

33(5)/97 PA-Admn.1/88 dt, Q1=7-1997 og

respondent No,l and declare them to be illegal,

arbitrary and inconsequence., &N .

| )
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e

b) direct the respondents to restore the pay

of the applicants herein as was prevailing

|
on 21-5-96 and prior to issuing the imp@qged
\

orders, g
v

c) and pass such other order or orders as deemed

order, while setting aside the impunged

fit and proper in the circumstances of the case,

11. Interim relief, if any prayed for :

The applicants herein pray this Hon'ble

Tribunal may be pleased to suspend the operation of|the

impunged orders as contained in Memo No, tsl-2vV/Admn,I1I/
SA V/0A 1297/97 dt. 16=7-1997 of the respondent No.2 and
Memo No;33(5)/97/PA-Admn.I/88 dt. 01-7=1997 of the
respondent No.l and STAY she proposed recovery, pending

final disposal of the O.A,

12, Particulars of the Bank DD or IPO filed \in
respect of the Court fee :

Y

a) No. and date of the IPOB-\z-21353¥ Bui2e I vyné

b) Office of issue s ’
s QB:SD\ QA’/

c) Office af which payable F

(P, [9:D:D Romeved

11

13. List of enclosures :
i) Vakalat with IPO
ii) OA with material papers

iii) 2 covers with acknowledgements and

address

M ...10.




e r - Y. i o.i - ! { :Lm 3
L

—in.
‘Js

T Y

VERIFICATION

We, the applicants herein do hereby verj‘.fy the contents

of paras 1 to 13 and declare them to be true to the

L}
-
.
1

best of our knowledge and also on legal advice., We{did

not suppress any material facts of the case,

S.No. Name & Designation Father's name Age Signature

| 7
1. R.Narayanaswamy, s/o.Nagaiah, SA, 54 LW/
] |

ii ' 2. K,Sattaiah,s/o.late Narsimha, SA, >> W’/

1 3. V.J.R.S,sastry, s/o.Muktheswararao, SA, 51\ 5\ - deda-

v

4, P.V,Narasimha Rao, s/o.Ramanaiah,SA, 51 @\}M

5. A.Vijayasaradhi,s/o.Narasimhamurty, SA, 52 h-'bm‘”‘g

2]
){VG }Qﬂkﬁ“.&
7. Smt.V,R.S8ivasankari w/o.V.R.Murty,SA, 50

8. G,Ch,Prasad, s/o.Kanakaiah, SA, S1 (4k§%£%§§fégls),

9. = V.Somayajulu, s/o.Venkateswararao, SA, 52 \J.S‘S.,U.,\WW""‘”/

\)~WM!},Q.GWM_
\
11. P,Ramachandra Murty s/o.Krishnarao, SA, 50 PO\)(\

12, N,V V., Venugopalrao,s/o.Satyanarayana, SA, Sm&)@%ﬁé&u
13. Ch.Venkateswarlu s/o.late Laxminarsaiah,AAQ, 50 ,‘z
}lU /(/

6. B.Biksham, s/o.Raghavaiah, S8A,51

10, V.Vijayalakshmi w/o.Venugopalarao,Sa, 50

N———"
. }
Hyderabad Counsel for the applicants

Dt. 39 =7-1997
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rH F ACLCOUKRYES(POSTAL) tA,P.CIRCLEIHYDERABAD~500001
I

TIPICTE OF THE DIRECTOR U
, .
J . qi-— - -
No. /{9 /homn 11/Sh V/cA-1207/07 . Dt,16=7=97
£
»
MEMO - ;j
=120 . | |

With reference tc his representation dt,12-5-97 addresced to the
Jectorate requesting for re-consideration of the benefit of! R 22(c) .
allowed 'again on'1l=4=87 for a secohd tige, SrisELEggzgggggnﬁkéggggﬁiguﬁ.Aqr
intimated ) ctarate v B
éh consideredy

is hereby. informed that it has beesn,
1r.noﬂ§§1§l[22£§%:§g¢n I/88 at, 1-7&?7 that his request has ke
Therstatus of selection giade posts[has~ gince ‘been déhanged consequent od f{
extending the benefit of FR 22(c) ap per the judgement of thef on'ble }
Supreme Court and these posts are téeated as ‘functional posts'¥ 8uch H.
¢ 'same status as-on le4iB7-are not

employees when placed in a post of f
entitled for the béenefit of FR 22(0 for. qéecond timeg ’herafore, the {
§1~4-87 onwards are propoded to ‘be . |7

n !

|

i

H .

'over-paid ray and allowances w,e,f,
-recovered from your P2y and allowa fes commencing from the mgnth of
f
¢ i {‘[:I

July, 1997,

» t
_ This issues with the approval %f the DA, (P), 7

TTe—
ACCOUNTS .OFFICER/PAY GROUP

~, "To -fif N
» srt SHopo, Sy - l: .;

o T cdebn,

— —~
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OFFICH OF THE DIRECTOR or ACGOUNTB(POSTAL)tA.P.CIRCLEnlYUﬁM‘Bf\D-—BOO
Nn.:iJ\{inamn I1/80 v/on-1291/91 pDt,14~T7-97
MEMNO

1

viith reference to his rapresentation At 12-5+97 nddrarsed to the
Niractorate reguastinyg for ro-conaideration of tha benefif of r 22(c}
allovad again on 1-4-87 for 2 macond timga, Sri SR Yo 3 gAr
18 hereby informed thint it has been intimated Bﬁ—iﬁa rootora vide
1r.no.33(8)/97/Ph-Admn 1/88 at,1=7~87 that his request has bean conajdered,
tha nratus Hf Malnction grada posts has since bhaoaen changed eonseaquent on
axtanding tho L PG G TR a3(n) nan per tho jnt]v,mnmnt--oﬂ the tion'ble
Supremo court and thoao postn are typeated nn Punational poste. naah
amployeas when plagnd in A pont Of thy oame Atatugs ns on 1-4~87 are not
sneitled for the nopefle of FR 22{2; €am ghecond tlmo. Thexrafore, tho
ovoer-pald pay andG allowancons WeOe£a 1md=81 ontarde ALH proposnct to bhe

racovered from your pay and‘allowmhces cormencing £rom the month of
July, 1997. ‘

This issues with tha approval bf the D.A. (P}, e

. P
To - , : C © ACCOUNTS OFFICER A

§_!."1 ‘4 .E_QJV\J\_QJZX . S'B_—, . ‘ ® P gaROUP
g ha g 0 o [Ty bt
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OFFICE OF TIIE DRDIRECTOR OF ACCOUNTS(POSTI\L)xA.P.CIRCLE:HYDBR}\BAD—SOOOOJ.
- ' LY
No, /] % /Admn I3/3A V/OA-1297/91 e DEt,16-7-97

MEMDZO

wWith rafercnce to his represcntation dt,12-5-97 addressed to the
Diroctorate requesting for re-consideration of the bongfit of TR 22(c)
allowed again on 1-4-87 for a second tipge, Sri Vo R G g LG a’r‘,.
is hereby informed that it has been intimated BY the Dircctorate vide
1r,no,.33{5)/97/PA-Adun I/88 dt.1-7~97 that his rcquest has been considered,
Tha atatus of nclnctlon grade posts bas sinco been chanqed consoguent on
oxtending tha benoflt .of FR 22(c) aa per thae judgomont of the Hion*hle
Suprcme Court and these posts are treated as functional posts, Such
employees when placed in a post of the same status ags on 1-4-87 arc not
entitled for the behefit of FR-22(e) for abecond time., Therefore, the
over-paid pay and allowances w.o,.f. 1-4-87 onwardn naxe proposad to he
recovered from your pay and allowances comnencing from the month of

.iuly, 1997,
This issues with the approval of the D,A,(P).

N A

ACCOUNTS OFFICER/PAY CGROUP

To NI T .
Sri \n \} 5 Ny, (.\,\J . i\ ,}\ .
- 7

e N |
£ iy (//;*(E—

ﬁ~—/"”"\/
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GE‘F? F‘ OI»’ THE th? TR OF AM%W‘%(S’Q&‘IMJ lhiﬁ’.hkk amzmnmamm GLiR)
to, | ) /mm 2I/00 V/OoRe1207/97 0 [%,03.Ge 797

- HEHo

Hith rofereann to his reprosontation dt.12«=5«07 adlresszad o the
Dirvetorate roquem ing for mrowconsideration of the wmef‘.'.t of !'"! 224
ollousd again on 1-4-87 for a oocond time, SrL |- Qe nx i) ﬁ_gw(f
13 hareay infornod that 4t hao boon intimsted by tw 1] rnc:t:.ovatc- kY
Zr'or’..ﬁ.33(.i)/9?/??s Aon X/868 dt,1eT7-4T that bds rnqw*et hon Bboon ranaidnmd,
The status of sniacktion jrade posts hag since hern changsd conseguant on
exbanding the osonaefle of ™M 2%5(9) g par the fudjoment of the lon*ble
Eunrema Court ana thoso pists arc trooted as functisnal ponta, Such
Mcpla renn wasn placed 4n o poct of the same statun as on L-4-i7 ars not
antitlied for thc benefit of Fr 22{(¢) for & szeond tine,, Thercfisre, the
ovarepaid pay and allowancos v,0.f, I=$«87 omarde pre proposcd to he
recoversd i‘m@n your pay and anamm-.:os m:rwmim from the month of
ﬂulﬁ?a, lgﬁm

Thw fetuon with tho a;,chroval Bf tho D.A.(P). ‘.

/f-/

fra it 1 Lﬁ’ Y oan
.‘:. P . "'!’ » I‘ _'P R Ey ai’p
8z, 6)“ V'.‘n‘ WM@\A\A .li , ACTOURTR OF tf i
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' OFFICE OF THE DIRECTOR OF ACCOUNTS {FOSTAL) tA P.CIR

Ko ) )/AFmn 13/3N V/OA-1297/97

R -

MEMO

- . Smi S —

With reference to his representation dt,12-3-97 addrassed to the

Directoxata requesting for re-consideration of the penefit of YR 1 (c) K A
allowed again on 1-4-87 for a second time, Sri N\Lofo v NANE
ts hereby informed that it has baeen intimated by the Diretorate vide

1r.no,33(5)/97/PA-Admn 1/88 4t,1-7-97 that his requs

The status of salaction grade po
extending tha benefit of FR 22(c

sts has since been ¢
} as pex the judgemse

Supreme Court and these posts are treated as functio

employeas when placed in a post o

entitled for tha benafit of FR 2
over-paid psy and allowances w,o

recovered firom your pay and allowances qommencing

July., 1977.

L.! ’ +
.

- TO - ’ .

A Bri i ”\S‘_\" \f;"“'y_’\‘) ""}Q" L,(:hA Q-IH’:;\ ‘.’C

.g‘:dl_t Fl- !& ~ rpathx)‘
. I o

R e

LY

2{c) for a gacond ti

1/ | 5
:mtﬁ?ﬁmmgﬁﬁﬁﬁm

O£ HYDERABAD-500001

st has beeon considered;
hanged consequent on
nt of tha Hon'ble

nal posta, Such

¢ the sama status as on 1-4-87 are pot

ma. Therefore, thae

.£. 1~4-87 onwards are proposed to be

This issues with the approval of the DA.(P). .

P T

Bl 4

firom the month of

ACCOUNTS OFFICER/PAY /GROUP
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OFFICE OF THE DIRECTOR OF AccoUNTs(POSTAL)zA.P.CIRCLEsHYDERABAD-SOOQOI

No. |15 /Acﬂm'n/sa V/OA~1297/97 | _ Dt,16«7-97
' MEMO

With reforence to his representation dt.12-5-97 addraessod to the
pirectorate roquesting for re-consideration of tha bagno 24t pf FR 22(a)
allowed again on 1-4-87 for a sacond timas, sed [ ok o
is hereby informed that it has been intimated by e Directorate vide
1r.n0,33(5)/97/PA-Admn 1/88 4t,1-7-97 that his requast hae been considered
The status of selection grade posts hias since heen changed consaeguent on
extending the benefit of FR 22(c) as per the judgement of the Hon'ble
Supreme Court and these posts are_treated as functional posts., Such
employees when placed in a post of tha nama statud as on 1-4~87 are not
entitlod for the honafit of FR 22{(a) for a second tima, Therofore, tha
over-paild pay and allowances W.a@.fs 1-4~-87 onwardes arae proposed to be
recovered from your pay and allowancens commencing f£rom the month of

July, 1997,
{ This 4issues with tha approval of the DA.(P},

‘o . o o - .
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oFrICH 65‘ TR DINTCTON OF ACCOURNTA (POBTALY AP !.I’!’WJ?-IIWD‘!".MBAO—SOGOO‘

no,,"-)..\‘-] /Kam 1X/eA V/OA-1207/07 ' .3 8-T-97
NEND

With rofnrance to his rapreoaontation de,12-5-07 adirenssd ¢o tim
Dirzoterata :aquosbing for ru-gonaiderstiom of tho bepef i 72{q) A
sllowsd again on A«4«87 for a sneomdt tige, Srivly VoS Clacd o £
i hore $nformot that 4t han boon dntimated by @ Uircctorate Vi
Leoeno, IBI/DT/PA-AOmm Xf00 At 1=T-NT that bia ragquest has baoen con jidnred,
Tho otatuo of coloation grade gtn hag ainoe bHaen ohanged ¢dhaagquont on
extorkling the Danafit of R azfg) an por tho judgeinent of tha Hon'hle

Supremn tours anld thono poats arg tyonted an functisnsl posta, Buch
loyoos whon placed dn a posgt of thana;g ptatus as mn =497 arao nat

oneitied for the sonefit of rr 22{n} fur aAdoonrd time, Thorafora, the
ovor-pald pay and allowineen we,0,f, 1-4-97 omunrds are proponaed o he
rocaverad-from your pay and aliowanzne oommonaing fxom the month of
July, 1997, ' .

. Thin insuos with tha opproval of the DA (P)Y,
.‘: c _.___"__t—/’.'— s

- ol 7I914x
ACCUNIITA OVERCER/PAY Jnonv

TO 2, N .
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OFFICE OF THE DIRKCTOR oF ACCOUNTS(POSTAL) 1A P, CIRCLRIHYDERABAD- 500001
Mo D>Cfndmn TT/OA V/ON-1207/977 ' Dt} G707

KA

mMEMO

v With reforencoe to his represontation di,12-5-~97 addreased to the
Biractorate roguesting for ra-consideration of tho henmi’,ﬁ.t. of IR ?.(c
allowed agsain on 1-1~07 for a ascond tirle, Szi O

i hem informoed that 4t has boon int t@c& hﬁa mc Tata visa
Lrono,33(5)/97/PA-Ndn X/08 Gt,1«7+87 that his rogqueot has boan conofderaed,
Tha rataws of oeloction grade posts haa sinese heon changed consacguont on
extonding the henofit of FR 22{n) as por tha Sudgemant of tho Hon'bloe
Bupremae Court and these poats aro tpeated as functional posts, Buch
employoea vhen placed 4n & post of tho same otatus as on 1-4-07 are not
antitlod for the bonefidt of TR 22(4) “£or abécond timo, Thoreforo, the
over«-paid pay and allowanced w,a.il,;. 1-@,-8 onwards are propoged te bha
racavarad from your pay and anowancaa commenaing £from tho month of
Jmly,, 1997, .

“\ Thin .i,mmcm with tha appmval ’:)f.’ the DA (P), i
' S /C~//c /@(")(5
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OFFICR OF TIE DINKUTOR OF AUCOUNTS{POSIALYtALP. JINCLRGHYDRIARAD-800001
tto, D2 )fodmm 11/88 V/OA-120T/97 . Db AG-7-07
J . :

nEMNO
1#ith Feforonca to hins reprosontation Jt,12-8-97 addressz?d to the

Directorate requepting for xe-conaidaration of the honafik of FR 2:’}0)
gilowad again on 1-4-87 for a socond time, Sri I 40— fan A
48 hareby informod that At hap boon intimated by tha ctoriEa  vi
12.n0,.33(8)/97/PA -Admn X/88 At 1«T=0T that hin rogquost heg heen conaidared,
The status of selection grada poets han mincn hoon ehanged eomsaguent on
axntanding the benofit of FR 22(a} as per tha judjomens ol & ion'bloe
Supremo Court afkd theng poAts ore troatod an funchional § . Monh
employaon whan placed in a poot of tha anme otatun 48 en l«4-07 are not
oentirlad for shn hanofit of FR 22{e) for n ancnnl tima, Yharofora, thoe

over-paild pay and allowances w,o,£, 1-4-07 onwardn are nod o ba
racovered £xum your pay and allovanbes commmnaing from tha ponth of

July. 39?70

This Aasuas with tho approval 'of the DAL (P), '1
| R
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—

|
! MEMO

1 ghat. 4t has baon int

PIRMCTOR GF ACCOUNTS(POSTAL)SA.P,CIRC

1,53 HY DERABAD= 500008

M i Db, 16=T7=97

r

he Penefit
SAVEA.

5 ol 1 W

vted Iy

With rgoferance to his r@breamutation dt,12=5-p7 addrodosd to tha
Diractorate reguesting for re-consideration of e yi 22{¢)
allowsd again on l-4-37 for a socond tim ari )

A6 heraby Snforres

e 242 X ‘57 ’
bat his requanst han basn considored

BronoeH3LHYWEICABAMN X/E8 dt,1nT#8T7 &
nince boon changed gongeguont on

{1 etatus of telacticon grads po
exterding the henefie of FR 22{c
Oupreae Gourd and theae posts Grg &7

tha samo status az o

aisployecs
ankitlaod fov

ate hans

whsn placed in’ a post of
the conefit of FR 22(g) for
nees! w.e,f. l=4-8

gvarepaico pay 4nd allove
and allowances CcoQ

ruexprared from your pay
".{‘31}(9 199?- ' '

B
e

This Jasues with the ap

. i
Y (‘J\,\\“‘ IKLUL\,[L‘} \‘_g .,’3\ ,
s L

) an por tho judgement of the

+aated as functional posta,
n 14«87 are not

i o '
|
pproval of the B.A, (9){.’

Hon'ble
frach

heoond time, Thorafore; tho
onwards ara proporod to be

mnenct

t

- ’
R Gl
ACQOUNTS OFFISER/PRY

ng from the ponth of

e



Py

0??1-._.‘32 OF TifR LIRs.TOR OF I\."Z:.":Q';INTB(POS'IM) aJ\.P.;IFt-L‘.‘LBBH
wo. || fivem 11/30 V/OA-1297/97

A

), 0,
With refcrencae to his roprescntdition dt,12-0-97 addrasnod ta tho
pDirccteratn roquesting for re=coneidaration of tho 2{9)
ajlousd again on 1=4=07 for & soconf tirde Birs. ' : o‘-fﬁ

ia ho infomrd that i€ hag boen intirmated vy

L1 10 38¢8) /97 /PR -Narm /86 de A~7-0F timt his rocqrinst has boenm consic
Thie status ot calaction grade poots hao ninoo peen changsyd conasguent on
oxtanding the nonofit of R 22(c) a2 par the judgonent.-of the non'ble
Suprone Oourt ond thoss poste are trcated as funotinnal poate, Afuch
enployeas vhioh placed {n a post of the soms Otatas &80 on 1-4-8T7 ore nobt
ontitled for tho benafit of ¥R 22{c) for a paconl tinS, Tharafora, the
ovorepaid pay and aliowanced WeBoEe A=d=TF omrds ara proposad to ba
rgoovorcd £ron your pay and allowantes comwanainyg from tha month of
July. 071, ' ' )

hia fsmeos with tho approval of the DuA.(P).
ol R AT,

o ACCOUNTS owx:m[z‘u o

fix VvV Ve nizofole Koo, A

{3 J: ,..T— »LLSE;@ ‘

N
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OFFICE OF THE DIRELCTOR OF ASCOUNTO(POSTAL)eA.P . CIRCLESHYOR

AD=500001
6. \\) /A% Tx/9n v/oA-1207/97 Dt 16=T07

With reference to hias reprasentation dt,12-5-97 addraessed to tho
Nirestorate roguanting for re-consideration of the bonafit of PR 22({c)
allovnd again on 1-1=-87 for a socond time, Sri C_j}- g_c‘ l#zﬁ j,m,‘pr-}.(r.t.i!g'g’ﬂ{ﬂ
i3 heraeby inform~:l that 4t has been intimated by tho virbatorate vide :
1r.no,.33(8)/97/PA Admn I/88 Gt.1-7-07 that his requast has been conaidared.
The status of nclocktion grade posts han since beon changed consequoent on »
extonding the benofit of FR 22(¢) as per the Judjoment of the Hon‘ble
Supreme Court &ond thosc pesto aro treated as functionsl posts, Such
enployosd then placed in a post. of tho samo otatus as on 1-4-87 are not
ontiticd for tho bhenefit of Fr 22(e) for a second time, Thorefore, the.
overepaid pay and allowances w,8.£f. l=4-87 onwards are proposcd to be
rocovercd from your pay and allowancos comnencing from the month of .
July, 1877. : : i

This fssues with tha approval of the DA (P),

x ‘
5{1;31 ¢ l\. e AQLQEMW &—QM, A ﬂ\') % , ACCOUNT'S os*mc:-:a/my ROUP
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GOVEFRNMERTTOFTIRDIA 7 7
MINISTRY CE CQMMUNICATIONS
DEPARTMENIS OF POST
{OPOSTAL ACCOUNTS WING )
OAK BHAWAN FESANSAD MARG
KEW DL - 110 001,
=

To

Ko.33(6){95/PA~ Admp. 1/ _f_j 5"21/

All the Directors/Dy. Dh"cctovs of Accounts,
(Pcetat). (Except PAO Nagpur)
| ﬂ ) .

Bt ﬁ‘

Sub:  IMPLEVENTATION OF SUPREME COURT JUDGEMENT il s

12(b/9’ ; Floh R
@;g
Sir{Madam, » lj"’
i 3@.‘:

I amxr directed to in‘{ﬁ} a reference to oﬂ:
No.33(6)/95/PA-Admn .1/ 289-304 },bgated 11.10.1996 on  the |
subject ard o state that the matter has been re-cont

Ministry of Finance. They have clarified that the e 220
FR 22(C‘{ _cannet _be sallowed twice for appointment to .z
+

Lateld
W

o]

A J!

if any may be recovered. gleed

N
wh
£ o

)

he pame scale of gy%Overpayment made in thi:

W,
[ RN ARO .

'ASST'T. DIRECIOR GENERAL{. .. . %)

|
Yours feud! S .

|
\
i om s

.
kX

-
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-l'h[NISTR‘; OF COMMUNIC AT IONS : DEP RTMENT OF »pOST L
POST AL ACCOUNTS-WING : DAK BHAWAN t SANSAD MARG
NEW DELHI-110 001,

H0.33(6)/95/P A~ Min. I/85 to 100 Dated 21-5-1996,

To

M1 Yirectors/Dy,Directors of Accounts (Pootd),

-

Subject: - Implementation of Supreme Court Judgemont
in OA No 1208/92

I e

o In continu: ttion of our letter No.,%3(G)/ a5/ A~
Admn I/43% to 450 dated 1-1~96, on the above subject,

I am dirdeted to. state that the employees appointed to 7

non-function selection! grade post during the period from
1-1-86 to- 13-9-86 may also be extended the benefit of the

gudgement of Hon'ble Supreme Court, All the Selection

rrade pos‘t.a wme digcont tnued therenltor,

Tho quoeotinn
0t llxnl b 0l ,mv ul

Tilin cmptoyanin, in Whono onnen

Dk o Ao bba Hupeame ol g wull

XTI TR P FTEYRRUR P B

(luuluLom_;_’av' v lon” 1rTUunanJ Wno llﬁlj!i.ulllllll-fil, mpnkn

under ¥R 22l1)(a)(1) on thelr plecement in the Tonetionai
gctale of Senior Accountant Introdueed with effect Iron
1-4-87, was considered in consultation with: M1n1311; of
Finance/L,0, Por, lhey aave clarified that ouch cmpLOyeemp
are not entitled for the benpflt of TR 22 1(aszTT§EF7§‘T

second blme ag the benefit for nppolntment to iunrtipnal_l,
scale hag _alrcady been nllowed to them by tzeatigz—bﬁgﬁ
npn functlgnal.é;iBE¥I€Hmérede regts as functionnl post, _j
F}P? of_EZI the employees concerncd may be repulat ol

OOLordlngly md over-payment if oy, mede canrlier moy b

recovered from the pay and allowances,

(This elso disposes of DACP), Iyderavad lebter
Mo, 6/ Mmu, 11/5 4, V/TA/Spl Pay dated 15-4-95 ang DACTE)

Calcutta letter No 1-43/V01 11/Admn, 1-391 datea 1:-4-96}

(T)O ERg R I\IO I).

Yours faithfully,

.d)(hlanTAU 11=5-96
ATTEVE'R S b i o HII‘HIHM. (1A= Arsml)

e AT N ST N R N S A

s =
e e




rtplullhlhtnl bty Ltlo non=Lunelionnd ..4:|u=~LJ:nt (:v

MEH [SPHyY o COHELNTO AL TOUE S DED ACTTHISEY (1 P

POSEAT AU WING: DAK BIAMAR : SANS A 1A (é,ff.
3 MY, Dl‘LlII—HO() 001, ¢ g

No.33(6),95/P AL Admn, 1/435 1o 450 Dated 1-1-u(, L

To .
All]the Direetors/Dy.Direotors of Accounts (Postal).

A3
Al

-Sub'- Implementatlon of Suprema CourtaJudgement in !

0, A.No, 1208/()2

€3 l

M I @m directed to invite a reference to vur lei en
Ho X1y Js%lﬂ“ﬁ&MﬂﬁT73D“4u[d Led |£/5/9H on the ne e

gub ject mnd to state that tlio queutlon of extenzion ¢f oy
judgement of Hon ble Supreme Courl in the cauo of coen e ol
Haroon Roohid and others in the caose of nJ1 ULW?IJI
placed perasons vasg uudgr considerntion, It hin leu

‘ez'_l
decided ln LnanWLLtinn Vith liniotry of }1nn1to Ih‘l el
PhOVL }n(l; cnmlll- Ay o exblendod Gn o plT gimig G o

S oo, Ao g ||1H|~; Lo iy o0 Lheg. " e Aoy Ly b

rllL. nu"’ 0[

T, AGCOUNE M - ex1st¢nh prior Lo T-1-46 Mﬂy Un rn-l'?cd

et TSP

uiul or b the - thc,n I‘R R 22(C) on noLJon nl, haqm fho u|)t( ig

e ma—

an i‘or Uorkjnb on identificd nent ETRY :0]1

[Nt

o

n:.: Lilt. *

quallflogtlon pﬂj, if ay drawn, moy Aloy vo Lﬁkcn =rtc

it i g i v e e i

account for euch fixation. hrrears of pny nrjmln" or
account of  such fixatlon may oe given tonly frox 1/9/55

K copy of the Hon'ule Suprement Cours dudgement «dnted
91795 ia dlgo enclosed for reference,

r

_New Delhi,

| Tours {nitl: iy,
Inel: As nbove (K.?.Da i)

‘ g N Asst,Director henexA; (PA-4) }
No.33(6)/95/PA-tdnn, 1/451 " Dated 1-1-96, :

~ Copy to Secretary General ALl India Poatal fccoun .
Employees A53001atlons B/6 éanga Ran Hospital Merg,

(KK, Baje ),
Aoyt Dlrector Genezal, {24-4)

¢

e ——

7
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OFFICE _MEHORANDUM Pope 15 L,ﬁ} -

'

i e LS . S

OO L -
P f.r e
"\ . - . 1 . .
Copy of letinr No. 7(51)/E.III/85 at. 14=5-87, frow Ministry o, }
Fin'loy Dopartmant of Fxpendiiure rocaived undar G.O.1, Hinsoury €%

ev=ion:-anicationn Dngt.’of Poabu, Maw Dolhi lr, No. 7-13/87-F.1

1 Heods of Postal Circles and COpY andorsud
1L Dy/Diructors of Poglgl fccounts,

> ™ - ) o ) - [ '
Subi~ flucommondavions ¢fithe Tourith Crniral Po
disoontinug Scieifion Grady fop posi;

. [ l y h
Comuission to F
in.Graup 'C' and 'D',

The undorestgan. 40 dirvod.
Pay Cumwiguion in poragraph 23.10-07 part I of its raport has
rocomucndod inter-alia, “%hat She Soloction Grade showld not [oJUN E
convinuced for the pusits in Greup € und D wharo they arn applicanle I
ot prosunt end $l ozistipg incumbrnts in tho Suloesion Graco ° oy
may bn allowed $o cuntinuh in the appropriate socles rocommendod
by thew.os personal o then, Mith the promulgation of Contral
Civil Surviers (Revisnd Eoy) Rulcs, 1 98% which 1as bggon notifiod
O 272-86 B Hodm Y Gk Ive. from T1-1-B5, §He cbove rooommendatieps
O Thi TOUrtHPaY " Comnis ion stends Jwplim:nfad, A raoféronce in
fﬁis'connoction“is"hlsn"invithd'fﬁ‘?hﬁ provisions contnined in

tou soy that tho Fourti

the nots below pert A of|the first schodule of the'Contral Civil

Strvicos {Rovised Pay) Rplos, 1986, : ' '
] FIRLRR .

2. In rogord to the oppointwants mada in tho Selaction

Grede in tho pro-revisnd|scolas in Group 'C' and 'D botwonn '

1-1~86 and 12-9-86 and fxiation 0f -pay’ in the rovisud scclo,
tho Presidont is Pleasad g ducidg os follows: -

{a) Ewployees hclding Seloctisn Gradq post as on 1-1-85

in terms of thils Ministry's O.M. No. T&21)/E LI A/ T
dntad 10-1=77, . :

(y) In ceses whurg & soparnte ruplocomant scala corrospanding l
80 pro-rovisnd seelo of Sgloction Grodo pust hos bryn :
eruseribed wn the Cantral Clvil Serviens (Ruvisud Pay)

Rulus, 1986 ond tho ifnctimbents of tho Seloction Crrdi

bosts havt opind fur rovisid sccles witn v{fres Tron

1-1-86 itsclf, such incumbints of thr Suluction Grade B

Posis may be alluwopd apprepriote replocencnt sceclags as

parsonaal. %2 them. In casd, the incumbants of tho

Suleetion grado post do noty opt for ravised scoles with

cffacy fron 1-1-86, thoy muy nlso be ollowad 6o earry in)

pro-ruvisrd secles of pay 3f tha Soluction Gredo .pasts

45 purson:l §o thhnyond *-1-B86,

Iv cosas whoeri pre=ruvised..gecles applicobl o ordinary - }
Grade cnd S:luction Gredoiposts hove boon ourged into ]
one repluceuent sccle and%she incumbanis ofthn Suliciicn '
Grode posts havo ophcd fur reviscd scolos with offues
froo 1-1+86, the initial pdy of such Govi, SOTVONLE nay r
W) b fixed under Rule 7 of Contrel Civil Servicas (Revic
Pcy) Rulus, 1986, In cascs whore the locunp-nds op

Srlnetion Gradc post do not opt for ravisnd scoles with
affect from 1=1-86, such incunbrnts ooy bo olluowad $o
corry:¥hs prowrevised soslos of pay of the Scloction
Grodo posts os persundl 'to then beyond 1-1-86.

“ .

(B) Eaployres appetint - ¢ Sulirction Grrde in priwraviocd

y sctlua botween 1=1-06' 0@ 12 ~9~86 in topms of thisn

Ministry's 0.M. 1o, TRUIIIT(A)/T4 datid 10-1-77,

el v Jge .



o

#5ervices (Revisod Pay) K

L Such on copleyes pa Tirst be fixed in the rovigud

g :.%' )
| s
) N .

- -
(1) In unucs'whefu'u'sopurmtﬂ reploacivuont seolo corrucy,
by Selection Qrado pogt hes been proscribod unddr Cnolrol Ciy
o

ules, 1986 and whore Selee’ on Sradp
bren wllowed tn .orps of this liinistry's 0.M. No, St eBLIT
/T4 Qotcd 10-1=77 6n op afbar 1-1-86 and b fory 175-9-86 ang 45
Govirnaunt srrvant holdin such Scleetion® Grodo pust ag on P
hes opted oy reviscd socle of poy with offeet rron 1=1-86 wi
reforance Yo posis he wag holding an 1=1-86, thn 1niti?l PRy ey
JCOL oEs o
1-1-86 undrr Contr- 'Civial‘smrvicvs.(anisud Pay) Rulos, 1¢8 i3
aud theruafe r wish “ffeet from the date on whioeh U Wes Gppol
Uoothe Solaetion Grade - P8% his Py "in 4he revisod roplocat e
scale cerresponding t0 pre-roviged Snlactinn Grods scalo DEYy I
fixnd in ccetrdounon with tho provisions cfthie Minisbyry's O.M,R&8
Houo T(21)~E.XII{4)/74 dct. =l-17_and such incunbunks of X
Solcetion Greoda Pogtg wl orrry tho~rovisad roploovnont scelig
WS persoponl 4o thon, In casns wharoe sueh” incunbente oy St lcoth
Crude posts do not cxorcise their option for switching ovoer (BN
r7viznd scolo with cffact from 1-1-86, such caployees ooy U Eﬁ
allowad tv cerry the Pro-ravised Solootion Grode scclgs of Faye
parsonal t5 then fron thn dato of tholir appointoent to such ¥
Scvleetion Grodo madg nol lavor thon 12-9-86,

-

pis)

. iﬁ&

(i) In ccsas whorg Pru-roviscd scales epplizalve o el
vrdincry Grode end Scloction Grode have been nergad in ono oy
replocenans égalo undoer Contral Civil Sorvicos (Rovised Pay?d, f
Kylgs, 1986,%anu Ythulr appointmoent b0 "Sulaction Grode witog 11
in the pra=ravised soule would vacong nov=effoctiva, ﬁj

e
e )

L

b If therao ary any olear vecancigs tvailabla prior + &
13~-9~86 in sk non=-funotional Sulcction Grodg Posts and stof oy
“ligitle on tha relevent . crucicl deda, thore s nof; dbroctior it
0 ollow non-functiunal ¢

: Jicetion Crede o thoso stafiana rogul:
thedr cosgs LN eecordanca 'with tha

_ prasont orders,  Hewavary . aqg
appaintnonky shoulg b Tlhulieng oxpnditinaly wrore dug, Pey
fixation vf suck giars bay e rogulated under $is rclovany &
prOVisionsguf this 0.1, o '&
4. With cffmet fron 13-9-86, all the s, )

Leetion Crede [08;
sreatod in terns of this Minlstry's 0.1, Noo T(21)-E.111/7¢ ¢4,
10-1-77 nay by TGV ried 4o Ordinary Grede geple wherever Solcobl
Grodo's hove not ben cenvirind s prouobioral crodag oad g v
eppointnonts o Suleevizn CGredo PUsts node on or srtep 13-0.£6
would bn velid, heving rrgird Yo the pruvisions contaned i1 v
Central Civil Srrvices (Reviscd Pay) Rulus, 1986.

A

5. In 50 feor s the Prreons working in sha Indien Auciti
cre concernad, this issurs with the

1
nd Accounss Yeportuent
approval of Cunptrollep and Auda

-~

“or Gencruwl of Indic. ¥

! Sd/~ M.8,Mattur _ ‘?}

e Dirgesor (Cu~Ordinction;, ;g

o , e . @

No, 701/PM/Genl/C dt: 9-11-1987, '?
Cépies forwardnd to ol Segtinng, q—\;(zj{ci/bpagngr; ;
' L Acé:] ﬁé'Officcr,jk'“/ i

WEP.M, Soction, }

u-l\li'&:-) ﬂ:t—_ .\ ) r‘-“l \\9\) IO A T4 L\\ Q \‘f\)\n\f@f\ [, \/ : {) (". !
Yixd o ]>UI KL BAoviAom CO“\%4na? \?r
Conlig) Cuil Benv, cas (Reviud oy ) Red@d 198

9 le

5‘~e~—-"”\/

— - — T "1 T~
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A

Officers including uelpction grade .JA0s, to the higher func-

PR RPN i S B T TP

.

- # \ONTSTHY OF COIMUMICATIONE ; DEPARTMENT OF P 09161
(P.A, WING) DAK TAR BIAVAN : NEW DELHI 1 110001,

Ho.37(8)/87/ph hdnn , 1/111 S Dated 11-8-87,

|
|
hll lleads of Circles and
AlYl Dircctors,Dy. Directors of Accounts

To : :

(Postal). ‘
Subi- Re- structuxinb oi cadreJ of Jr, hccountants gnd
i Junior iccount OlliLLIJ 111 the Postal Accoints
Organisation,
'.'.!!."Oclll s
Sir,

Pursuant, LJ the ordot issued in Covt, ' of India,

buni try of Tlnanco, Department of Expenditure O.M, No.

(32) E- II%/BG .Pt,IT dateéd 12-6-87 approving restruct-

uring of sccounts Stuft in the orgdnised hccounts Services

veeol, 1 L-B/, it has been decided to upgrude Bo% of the |
posts of (1) Jr, Lecountants including non- -functional
selection grade of 8enidr hccountants and (11) Jr. hccounts

+

tional grades of Rs.1400-40-1600-50-2300-EB-60-2600 and
115 ,.2000- (0~ 2300-EL-75-3200

rcanectivoly w,0.f. the said date.
Accordlnp to the iniormatlon available in the Directorate the
number of posts to be upgrdaded to the higher grades will be
as indicated in the statewent -ennexed. Directors/y.
Directors of Jjccowts (Postal) should verify the correctnoss
of the figureg shown in the statement and conflrm so as to

enable this cffize to issued sanction f{dr upgradation of twa
adwmissible number- ol posts,

'Hcanwﬁile, necessary action ray be initlated to [1ll
up the posts in the higher gradcs-in accordance with tue
dralft recruitment rules of the respective cadres cenctosed,
The appoiniments lnitlally made against t“?_EEEEEQEQ,EQEEi

will be effective from 1-4-87.
- ——— e —

Contd,.,.?2

- |
U e D b e AW mad -iwu:‘p-ﬁ

e



AR, ST Vv B

& D

w 1he vollewln tarthe declsions hivve been taken on
tihe related matlers: -

’f

1. The nosts in the higher grade of Hs, 2000-3200 wlll
ve designated as fDeruty fLeeounts Officer' and clascilied
as Group 'C'-Minikterial, 7They will Lo bornc on a Circle Cadro,
" pPosts Mester .Gone.r'u.T will be Lhe appointing aulbority. Theve
posts will Le Iill;J cent- pcvcent ty proevotion of Junior
hccounts Officersi with 3. years of recalar service in the grade
-who-have passed Llhe J.a/JAO _Part-IT examination and have

satisfactorily (0ﬂ1'eL~d the oeriod of "protation, on the ULasis
ofvJcnioritJ-cuu-fiunea". .

t

5 Lhe ponlo dn LML urape of Rs, 1H00U-2000 will be
dev'"natcd ag tsenior accountants? Direcctors/I%. Directors of

hecounts (Fostnl) will he the app01ntinp wwthorify These o
posts will be filled ccnt:ﬁefzgﬁt b) prowoticq, on the LAsLE -

oy of seniority-ecun~{itress, of Jr. ‘;L(OJntﬂnl. vith 3 years ef
repular servicy wie Luve pa"vcd the leparliental conf'lreatory
EEiﬂiﬂiEiQD/tLﬁ durnrtment:l.gﬁgvhn.tion Tor promotion ol IDP
as Jr. hccountante ard have cox mpleted "'vi isfactorlly the
period ol jretutia,

A

3. Pty of J1, aecountants amointed oo ur, aecoun tants
and Jr. aeccowtn OOficers as Dy, accoum O ficers will
be fixed w.der X% -G, Id the case of orficials already

drawing pay i tio renle of Ns, 1L02- 2600 /20003200 ns personal

T Y
~ fto them anc ay;olntel to the functional higher grades, no
3‘ further fivatwon of nﬂy is necessary, such of the S,

continue to draw it an ndJ*t;on-io Lhtl' Lradc Ay, The
question whether the qualiflcation pay drawn Ly Jr.caccoin-
tants .may be treatleg as pay for purposc of ]l<aiiom of

» pay on their “uoo_ntnent s Sr, hccou1tu1tgltow the intliad

pay of OfflCiﬂls who have been allowed the scale of pay
of Rs. 1400~ 2300 s peruonal to them should ve fixed on their

contd,....J}

o A AL, AR EEREN R LA 4 . \ ’
A A SETERL R AT MR i, Wk rrkbins e mehnn d

— T
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ALoeriel Ly Upe halstry op Finance for clarifdeatyon, Bt

VIV RV g

. élutg
. Me posts of Jr, hecountants /gy, Accounts Officars

w11l carry thédr stalus I'tom the Circle Pos

Offices, Those holding tho

aid Dy, Accownts Officers

vontinue to be bligiblolfor

°of N5, 150/250 respoctivoly,
Ptk

it 0 Directoratc w.ll not be allocatud in the 80:20 : p,giéii
. 1 . . o R
atio, Fersony holddng thesg posis ‘dn the Dircetorate '5\

thl Accounts
pests of Sr, ficcountants
in the Diroctorate will )

1

ﬁhb Headqugrtors specinl pay

9 Jr./Sr,

Accou:tqﬁts.ahd Jr. dccounts Officers who
have already bae

N-premoted to g higher functional grade on
d regular pasis in the department before 1-4-87 noed not be

fonsidered for Prorotion to the bigher prades of Rs.1400-2600
/2000-3200 respectively, ' '

- L]

' ' ] S B . :
0. Govt, o 'lndin‘onjcqs regarding réservation for

Sc/sT hl‘Ccntru‘ Services will not apply to appointments - ' f
made in the higher prades initially Voo, f. 1,4,87, Thase

oders: vill, howeper, “UPly t0 appoin tmen ts made againgt

the vacuncies erising out of Wastages, creation of

new posts. ete, “I'ter tie initm constitution, = | )

Y. Theqvac:ncius-qp Jihecountan ts will be fl1led
by direct,rogruitccat atd promotion a5 per”the existing
recruileent rulas, ' - ’

| Mndly wosmoniegerecatpe SN
- Hindi version;wiii°rollow;;' R

yo%?-s falthfully,
. . . / Aot X e LB Ny \ . ¢
- Lo oo ; o ' (8. CuoManplii) =
Enct Tfs o nee - : Dy. Diroctor Goneral -

' ) ( PAL)

—J‘k;.'u %
“Copy toi- |
A [ . . '

1. Lll the'q.os/Sections of the lleadguarters Orfice,

v . '
.. vy
A

- ESécfetary.Geheral-of K11 Indin postal Lcoounts _
-Enployees ,\psoclation, : ?

3. General Secretary of (11 indin Postal Adwministrntive:
| 0ffice Employees Union,

4
! (R //( R e o

. %
: c (R, Natarajan) ”/c.a
F : - Lsstht, Director Gonerall

R

! e

e




AL

g IO ISIER T SHOWTHG 'mr mxsm;s s,a;ccrxomzo STEELG T (o

. JhOR /Sy, ALCTTS/0m, LCCTTS, LND 1yim LTKELY REVIS.
.STHENG T} OF L0 DY, L,0. s /sr. ACCOUN TINTS LD JR.
ACCO UN'I‘JdJr‘b UNCER THE 8020 FORMUIA,

L R

;’ié:rP.h.O. "Ei(’is%nl‘ggt%gl;ﬂ%];,—;—;j.’?: ;Ie\:L;edDétI“_eng}:g'u%cli‘?I‘BU:?gl' :
JHO Lioctt, Lceott, A.O. -7 Acctt, Aoct s,
1. hmbala - T 15 -'_7 ,‘953 o 12 3 78 2
. 2. Iangalore .4 37 56 262 33 18 256 6k
3. Bhopal - 3% 16 a5y 22 7 o 53
. Calcutta 1Y 7 116 604 68 17 576 Ty
5 Quttack . 3y 47 189 26 7 18y uy
¢. Delnhi o 25 'sgvimu—z38m“" 27 7 238 g
- liydoratad 7 LED 71 28Y 39 10 20 21
- B, ;Iaipuz“ '-:I':i'-;f:' Lk Ll | 1'85 ‘ 24 6 183 ',1+6|
Ao Kapurthala 7 39 Bl 238 30 8 asy 6
10 Lucknow 6 L 7e 72 'um 62 16 L13 103
ViMdras 01,z g5 305 58 15 392 o
f:g.;;._agpqx#"_*‘?%“_'_""5710'"'”"’ 2027 655 qon 26697 gy A
13 Patna - “1 I»-,..trz e 277 36 g 275 69 i
T Trivandrup: { 188. : 25 6 181 g
Ahmgq_ it 4 m;'a,r.m Tt g wx. TR T T e el ]
e J,r -";{v‘r#wi Wi A o
-ﬂ":" g "?51“ EE R )

i ;r.;; H'. {ifee

":"t! RO : ‘
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.”;., b i
EB-50-2690 as Senler Accountan (functional] In the scate oT/
B Tt 600-50-2300-EB - 560

&TFICE P THE DIRECTUR OF ACCOUNTS (POSTAL) ANDURA CLRCUB.éLA}h :;3?‘
v HYEERABAD - 500 001, .

Ngf%hh/ﬁdmn.I/EA.iI/Renggucturipg

, f
OFFICE ORDER

- In accordance with the instructions issued under Postal
Directorate Netter No, 3?(8)}877?I:ﬁamﬁTITIII dated 11-8-1987,

the Directer of Accraunts (Postal), Hyderabad 18 pleased to
app*1nt the following officin 8 working as Senior_AGCOuntgnts
.(nrnufunctinnal) 1n the pay scale of . jHOO—&O-1600-50~2500-

with.effect frem the date #4:
nrted against eagh of them temporarily,and until further ordery/,
In accordence with the Department nr Posts, Postal Accounts
Wing, New Delhi,. .M, No, 37(2?/88/PA—Admn.I/379 to 412 dated

C-1988, the ay »f the officials in the post wf Senier Accrun -
tant unctional) is fixed under FR,23-C.. The officials may exer-
cise theirp optien to get their pay.fixed directly under FR,D2-( '
frem the date of their prqm)tinn,oruinitially‘qnder FR.22~3(1) and
under FR,22-C fru ne date of next increment in the lower ¢l 're
in terms of Minis<ry of Finance, Department of Personnel ang

Administrative'Reforns, New Delhi, 0.M. No, F.7/1/80-Estt,p.1
dated 2F~9-19ﬁ1 and J.M. No. 13/12/82-Estt,p.1 dated 28-1-1985,

S.No. Name{of “he official Date of Prumotion

““ S7ShrI7EnE T Tt
1 V.Sukumaran = 01-24-1987 ;" -
2. L.Dhahan:ayudy 01-n4-1987
3. C.S.Manchar. 01-04-1987
4, Syed Muktar Alj . . 01 -0l 1957
5. D.Manohar Reddy 01 -0b-19a7
6. S.Balakrishian . M-oh~19a7
7. K.C.Ramp:asad 01 -4 ~1947
8. K.Madtusdhan Rao-7 L LT -0 97
9. Mohdﬁ.Jahander'ﬁIIiKHg;‘ ''''' o C1¥0&—?98? N

10. K.Lakshminarasaian . 13-m6-1987
1. K.Chenchirau 18~04-1987
2. K.Ramakrishna Ras-I7 C1-04-1987. .
3. Pratap Chanq .  M-O4-19g7
14, G.R.Srisailan | 01-04-19g7
15. M.Mahadev 01-34-1987
'+ T.srinfVesh Ras O1-04-1947
17, A.V.Umamahenwara Rao- C1 =0 =~1987,
1o, K.Venkgieswara Rae- 01 -0 1 Gy
19, Mehd, s,H, Khan = _ 26001507
“ 2 K.V.V.Krishna Rae Cl-04 -1 G457 |
i ) : . el 2,

13

mﬁf:‘.“h‘;&n:&h;mm uﬂ-




h 3/Shry Smt,
R T.Yadaiah T
> e K.Ranakrighna Rao-I
23, 7 G,Neehakanﬁa Reddy
2, L 'G.Rama_Rao, |
25, S.V.Ramaqgiﬁagﬂh"_hﬁaJl
26, © K Hanlmantha Raggqan |
27, 'S.S.R.K.Bapi Reddy
28, - K.Himamappa
- 29, Syed Aéhar Hussaingy
730. N.Kameswara-Sarma
BT N.V.Subba Rao
2. G.Chandra Rage
- 33. G.S;R.Sastry:
A 34, K.Sathai ap
35. ' Ch.VenkqtesQarlu
3. G.D.V,Kumar .
' 37. M.Raghava Ran
3‘q§. N-V.ViVenugopuia gag
? 39,  Leela Shankar
o, V.J.R.S. Sastpy
41, P.Satyanarayana X
42, P.V.N'lr‘rasimha Rao
; 43, . AVijaya Sarathi
; L by, o P.S.Chandra Rao
‘ 45, . | M.Krishna Murthy
46. B.Bikshap o
47, . VeR.Sivasankap; - !
48, 7. G.C.S.Prasaqg
¥ 49, ’: R.Narayapna Swamy
50, M.Ramamohan pzq
.51, V.S.Sdmayajulu
52, P.Ramachandra urthy
53, S.A.Suleem '
- 54, M.A.Mohiuday,
55, GiB.Jugalaxmi

o - —
s, Neme of the offieial
sl - -

Date or P

e . i

—_——

rometig,

—— —____.._.-........-....._n. ——

1=y o

01-04-19g7
O1~0Qw1987
M -04-19g7'
A% 1 9y

v

Ol 041987, - .

01 -0 -1 9g7
01 ~04 -1 9g7
0}-Ch -1 957
04 =04 -1 5337
01 -0kt 937
01-34.-1 937
01 -04-19a7

!

N ~04 1907,

01-04-16g7
01 ~04 -1 567
01 -04 <1 987

t

0 -D4-19g7 -

D~y -1 97

'}1 '~}'.!'j -~ jj? o

ﬂluﬂh~1987

_ UL4M—TUU?/

OT-04~1 957~

01041 957y

(M~ 29 987

0 =~Oh-19q7 -
01-04-19p7,.
01--04-19g7:

O =04 =1 9557

O -04 -1 37

01 ~n gy

07 =i 2 9147

01 =0y - g
Ol -4 1057
01l Su7
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\
é.No. . Name °f the official Date of promotior
56, Smt.V.Vijayalaxni . O1-Ohm1gy7 |
57, A.Koti Feddy ' 01 ~0L.1987 ~
5. ' Mohd.Ismail O1-04-1907 .-
57. V.Nageswara Rao 01 =04 =193 ~ '
60, J.Verkateswnly . f'O1—OQ~19U?r’
61, Ch.Srce Rama Murthy 01-04~1957 .~
62, |K.S.F.Anjaneyuly | 01-04-19g7 -, ;
63, "A.S,V.S.Sakna 01 -04-19437 -~
64 . U.Narasiah ‘ TR
65. " P.S.Sudhir Babu '

e

— - ———

‘ ' L
The officials wil] be on probation for g4 period 5%%
of two yearg“rom’the date of‘appoinfment. 4
Tbe_apﬁointuénﬁ is purelf temporafy and is Subject
to 'evision, without prejudice tu the clainm of their
_Seniors apd Wwill n

: vt confer on them. any right for senjio-
rity in the Cadre 'of Seniop Accountunts,

I
!. - '—:::"—ri A (‘I_A_ Q—‘,l{,’} r‘ﬂ{( "‘(j-““z’?-'"'g"'}""-}

LK ITYINANDAM) 3 fss -
Actounts Officer,
) 'AdministratiUn.

Copy_to: ! ) fo/éﬁip v

_ , _ (e
Offiqials;cuncérned{ |
Deputy Accounté‘OffiCerr(Admn.II) T
D.A.0.. (PA, )Y -7 ‘ ‘

Cradation Listl .
0.0.File
Pouo to Dya(p) .
Spare,

SN g
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2) : General fecretary, All India ’Postal
- Administrative 0ffice: Employees Union,
¢c-1/2, Baird Roe.d, New Delhi/ i

3) A.O. (Estt),/ .J.O (mstt)'“““i* St

- Wl 17[%,

. M. SUERAMANE[AN
Asstt Diractor General (PA-Admn )
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OUN?S;HIﬂGiMDAK_BHAVANI
-NEN DELHI - 110001u

| : / i & AR
EHARAT SARKAR: SANCHAR,MANTRALA i DAK Agf‘mcz
ﬁOSTAL ACC

Mo 37(2)/88/PR-Admn ,1/379-412 -

- 811 Heads éf;ﬁ§stal Cireles,

BANS

) MARG »
/!

Dated \"] -10-88,

A1l Directers/Dy, Directors of ! Kq

~ Accounts (pos tal),
Subjects-  Fixation of' pay
| - pre-revised- Non-Functional

of persons +olding

Selection

Urade/Corresponding revised scale on

personal basig,

Sixi / Madgm,_l

i
let'ter No. 37¢

vherein

- T
. .. -
Kindly refer to para 3(3)
g)/8?AFA-Admn.I/111
it had been ¢larified that

officialsvalready drawing pay in ¢t
of k.1400-2600 / R, 2000-3200" as pe
1 when appointed to thede higher fun

| no further fixaty

2s

: qQﬂ;ﬁ
of our Circular\ ¢

dated 1;-8—87
in th& ase or
he revised Scale

rsonal to them
ctional grades,

on ol ;pay was nec
Now 'in accordance with th

Finéhée'O;.. No. 7(36)-E.III/88 da

‘enclosed)-mﬁe.paxgoggthg above t

. yPp
wheqhappointed-tq'a post in the
Pay, after observing due process  of rules relating

‘%o promotion and the ap:

gssary.
e.Ministr

ted‘9-8-8§ ?gopy \eqﬂ

es of persons,

identical scale of

ppoinimen

_.post;}nVQlVlnzfaéﬁumﬁiion1qf Bigher Tt Promot]
fe—sfgp_qgi‘ka e

AccordIn

ciiitd

g promotional

A _u .
28,108y be 1Xed Under ¥R 23(0). '
glyy in Supersession of'our eariYer

€ ] _ eclision
88 conveyed in para 3(3) of letter dated 11-8-

: _ e higher functional gradesfin|
the pay scale of Bs, 1400-2

O / %42000=3200 w1 th |
effcie from, 1-4a87 way be fixed undEF'%.R. 22(0).$~/4f
L A po R

MI:]GM Fl

. , l ho.
No. 37(2)/88/PA-Adm§1/1+13-1|-16
: 1‘..,““

1)

o
+ .
LA 1
e

£

; ( M.
ASSTT., DIRECTOR

Copy tos-. ', "%

Sh. ¢, Goﬁinathan, Secreta
India Postal Atcounts Empl
L. E/6; Gangaram Hospital M

. | =7
SUERAMANIAN )

BRI Yours falthfiriy

, .
(a3
GENEBAL (PA-ADMN, )

Dated \7 -190.88,

ry General, All
oyees Assoclation,
arg, New Delhi,

e iy

P.T, 0,

e T P T IUT PErR I W ST -V U L S

e " AT PR 1t

— T TT T
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‘Turctionzl solection grade Have boap dllowed "AUTVIBIE revises

B -
g
9 - |, No. 7(36)-n.I1I/8e VAP :'“
e Ministry of Finance 2
ﬁk ” Departoment of Expendituqe _ - . ' :
’ L I I 2 T R ) : r.% -
- New Delhi, the o Augustyve |
L ¢ g~',"i"*,-‘
QFFICE Mui'Gl(iNDUM : |~ e
subjecti- Fixation of pay of persons holding pre-revised
| ron=functionel Selection Grade/corresponding
revised scale on.personal beslise
L T T T T
! !
| The undersigned.ls directed to say that non-

functionn) selection grede in.case,of certaln Groups 'C! end D' cars
ies of posts wers crssted vide. this Ministry's O.M,No. 7(21)=~3211T(1
74 dated 10.4,77, Resud on =iy risoymandations of the Fourth
2entral Pay COmmiSSLoh;thcseqnﬁnwfmh?étgnal celection arzdes hove o
buej. abolished, Howover, 'as, pe CiogeTrbelow pawt A'cl vne Firest
Schiedule to the CCS(RF) Rules, 1905, "t exleting incushents 1. noa~
SCoLeY
ol ray corresponding <o the pre-revised non=funchionsl zelecticr
Jzde scalos as persojiol’ to' tham, In some ce 529 the ‘corresponilng
revised scaleo for'tha“prehré?}gﬂﬂﬁggg:iggctional szlection grode has
become identlc:l.ts—%ﬁﬁ*?ﬁviécg wuinle of pal for thé next promntional
PO8%, i doubt has baen rolsed oo o how to £ix the pay of a
sovernment servant in’ such raviged personel scalerof pay when ardoint..
od to a post in tdentignl scsie ¢f pay ofter onserving due process
vl rules reloting to odromoticn-erd Sheleppointments to the rrems*iona;
POST inveolves assumption of nighe duties and responsibilities, .

AN

o

. * Apm— M *

! ;
T D 1

_ It Ls clerified thet wherevar aprointment %o '
higher post Lnvolves essutption of higher dutiae and rasponsitiiitles
ands the Ferzonal scale of pay ap: %ne scale of pey of the high.
post Le il :tical, the piy may —fled, under PR, 22-0

|

2. : 'In their appli@étibn to the persons working 1
tn the IA&AD, these orders issuqiq;nggpltation with the C&AC, : [
—) . . . - .i:.f i J..;

.:&‘:;cb | :-ﬂf> ‘
| S,

Y T oy A
o o (_Bu*KUkAK )
\P WILER =i . .7 70 T GOVLRNMENT O INDIA
. .ptptp 0 TelEr 3015969
. i
L C : ) L L‘é | N ) .
,\//;\:\' : Am;_aniai-;.J/Departments of Government of
_ A Ipele 2v v wtandard mailing list,
K| : ’
4 . :
L] (_,



IN THE CENTR{L, ADMIHNISTRATIVE TRIBUNAL 1

AU

£

s LRIANAD,
| .

C.A,Np,95/91°
[

L. |
1, B.Bikashamn
g? M.Raghav Rao | .

B + A.B.Omkar

V.S, Somayajulu
S.A,Saleem :
R,Narayana Swamy Lot
V.J.R, Subrehmanys Sastry
. M.ﬁ.MOhiddin

Syed . Ahmed Hussain o
rG Sa \v Stl"y ‘_)——‘¥;L“_
G.Chandra Sekhara’ Prasad
P. Ramachandra'Murthy '
K.Sathiah

Leela Shanker|
P.V.Narasimha Rao
N.V.V.Venugopala Rao
A.Vijaya Saradni

M.Rama Mohan Rao
P.3athysnarayane
Ch,Venkateswarln,
N.V.Subba Rao| -
N.Kameswara Sarn.

& .
Vs . - |

—
-~ h -3
- 090

ttxéga

Ll adt ad ’
w &) =0
¢« w ‘9

-

SR

-«

Union 5f India, |
repressnted by

|

1. The secretary to Govv.,
B Depiartment of POstL
g Min, of CommunLCutlow,
New Delhi

i

The - Dixector of Accounts
(Postal), |
0/0 the Chief P.M.G.
> Hyd 2rabad,

| v
|

for the Applicantg
|

for the Respondents

‘ ' !

Couﬁsei

Counsel 3

CORAM: !

- ¢
Hon'ble &hri R.Balqsuhramaujnn

- ay

’Ilhic app11CdtiUH hioss
and 21 'othors uualm
Secreﬁgry to Govi.,' Departinl
tionsR:qu Delhi and nnolhul

[¥H

a

Administrutive Tribunay.
v

I . ' ‘.‘\.‘ ; By, ‘Llr .
L ff w o
L . g, : '

.« Applicants

been filed by Shri p.Biksham

Les ”H[l‘wl'

B " Iy

TR m——— e, L

HYDERABKD ‘t DE N'C‘H
H
Date of Judgment L4-\M-an

'

Respondent.s |
J

Shri K.S.R.Anjaneyulu

' |
Shri N.Bhaskar Rao, Ad?l,

:'Member(A), |

|
|

o reprosonLyd {IJ)'

Indiag, i

ol Posts, Min. cof CommJtica»

secticn 19 of the @l

.. ! i ;
o ?he Pirayer herein

4]

|

CGul




| [P S

?to dirqct the respondents to refix the pay of the app:icaats

on promotion irom.Junior_Agcountant to Senior Accountant |

by takinq into ~account the special DYy Of Re,35/~ pom. drawr
e T T

by them and to pay arrears of pay from 1, 9.85 onwards,

I 1
2. The applis

ants are now working ay Senior Aetountants

in the Office of Dicvector of Accounts (POatal) Andhra#radesh

Circle, Hyderabad, By 8n order dated 5,5, 79 vlde 0. M.

o er de B
No.F.7(52)-E, 111/?8 _the Govt, .of India,

Ministry of Finance ;
decided that UdCs in non-wecretariat Administrativc Cffices Léegﬁﬁd

Granted « %ﬂb

1

attending to work of a moxe complex nature may be

special pay of Rs,35/-= p.m. The Director-General, Fosts &
B ———— . .
Telegraphs, New Delhi vide lexter No.6€-7,/79.pap dated 23,1, 0

—
decided that the Denetlt Of special pay of Rs.35/- p.un,

granted to certain posts of upCs in.non-Secretarlat

Administrative Officeé méy be'exténded to the Junior

Acc0untanta in the Clrcle POutal Accounta Cffjcms Irn accord.

ance wlth the Provisicne wE thu Govt.

of India, Miniscry of

;
Finance O.M. dated 5.5, 79 By another order dated 1,9,87 :
AR

vide 0.M,No,7(35). E.111/87 the

.

Covt. of- India,: Ministry of

Finance decided that the Rs,35/~ p.m. paid to Uncs as

"-_'_"—-——.-,
special pay vide O,M. dated 5.5,79 shall be taken into
'-.._-__-_..,__’
B’ > account for fixation of pay on promotion subject to gome

conditions., £till later, by an order dated 22.5,49 vi i de

No.7(29)-E,111/89 the Govt, of India

———

Hinistry of Flnince
further decided that for persoms promoted to higher pog

ts :
. prior to 1.9.85 otherwirse fulfilling the conditions @aleo . !
: ooyt WO 4.9.80

the benefit

of counting the special P38y of Rs,35/u.p.m. ?

—

for fixation of Pay would be oxtended, While mattors stood

thus, some >fficials 8t Bangalore filed O, A.N0,1026/88

in the Central Administrative Tribunal, Eangaloras claiming

that the apaclal pay of Ra.35/- p.m. should Le takon into

account fpr,fixation‘BT‘béQT““The application was disPOSeg cf

" ' ! l .ocn»3 'J.

: A —— e e prrm—— rt—— M L LTI
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applicangs'on promotic:,
. : .

I

on 16.1,89% helding th:t the benefit cannot be denied to t

However, the Directdr—conersl,

Posts & Tplegrapha, Ne. wvibd by his comnunication dated
€5.7.89 rejected thelr caue stating that in the Pcstal
.

Accounts Offices these orders are applicable only for

promotion

Officers anji dbove. The applicants represented agalnat

“on 30.10,89 urging the responde 15

" {a)

15 not an ac'tual Promot oy,

p——— e

into aCCuunt for pay 1ixat10n. Not getting any reply

they huve filed this applicutiun.

3. The respondents have filed a counter affidavit anpg

OppOse the application

were appointed as non- functional Selection Gxadc Senior

Accountants during the period July, 1982 to July, 1985
—

-in accordance ﬂith the:- ordﬂrs of the Govt. of Indja,

admitted that ‘st the t*r‘-e €

Senior ACcountants “theyi.

HORe. holding the pOBtb 0L Junior

AccountJntc and they were algo drawing spLCial pay. It
"‘-——-——-—.—L—-—-—-,..

thelr appointment to the pos

he

]

0 a2 hiqher functionul grade like-Junior Accounr:

-

9115

]
to take the speciel pay

It is stated thqt the applicants

It 1is

- " B

is

argued that the plOmOLion of the dpplicdnt& 4t that stage

to the scale of Senior ALcounLants wa

A2 eda.
but was onlyLa non-functional selectioni? It is,
e

therefore,

their argument that the special pay need not be ‘taken into

accounc while fixing pay in the non-functional SLchtlbn

Grade,
———=3

4, I have examined ~the &z

for the applicants and tha raapondenta.“ I héve sesn the

judgment dated 16, 1.89 of the Bangalore Bench of this

It covers two main agpechy; " : - . ' ﬁ

: Whether the promotion from the cadre of Junior ?
1 -

Accouritants to 'senior Accymtantsg 13 a promotion or noit:

respondents cortenduthy ¢

nramotion to non-functdonag)
1

and

{b) whether. the benefjy UL r

eckoning the spnc1dl pay
fixat:

14

:*ou‘f’ be extenge Lo those who iert Loy £

. " -
Wmﬁwumm b ""‘1 anmmmmmmmmww

[eend

drnLd counsexa

Tribunil .

the

Cadre

for ;&q

gPhwtr

ts of

8 'nOt a normal szmotion i

I
I
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The Bangalore Bench held as regards4(a
? from the 5unior Accountants cadre to the Ssentor Accountants ¢ d e

Hthe pay shoulq only be fixed under FiR.22(C),  This dispaly te

claim of the respoundenty,

5.2 As regardadib), 'the subsequent letter of the Govt. of 1ncis
Covers the decision of the Bangulorg Bench stating that the

benefit of reckoning the special

°92§5 ilgo. The

Of the agplicant therein on hig promotion us senior Acccﬁntant

< under F,R.22(c} taking into
TR : e e ] - e e

before his promotion. 1t was further ordered that thig fixating

& would, howev I, be notional ang he would draw the actual pay

+ On this basig only from 1.§.85 and that NO arrears would be
i L

! . . |
U allowed to him:prior to’ this date,

followed by the Cutééck Bench of thig Tribunal §p their doclalen

dated 25,6,91 in OLA.Nn, 23 /9. Following the Judgments of e

Bangalore ang Cuttack Bﬁ&QDSﬁ;Qﬁth}s Tribunal, I tog nold that
. - “; ‘.[’ .- .

f the appliédﬁis before ny

: . . | , ' ,
‘ HOUTA g Ylven Ly benet(t of reckon{ i
~ : ‘
. oY :
the apecialipay for pay Lixution whep they were pPromoted ug .

Senior Accouh%ants. They would pe entitled to thisg benefft |

11 ly w.e.f. 1.9,85 ang led ¢
notionally on y e 85 anc they shall nNot be entitleq to

bespondorn by

R

Sny arrears prior to that dace, 1 direct the

to comply with these orders winy, @ Perdod of three montn,

from the date of -receipt of this order,.

6, "The application s thus disposed of with no order &g (g

CoOsts,

SGRTIFIED 20 pe yu: F’um

ANRR AN U\Y\W; , !

[)dlm4~\_::\\)‘\(\\n:\. o j
O Court ¢ fic:r )

anm; Adany.; oativo Triianel

CHydey vy buych
Hydy ey

account the special Pay drawn by h.uny

This decision was subsequertly
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‘Copy to:-

1., ThejSecretary to Government,
Depprtment of Posts,
Ministry of Communication, New Delhi.
2. The Director of Accounts{Postall, A
Office of the Chief Post Master Generhl,
.Hyderabad, : :

 One copy to Shri. K.S.R.Anjéneyulu, 1-1-365/A,
Jawaharnagar, Bakram, Hyderabad,

4. QngmggpyJL0~Shﬁi;_&+Bh§§qu Rao, Addl.CGSC.CAT,. Hyd.

I
5., One spare Ccopy. - ﬂ
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rast Muctsr Ceneral, A p.Circl Le, Hyderan2d

2.  Mae Secrecary to the P@vernment of Posts, Minlis Yy
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. One ceagy to Library, CAT, Hyd.
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 uFI;U$ U U DL up AUUUunTo‘\PU»IuL; A.P;UIHCL¢.‘nxU~1 ,}4536'
Oivepo, 148 /Admp-! /BR. LL/CAT/OR, 95 /94 Date: Q/3/93'9‘1\\,)\\
‘ - | ‘ - [
N . -f'*u,.B_._D.....EL.R" , r\ P

In view of_;ngcam,rﬁyacrabaa“ju&gpmentlin~u9 25/93 in 79K
Uh.95/ 31 dated*7-5~93, vherein the original'judgement dated 22-11—91&%@”
the CAT, querabad-and-the modified Judgement in Mheit0,1232,/32 ip
Ya435/31 dated 30.12,92 are further modified as rollows:

“The pay of applicants before tne CAL, Hyderabag Who wery
drawing the S»ecial pay on thejr 2romotion as Seniop b
Accountants should be fixed under FR,22(C) taking into ',
account the speclal pay drawn by them on the date or thair

.8s -Jenior Accountants, In resnect of others whn.
were not drawing;tpe-special Pay on the dates of their

‘« oromotion, the special ‘pay should not be taken into aceorunt

while fixing:their”pay 89plying the usual Fi 22}0)". Hence
the earlierlorde;’No;193/Admn-1/EA.L1/CaT/bA.95 91 dated
13,10, 32 and:ordermo.1zo/Admn-I/sa.lr/car/un.as/a1 dated
15-7-93 standg modified and the pay of the following :
appllcants/ofiicials has to be fixed according to tine furtper
modification CAT Hyderabadujudgementluated 7.§.93 as cited.:

14 BiBiksham,SA

12,P,Ramachandra Murthy, 84
2. M.Razhava Rao,3a e 13K, Sathaiah, SA
4 34 AL Umkar, S4 I 14.Leela Shankar, 34
' 4, V.S~§omayqjulu,SA 152 Venarasimha Rao,SA
5. S§A-5aleem,SA _ 16.N,V.V.Venug0pala Kao, 34
6. ﬁ»“arayanaswamy,SA 178 Vijayasardhi ,sa

1 Te Vedurid,Sastry, o~ 18. i kamamohan Rao, sz
1 - 8, hahaﬂohiﬁuddin,ﬁA 19.P'$atyanarayana,SA
| 9. Syed;Ahmed hussain,ﬁ&ﬁﬁmZJ;Ch.CenkateswuruluJﬂ&UT5t
10, .Salﬁ.Sastry,BA ‘ 21.N, V. Subba Rao, 54 '
w19, GaC-ﬁ-Prasad, SA 22 N Kameswara Sarma, SA S
“* official who was not in Feceipt of § l.pay on the date or his p-omx -
The above oflicials are‘engitled O the: nresent Judgenent 21
. benefit notionallYVOnly Wee.fs 12985 ang they shall rot be entitld
{1 to any arrears prier to that date, Théisaid benefits to the
officials, which 'is given in complaince! to the CAT,Hydorabac Judge.
ment d:.ted 7~&-93,+is’only rovisional and ig subject to finai oute oms
2f the SLP fijed 12 the Hon'ble Susrene Court against the Hon'ble
buT,Hyderabad wdgement in VA,95/91 and Witiout orejudice to any

revision as 2er the decisinp of the Hon'ble Supreme Court in the
SLP cited, ' .
> s .
4 e A AL¥ A L
e DIRECT R18F ;%buuwfd,
“ - (POSTAL) HYUER 1 el - 4
Copy to:=- o

1. ALl of ficials cdncérned.

« %=t The A-U(Admn-l;th&-copies for necessary actiun).ns ig regue2sted

to obtajn neceggary unuertaking frouw tne officjals Clucerned fo-
refund of the!benerit derived bg them {on issue 0% tuis order ag
well as wy No.193/ﬂdmn-I/EA-II A/OA~95/31 dateq 19.12,34) in
¢8se the decision of the Hon'ble Suoreme Court is repugnznt to

+  the Judgement of tne CAT,Hyderabaq ipn VA,95/31,

J BV PhoLT(4) pg Director (PA-I)0/0, the DG Postd

4, the APHG (V) O/0,the CP1l , Hydar 3pad for information ang necesaery
acti,n in connection with the' C.p, filed by

pare |

- A the ar licants,

- ' .' )
, - ReAoVU/Admn-|
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AT AP JW THE SUPRIME COURT OF ENDIA
e (e "
o - T CIVIL APPELLATE JURISDICTION , !
XS - a0 | : | ,
4 - -_u.u.gmmmxmuw
. 1' . : s ¢ -
Y ~ : o
T L Unten-of India I ors. . © wae chppellants 1
¥ ‘4’-\ - e e T —!‘- ""':'—";‘—ﬁ-——"_* b—ﬂ‘-_q"! why ‘ S ' ' |_
Q‘ - o versus A
/ \.Q : N ‘ “;. v
oS Kohd. Haroon Rafh\d i Ors, o Tvve Respondent:
.l . .
_ VITH. |
g - :
' . [(CVviY Appesls Mos., ___  /199% arfcing out of S.L. P ;
: © 0 (C) Mos. 1253371992, T218371993, 204571994, 461871994 1
-fn,S.L.P,'Ho._;“;IISQI with 1.A.No. 4)
4 : ) : |
, e ARD ,
S i
CLVIL APFCAL KO. JBBE OF 1994
Shenber “tngh L cev Appcllant
i ‘ versus !
Unipn ef India & Anyv. .;. Fespondents
4
N
I ‘ S
i o _ PRDLER
: Lerve granted,
)' . . | ‘ f
The first question ralsed on behall of * Lhe
. | -
sppellants ¥n 211 these appeale Vs whothier the specisl
. pay of Rs,35/- should be tunsidered ar 2 part of the

' H
. : '
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pay of the esplioyets concerned for adjuslucht of . thc\ﬁ

pay \n the pay scale of the posl‘ of

the Sentord

“&tcountani"uhen they are appo\nted to that post. The

letter datcd Ird 3nhgbry. 1901 frose the P bDirector

general of Pos\s and Telegraph bfar\ng No.6-1/79-PAP

read T‘th C\rcu\ar No. 8.7, (52)S. 1?3/78 °
1979 wokes $t lesr that the epecial pay 0

was grantrd 1o 10 per cenl of the posts

————
Ac:ountants for d\schlrg\ng more coup\cv an

t__’___‘________..;___

f
{

dg.

Sth Kay,
1%/ -

of Jun\or

e e

{sportant

nature Bf”_vork Ih\t nc:ns lhal 10 pet ttnl el the

o

un\ér Accountnn\s potlt were enl\lted to

1

his higher

or tpct\al .pay bnd the nppo\ntccs to the posts covried

the sa-t t\l] thcy were appo\ntcd to

pronolhona1 post of the Sentor Accountau\.

Lhe nexl

The speclial

pay was nol glanttd te then \n 1ieu of plt-ol\en “fort
_-__'_——a-ﬂf/

—v»hﬂ#%ﬁqw—bttnd—*ftannttd in tht lower podl or

contenﬂed',on behaltt of ihe a;pt\\anl-Un\on

1t |wat @ P\nd of »n \ntifurd\atx Teved

grade 3%
i

of ‘ndia.

posl/gradr.

chct when tht cwployets carrying the specisl pay were

ther Wtcr prosoted to tht nexl higher post of' the

Scn\?r Accounlant. thetr salary had to

be fixed

occord\ng to F. P. 72C.  The v\cv tahen by Uht tribunsl.
SRR

lhctkfore, csnnot be <31d to be errontous.
A a

Ay regardec the contention that
|

e e
. ‘uw,c_,! . -

even Llhott

————
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PEr

Jun\or Accoun\antt who were not grtting gpecial pay of
Re.35/- per wonth have beed qﬁven the benetit of the
sald iru\e. when they H!r! pro-olcd Lo the post of the
Senlor Accoun\an\y‘\n ansucr to our query whether the

persont concerned were not overlooked 'uhﬁlt granting

special pay :to thelr juniors, Mr . Huhlj;n hrn tearned &

founst\ pppearing for the appcl\ant—Un\on ol Indle

souqh! t\-e lo qet the tnforsation. Ve declined the ”

reque:l becaute. L wat “191 d\'pU\td bc{on« the

o~

~

1r1bun|l. Rence. the '!rﬂﬁuna\. accord\nq Lo us .,

rightly procctdfd on the foot\nq that the’ pereons”

concerned were ovcr\ookzd fv Vs not d\xputed that the

100 pir cent of the posts tar-arkcd {or epecial piy !h;d

to be lM\ltd tn on the basis of the rule of “eentor ity
AR

(Ul;ltr\{. and thtre {¢ nothing on rtcord lo shes - thal

-
ﬂ__d_*LL;ﬂladxwlduald—4on(tsntd were ovcr\ooktd on pccount of

thetr lack of uertt. In other words, the njuetiace
done Yo thes while giving the sald 2y 10 tﬁ}‘r

juniort, hat been rectitied by the 1ribunsl by 1

tapugned order.

Kr. Kahajen then contended that the

!qunl\fitot\on*pny of R3.15/- could not have been taten

into cons\dtral\on for fixstion of the ~pby \n the

pro-ol\ona\ pay scate of §|n\or Accountant. Thte

i



aryument Vs wisplaced becsuse 1stler Ho.32-1/B1~- .
.Pltt/lDBG/O/OTZ d'"d__llf_fiﬁiilfllL~1333' which Vs
Anncxurc 'g' 1o the petition -nd‘issucd by the postal
Accounts ¥ing mahes YL clear that th; qua{ifﬁcat\on pay
will be treateé 3 part of the pay for the purbosc pf
tyxatten of par when plo-olcd to the h\ghct.pust. In

the clrcusstances, we 1€€ no werit in these appesls and
they are dysmisscd. ;]httt sthall be no order asx O
costt,
. A.No.& "n st¥ 10 Ko._ = /91 Vv dixposed of
. ‘ .
sccordingly.
R i
(.2. Hu, 1806/138% .-
L oin view ‘of‘the order parsed \n the oabove
apptn%s; - thes =,,l neds gredaten-al the 1ribunat Ys el
s~tde and the apreanl is uilouud uith-xbs!tj ‘\
sillr :
. PO N R PO T T L B -)-
I P b Savant } ;
. Al
g Ibl.‘lll'l‘!l.!.l!!l'.Jl
. l "N. RIY ] a
New Delhl, j
Januyry 12. 19%h.
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_ S Ay
:>'3 ) Departménts would also have to be taken into cOﬂ:ii'raz‘un
. while examining the poinvs iuGC in this ¢\, dﬁf
3. The impugned orders have been issus=g merely in
compliance with the clariiications rece?ved ftrom Resporient~|
It ‘ follows that the entire iqsuc-neejs to I
‘ Scrutinised at the lavel of Directorate with 8 Vizsw to take
!
. ] Final decision in the matter,
4. It is therefore dirccted that the applicants inéy '
tile 3 det51led representation to Recpondent-l TG taciti yea
praper ex;;ination of the guestions raised in this O.n. oue)
o representaticn'mny “€ submitted within 3 weeks fiom today
through tne head of their offire. Respondent-} ~rn11 ha~€?
thelir representations examined with a view to qulvihg at
L. d8 suitable decision Wlthln a reasonable'tlm; v

5. S an interik measure, jt is,directed that ~o .
bl w1

Fecoveries be effected from the pay of tne applicanys in
v 1 !

1 pursuance of the impugned order until the_re
B - Foadh . L T - - o m— N

PUeEsentatians yra ..
d1sposed Tf by final order by Respondent-1

Thus the OA is disposed of at the admission s tage.,
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R.Rarayanaswamy
K.Sattaiah|

VIRS " Sdstry

Vv Narasimha Rao . Coy
KA. Vijayssaradhi .. . - e
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1. Union of India, rep. .by -
 Secretary & DG (Posts),
D/o Posts, '
/0 Lommunlcatlons
New Delhi, '

2. TnetDirector nf Accounts h

‘ (Posta), ;

Anq&ra Circle,. . e e e e
Hylerabad., .. - v.. Respondents

—~F ] -
CORAM - . , T

HOR'BLE SHRI H., RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)

: -
HON'BLE SHRI B.S. JAI PARLMESWAR, MEMBER'(JUDICIAQJ

O R DER

Oral Orderl(per Hon'ble 3Shri H, Rajendra Prasad, Momoec (1)

Heard Shri B.S.A. Satyanarayana for the applicants

and,Shri V.Rajeswara Rao, ACGSC, for the respondents.
) _ _ . ,741 ;
2. -{ It is notlced that the impugned order at Awnexure I

to the QA has been lSSUPd based on certain inztructicns issuna

|
by Respgpdent-l. The points raiSed in this 0.A, need te oe

considered in detail in the light of the judgements passai

eariler by this Tribunal and in the relevant

SLPs by the
Hon'ble Supreme‘CQu:t. The views of the concerned Ministcie:,
Qp e
Ve e A N : !

-
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» | . , _
To | v/ 37
4 ' o _
The Director General, : (%02\7
Pepartment of Posts, ‘

Dak Bhavan, , ’

reference on the subject clited _above,

Parliament Street, ,
N_E W DELHTI~ 110 001

i ?
wmw*’lﬁggtlﬁﬁ“ aﬁ“ lementation of Supreme Court Judgemcnt in e '
pad® 7w B0 BN 1208792,

czitos © o. Refi=D,Q,(P),New Delhi letter Noi
‘4.1 P 1. N0o.33(6)/95/PA=Admn~I/85 to 100 Dt,21-5-36"
gk AR Wy 2, N0.33(6)/95/PA-Admn~1/499 to 514 Dt,3~3-97,
‘ \1, 3. CAT,Hyderabad orders in 0,A/S5R No,1297 cf 137
a At ‘lc“ﬁ&\ and L
W g pradet . RegL) M.ANOL397/97, N O
\ Pﬁ‘d:‘ @‘Cw“f‘,l‘—" = Xk k % k
Loow ; —” -t 4
‘qL‘ifﬁj,}kt’.' / | |

A kind reference is invited to the letters cited under

As per the orders ccntaixed
therein, the D.A(P).Hyd vide his Memc No, ,87Admn II/S A v/epl Pay
dated 10-4-97 has directed me to refund-a sum of RsJLLJ4££; -

-

stated to haye been. ba_cvecmgmyment of pay & Allowances #cr tha

period 1=4='87 to 31=3=197 on account .Of & 80 called FInd IR
22(1) a (1) fixation on promotion tor SV A (Functional) Gradc

In thls connection. I may kindly be permitted o suhnju

the folldwing few lines‘for your kind consideration and
favcurable orders.

-

3. While working as Jr.Accountant in this office, I vas
promoted as Senlor Accountant (Non—Functional) WeE.F 7——-L--!L£3
I was also drawing special pay of Rs.35/- P,M, in the Jr.Actt
Cadre for discharging complex nature of duties, On my proriotisa
to S.A{Non-functional), my pay was f£ixed under the then F.r22: {1d)
i, e..aﬁithe same stage at which I was drawing pay in J.A C:d- e,
and the special pay of Rs,35/- also has not been taken intco
account for fixation of pay on promotion to S.Aa(llon=-Functicnal )
as per the terms and conditions exlsting at that tine,

4. However, by later orders. the special pay of Rs.0! /e wae
allowed to be taken for fixation of pay to promotional posts 11c<e
J.A.0 etc., and also for fixation of pay of Jr,Aaccts under
C+C.S8(RP) rules 1986, This has resulted in certain Anamol.es.
Failing to get re-dressel of grievence on settlemout of tho
anomolies through official representations, 1 have app:oa ned

the Hon.CAT,Hyderabad to intervene and issue neces:ary orioers
in this regard.

’

venitd
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L4 5; The CAT,Hyderabad after going through all the aspects

of the case has airected the Govt., to fix the pay of the R
officials under F.R.22 (C) on their promotion to S, A{Non=functional)
taking into account the special pay of Rs.35/= wherever drawn.
(CAT,Hyd Judgements in O.A No.95/91,R.,P No.25/93 and O.A Nd.
1068/95 refers). The Judgement of CAT,Hyderabad was implenented
subJect to final out-come of the S.L.P filed in the Hon. Supreme
court. The Hon,Supreme Court has since up~held the judgements
given by various Tribunals in this regard vide their Civil:

Appeal No,1208/1992, Thus, the fixation of pay on promoticn to
SA{Non=Functibnal) cadre has become final and there is noioispuue
in this regard., '

6. The Min,of Finance (D.E) in their O,M. No7(51)/E. 111/86
dt.14=5=87 circulated under D. G(P) letter No,7-13/87/PE.1
at.27-8-87 conveys that the IV th Pay Commission has recomrenderl
abolishinn of Selection Grade Posts in Grdup 'C' and 'D' Cadres.
These recommendations stand implemented w.e,f 13-9-86 1l.e,, fron
the date of its notification, It has been clarified in tﬁe 0.1
that such'of those incumbents who were already helding Selection
Grade (Non-Functional) posts as on 1-1-86/12-9-86, the pay of
such officials who were drawing appropriate scales in the
Selection’ Grade Cadre may be treated as personnel Lo Lhem°
With effect from 13-8-'86, all the Selection Grade Posts ,created
in terms of 0.M Dt.10=1~77 stands reverted as ordinary ggade.

7o In persuance of the oxrders contained in M.F(DOEE O.M.
NO..F.5(32)  EITI/86 pt.II dt.12-6-87 mentioned in D.G(P) 'letter
No.37(8)/87/paf/Admn I/III dt.11-8-87, with effect from 1-4-37.
80% of the posts of Jr.Accountants including the existing porsts

of S.A (non=Functional) posts have been up-graded as Sr. Act s
(Functional

), and appointments were made to these hlgher poists in
accordance with the draft recruitment rules, Accordlngly. T was
promocted as Sr.Accountant(Functional) w.e,£1-4-87 vide ID&T\(P‘

Hyd Memo No,144/Admn.I/E.A II/Re-structuring Dt. 31-10-88. and
was kept on probation for a period of 2 years which was lator

cleared vide Memo.No,.280/Admn.I/EA VI/Probation dt.13-2—'96_

8., The question of fimation of pay of persons who . wer:
drawing 1400~-2600/2000~3200 as personel to them,when appoinied )
a post in the identical scale of pay after observing due prccess
of rules relating to promotion/appointments and where the
promotional post involveés assumption of higher duties q?a
responsibilities has been considered, and it was clarified in tn:
1.F(D.E) O,M.No.7(36)-EIII/88 Dt,9-B~88 read with D.G.(b) lotter
No,37(2)/88/PA-Admn~I/379~412 Dt,17«10-88. that in supeésegsidn

COD"G,d soas e
4
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of all earlier orders, the pay of Senior Accountants{non-finct: cng
when promoted to this higher gfades S.A(Functional) inyolﬁing
assumption of higher duties and responsibilities should be ﬁixed;
under F.R.22(C), Apéordingly. My pay on promotion from S.A '
eNon-functional) to S.A(runctional) grade w.e.f 1-4-87 was norre:#l
fixed under F.R,22(C) strictly in accordance with the order:
contained in the M,F (D.E) O.M, dt 9.8,.88 referred to abova.

9. Thus, there is no irregularity in the pay fixation on
my promotion from S.A(Non functional) to S.A(Functional)grhdey
and NO OVER PAYMENT RESULTED. This fixation is only on account

of a pfomotion to a higher grade post but not a IInd fixation
under F,R.22(C). ' -

10. Finally, I may be permitted to state that the fixsticn 1
of pay on both the occassions is well covered by rules/orders et:,'
as mentioned belows g

1 .

1.WeE,F 1=4-87,80% of the J.As Posts including the existing
i S.A{Non functional) were converted as Higher Function:l F
4 Grade i.,e,,S.A(Functional)and appointments were made to
these posts by observing all the draft recrultment rules,
Accordingly, I was promoted as S.A(Functional) w,e,f ]=4=37
and was kept on probation for a period of 2 years which was
later cleared vide 0.0, Dt13-2-96, fThus,this is a ITrgd
promotion-to a higher cadre,' and hence L am entitled for
- pay fixation under F.R.22(C)., If this is not a promotion,
then there would not have been any necessity to keep ne
under probation for 2 years and clearing after 2 yeare,
Hence, this cannot be treated as a IInd benefit of F.F.22(),

* but should be treated as a benefit accrued on account. of
promotionto a higher grade post; as a result of policy
decessiong

2.W.e.f.[13-9-86 all the S,A Posts were abolished and tlre
pay drawn by the existing incumbents was treated as perso el
to them, W,e,fl3=9-86, all the S.A Posts were reverted as
ordinary Grade i.e., there are no S.A Posts from that dat.> .

3,The F.R 22(C) fixation on my promotion from J.A to S,2
(Non functional) cadre was given as per the judgement of
- varioug CATs which was later up=held by the Hon,Suprere Court.
duly considering the fact that it was promotion to a Non-
functional cadre, whemg¢there is no dispute,

4.The benefit of appointment to S.A(Punctional)post cannot ix:
given by treating S.A(Non=-functional) poOst as Functional a:.
stated in D.G(P) letter dt.21-5-96 cited under referenze,
as, such posts were notexisting prior to 1-4-87, ‘Me S.a
(Functional)posts were created Wee,f 1w4~87 only and as
such, any appointments/promotions can be given w.e.f on or
after 1-4=87 only. ~Giving such retrospective effect
arbitrarily and much to the disadvantage to the officials

without a due notice is against the principles of natucal
Justice,

L 6‘4&" ‘



considered once aéa&n. 1f necessary by #ppraising the above
- facts to-the-Min, of Finance-and capselﬁo 1ssue favourable

f o

5+The Judgements given by various CATs/Hon, Supreme™Neefr £
8id not give any directions to the Govt.,to treat the:
posts as functional while allowing the benefit cf
fixation of pay under F.R 22(C) on promotion from J.2 :0
Se.A(Non-Functional), |
. 1I'J\:
6.It is further submitted ti either onl
of DA(P) it was not submitted in the CAT,Hyd or Hcn.
Supreme Court that my pay was already fixed under -
F.Ro 22 (1) a (1) as a result of upgradation of 8(% of
Posts w,e.f 1-4~87, Now as late as to-day, the propcaad
action to term it as a II fixation under FR 22(i) a(i)
is untenable, illegal and also hit by the doctrine of
constructive RESJUDICATA

'7.To term the fixation of pay (as a result of couri ords.s)
under FR 22 (i) a(i) taking the special pay into zccciit
wherever drawn as IInd fixation also is not maintzinabie
as the action is hit by the principle of ESTOPPEL and
PROMISORY ESTOPPEL,

8.Aggrieved by the above action proposed in letter cated
21¢5=96 and dated 3~3-97 referred at sl.lo.l and % unier
reference, I filed an O.A in Hon,CAT,!yderabad. The 7.A
was disposed at the admission stage itself directing n2
to submit a representation to your honour within I wee:s
from the date of order, Hence this representatiot:,

Under the ciréumstances stated above, I submit that no
irrigularity exists. in regard to my pay fixation at any stace,

In the light of thej-facts-—stated above my case may kindly be

orders up~holding the pay fixation done3in;my case on both tha
occassions i.e one Ww.e.f 1l=4=87 and the other w.e.f the Bzte oﬁi
my promotion to S.A(Non-functional)cadre as perfectly ‘in crdes,

Thanking You Sir,

Youﬁs faithfully
HYDERABAD :
.. . IQ\J) ) LR e i
Dt3 [>==5==1997, S
(&24\/%}&f¥>”fhv9;§faEJ“>¥]
Senfor Accountant,
o/o.The DA(P),llyd-1,

N e

behalf or or. behilf

)




: | 8 GOVERNMENT OF INDIA
MINISTRY, OF COMMUNICATIONS
DEPARTMENT OF POST
[ POSTAL ACCOUNTS WING ]
AR RHAWAN : SANSAD MARG
NEw ““'E} 110 661.

: 2=
; L —
i No.33(5)/97/pPa- Admn Ifpo0 T Dated: T A7 «—A-1007,
, A
T b
E Ine Virector of Accfounts { Postal),

o Hyvderabad - ECC 3CI.

i ] . 5' 1
{ - J 1

. 1 .

I Sub: Implementation of St;zprfeme Court judgement in OA No.iZ06/5:.

- i
!
‘[ '
: Sir, .

. | , .
1

————

I am directed to- refer to

V/QA-95/91-1208/92 dated 5. 6 97. on the above subject ard to state

ur  letter No.25/AZ3mn.I1I1/Sa-

e

Cat
-
|_a

that the request of the p_etltloners has been considered. The status

of selecticii grade posts has since been changed consequent on

o | extending the benefit of FR 22(c) as per the judgement of Hon'ble
Supreme Court. Accordingi y» ithese posis are treated as functionzl

posts. Therefore, such employees when placed in a posts of the

——————r
-— ot -y = - = Il rd : 7 3 . o [ ) e 1Ty
€ status as on 1.4.87 are not entitled for the benefit of iR
i
- b
a suitable

22(C) for a second E“Elg‘ The petitioner may be given

. . — o : '
L reply on the above lines with  a copy endersed to this o

i Kecovery of the overpaid amount mav aisn he eftertad.

- P Tt
. —— T

Yours Ieltpfullv s

e




ANNEXURE ~ A-16

TABLE SHOWING THE PARTICULARS OF EACH ﬁPPLICANT

s1, Name Date of Date of Date of !Amount
No, appoint- promotion priomction proposed to
ment as SA(Non~ as $SA be recovered
functional) (functional)
| I
Rs,
1. R.Narayanaswamy 1g-12-1969 30=1-1985 1-5%-1987 2ll,465/-
2, K.Sattaiah 21-1-19¢7 19-2-1983 1-4-1987 211r46/-
B.N‘X.U.R.S.Sastry 20-10-1965 15.9-1983 1-4-1987 231124/-
4, P‘.V.Na'rasimha Rao 30=7=-1965 1-3-1984 1-4.1987 22,824/~
S‘A.Vijayasaradhi 3-8-1965 1-3-‘&19"'84 1—4;11987 23,li124/-
6. B.Bisham  20-10-1965 10-1-1985  1-4-1987 22,536/~
7. Smt.V.R.Sivasankari 20-6-1965 30-1-1985  1-4-1087 21,837/
8. G.Chandrasekhara 1
Prasad 4-6-1966 30-1-1985 1-4-1987 21,837/
9« V.S.Somayajulu 6-8-1966 30-1-1985  1-4-1987 22,536/~
101‘y.vijaya1akshmi 7-8-1965 26~3~1986 1-4-1987 21,945/
A | _
11, p.Ramachandra Murthy 1-10-1966 14.2-1985 1-4-1987 22,435/~
12, N.,V.V.R Venugopal ;
: Rao 7-8-1965 20~7-1983 1421987 21,1loi/-
li'§Ch.Venkateshwarlu 9-2-1967 28-3-1983  1-4-1987 24,361/-
3 e
) .
L e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT

O.A.5.Re NO, 2304/97
(MeAs 725/97)

Betweens

1., R.Narayanaswamye 8. G.Ch.Prasad.

2, K.Sattaiah. 9, V.Somayajulu.

3. VuJ.R,S.3astrye. 10, V.Vijayalakshmi.

4, P,V.Narasimha Rao. il. P.Ramachandra Murthy.
Se A.Vijayasaradhi.' 12, N.V.V.VenugopalRao.
6. B.Bikshanm. 13, Ch.Venkateswarlu,
7. amt,V.R,S8ivasankari.

'Y Applic«antSck

and

1, Tnion of India, rep. by its Secretary

2.

For the Applicants: Mr, B.S.A.Satyanarayana, advocate
For the Respondentss Mr, K,Ramulu, Addl.CGSC.

CORAMS

and D.G.(Posts), Dept.of Posts,
Ministry of Communications, Dak Bhavan,
New DBlhi-l.

The Director of Accounts(Postal)
andhra Circle, Abids, Hyderabad-l,

y

/

THE HON®'BLE MR,H,RAJENDRA PRASAD 3 MEMBER(J?/'A[N)
THE HON'BLE MR.B.S.JAI PARAMESWAR s MEMBER/ULL)

The Tribunal made the following Order

Heard Mr.B.S.A.Satysnarayana for the appfant.

Prima facie case disclosed. Issue noti¢to the

|

Date of Orders 30-’{'-97.

Requfa?nts .

|

i

t
t

!

|
I

1

{

respondents who may file their reply within 6 sz- No recicl:veries

shall be effected from the pay until

further orfSe

jrl
‘puty Registr

I

|

3

E‘,

J,"'Jf")"}?

ar{J)cc
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0.AOS.RQ2304/97 '

70 o S " .

1. The Secretary, and Director Ceneral(Posts)
Dept.of Posts, Min.of Communications,

Dak Bhavan, New Delhi-i. .
: \ !

2. The Director of Accounts (Postal)
Andhra Circle, Abids, Hyderabad-l.

3, One copy to Mr.B. S.A.VSatyanaraYaria, Advocate, CAT.Hyd.E

4. One copy to Mr.K.Ramulu, Addl.GGSC.CAT,Hyd.

St vk g

5. One spare cOpye. S | ?
o . ' . . .. |'

Gl o

+
oy,

[l
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COMFALREL BY APPROVELD BY

TN THZ CENTRAL ADMINISTRATIVE TRIBUNAL
- HYLERABAL BENCH AT HYLERABAL |

THE HON'BLE MR.JusTIdE
_ VICE-CHAIRMAN

an

THE HOW'RLE MR.H.RAJENDR: PRASAL:M( 2)
e woethle iy RS 'Sm@mwb&:@/\ * M\(@)

Dated: 30-.’) ~1o87

ORDER/JFMBEMENT

M.A./R.A./C.A.No.

%1/’ ) _in
0.z,No., 09\'?30(14 ‘@\‘? _

T-.A-NO.

(Wep. )

Acdmitted ang Interim directions
"""__"—‘—-—-—__....._.—-——-——_—-—___
Issyed ),

All owe
Disposed of with Cirections
Dismiggeaq, -

Dismigség as withdrawn
Dismissele ':;oj: default,

Ordered/Re jectec.

No order E
P S U -

Centraf Admin saitivy rtpie r

e Fher ™t om . ,‘:_
BT TR TNY {

14 & v,
1 ST UL v V !
]
: famwry ety i
| mv;?;nﬂw‘F{‘f” ;
,ll ..‘ I A e r-u‘,.r-:.ew,- e, fL




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BEHCH AT HYLERABAD

M.A.NO. 725/97 im@xX.
O.A.No, 1308/97,

Date of Crders 19-9«9;

P, |
L]

Betweens

1. R, Narayanaswanmy.
2. K.Sattaiah,
3. VJ.ReSeSastrye.
4. PsV.Narasimha Rao.
5., A.Vijayasaradhi.
6. B'BikShm.
7. Smt,V.R,Sivasankari.
8. G.Ch.Prasad.
9. V.Somayajulu.
10. V.Vijayal akshmi.
i1, P.Ramachandra Murthy,
12, N.V.V.Venugopal RaC.
13, Ch.Venkateswarlu.
ve Applicants.
and

1, Union of India, rep. by its Secretary
and D.G.(Posts) Dept.of Posts,

Ministry of Communications, Dak Bhavan,
New Ielhi.l,

2, The Director of Accounts (Postal)
Andhra Circle, Abids, Hyderabad-1l.

[ X ReSandentS-

For the Applicantss Mr. B,S.A. Satyanarayana, Advocate.

For the Respondents: Mr.K,Ramulu, Addl.CGSC,

CORAM
THE HON*BLE MR.H,PAJENDRA PRASAD 3 MEMBER(ADMN)

THE HONBLE MR.B.S.JAL PARAMESWAR & MEMBER(JUIL) g
The Tribunal made the following Orders- ‘
M::.Ran;;lu on behalf of the respondents bubmits
that counter'will be filed in two weeks., The same is accepted. 1

List it thereafter, Interim order to continue,

ﬁ‘m il Al !

Deputy Registrér
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0.A.1308/97 . |
To :
1. The Secretary and Director General (Postsd
Dept.of Posts, Union of India, !
Ministry of Communications, Dak Bhavan, i

New Delhi-1

2. The Director of Accounts (Postal) ,
Andhra Circle, Abids, Hyderabad-l. |

3, One copy to Mr. B.S.A.Sstyanarayana, Advocate, CAT.Hyd.

ii

4, one copy to Mr. KeRamulu, Addl.CGSC.CAT,Hyd. j
|
|

5. One copy 8spare,

pvm {Ji
|
i

SR, e e = .
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| i

THE HON'BBE MR.JusTIcE. i

; VICE~ RMAN |k

! : D

'-ji | ¢ S .
THE HON'BLE MR,y -RAJENDRA PRASAD 1i(s)

- -_g,..g-—u--"

'—JO

.
I
; ORDER/JUEGp@NT : #
) L
3
' S — ——
* - LO}LB‘*"'!'AG’% NO. .‘7 szﬁ,'\
J in
Ao, 13og )c\') ‘
CA-NO' (w.P_. . )

'Admittedl
]
Allowed
Disposed jor with Directionsg,
Dismisseq|

1l
Dismismed as withdrawn
Dis:{nissed for defauit

~Ordered/Rejedted

.NO.;lrder to costg,
i R smm‘i’&a‘i:ﬂ“"“ 1
;r Central Adminis#Eiive Tnbewa ,
, gy [PESPATIR
|
,'d}

! 0

i I Court,

l‘

fyp ED BY; CHECKED BY:

%OMPARED BY. APPROVED By | [?
| . '
IN TEL CENTRAL ADMINISTRATTVE TRIBUNAL s

HY DERABAD BENCH AT HYDERABAD

S S VN

— lcx}&/q; -

and Interin directions

4

w6 0CT 1097 ';

L) {77'3.[3 a'utﬁa i

EENCH
HYiDTJ’f-\ ABAD B




IN

t

THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

ATHYDERABAD,
OA Ne.1308 ef 1997.

Between:

Sri R.Narayan Swany
age 54 Yrs., Sr.Acctt, & 12 Others.

Union of India, Rep.by Secretary &

AND

, S/e.Nagaiah,

Directer=General(Pestal),
-Departaent of Posts,

Ministry of Cemmunications,
Dak Bhavan, NEW DELHI-110 @81,

and anether,

evese APPliC?pt
)

REPLY STATEMENT FILED BY THE RESPONDENT

!
ees0e RBSpﬂn?entS.

I, PoVeB.D.SARMA, S/@,P,Subbaraya Sastry, aged 51 Yrs.,
R/o.Hyderabad, do hereby selemnly affirm and state o? eath

as follows:

' |
1¢ I am woiking as Asstt.Chief Acceunts Officer in
2nd Respendent's Office and as such I am well acquai:nted
with the facts ef the case, I am filing the Ceunte#

oen behalf of the abeve Respendents,

2e

facts.

-~ 1 .

the

Affidavit

I have read the contents ef the 0.,A, filed by ﬁhe
Applicent and I submit that it is replete with incorrect

All the averments, facts and rules which are in-

censistent and at variance, with the follewing histéry of

the case, are hereby denied.

Je

In reply te Para 6.1: It is submitted that the]partieulars
of date of appeintment, date of premotion as Sr.Acc?hntant

(Non-functional) and date of promotien as Sr.Accountant
(Functional) ef all the applicants are furnished in‘
Annexure-I, The applicants are presently working as Sre
Acceuntants in the Office of the Respendent No.2+

L

R YNOINR

N

S, fﬁ%é%%ig;i:r

»ostal Accounts, Andhr

the

In reply te Para 6.2: It is submitted that in sccerdence
with the instructions. issued under Pestal Directorate Lr.
No,37(8)/87/PA-Adun.I/111 dated 11-8-1987, the Applicants,
while woerking as Sr.Accountants (Non~functional) in|the pay
scale of K.1400~40=1600=50-2300-EB=p0=2060, were a%?einted as

a Circle

Hyderabad - 500 004

£

Agsls t?rﬁptﬁl?éi%

Postal Accounts, A. P.
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Sr.Accountants (Functional) in the scale of K,1400=40~1600=
(%Qm&mﬁmﬁ%wmhﬁﬁﬁfmm%MWvade
Respendentt!s 0.0.No.ﬂAhlAdmn.I/EA;II/Restructuriné dated
3 «10=1988,
Z 7= | o
5¢ In reply te Para No,6s3: It is submitted that in Para 3
of 1st Respondent's letter dated 11=8~1987 it was|decided
thét in the case of officials already drawing the|pay in the
scale of ki1400-2600 as pérsanal to them and appoihted to !
Functienal higher grades, no further fixation under erstwhile
FRs22(C) is necessarye This pesition was madifieé]in the
1st Respondentts letter Ne.37(2)/8B/PAuAdmn.I/379lh12 dated
17-10=1988 allewing the fixatien undenfR,22(C).

P

—

6. I reply to Para G.4: It is submitted that in accordance |
with the Judgement of Hon'ble Tribugal, Hyderabad ?ench. in
O.AsN0,95 of 1991 dated 22-11=1991 as medified in|M.A.
No,1282 of 1992, the Applicants herein were alloweh the
benefit of FR.22(C) fixation consequent en their éLumetion
to the Sr.Accountant's cadre (Nen~functienal) witﬂ effect
frem the respective dates of thelr premotien. InlLespect of |
the Applicants at Sl.+7 and 1@,.therbenef1t was al%kwed
consequent on the Judgement in 0,A.No.1088 of 1995% Thus,
all the Applicants hereln were alleowed FR.22(C) b%hefit
| twice, ise., once at the time of re~-structuring of| cadres
in Accounts Organisation (i.e., Wee.fs 1-4=1987) d?d for
the second time consequent upon the Judgement of !Hon'ble
Tribunal, Hyderabad Benchs The argument of the Applicants i
“that the plea of double fixatlen under FR:22(C) was not
raised by the Respendents while arguing in O.As o%|95/91 W
end 1068/95, is net tenable, In contesting beth ﬁhe OAs,
the Respendents categorically submitted that the proemotien
of the Applicants as Sr.Accountants was not a nera?l promo-
tien, but was only a promotien to a Non-functiena@]Selection_‘
Grades The Applicants got the fixation under FR;Q?(C) at ﬁ
the time of their appointment to a Non-functional Selectien |
Grade, only consequent upen the Judgements of the Hon'ble

Tribunal, and it was not allowed to them prier tel e

QbﬂbéahxﬁégiNﬁ%
. e
Att ors &sslstant%ﬁ;

. L
S¢ Accounts Officer Postzl Accounts, A. P. Ci%r'cle

*oascal ACCOHH[S, Aﬂdh ra CirCl. Hyderabad-SOOOOl.
Hyderabad ~ 5G0 001
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Judgements,.- Hence, the questien of arguing the- natter- of
deuble fixatien in 0.&.No.95 of 1991 and 0.A.Ho.1@58 of 1995
does not arise as there was ne double figatien at the time
ef arguments in the .said OAs before the Hen'ble C.A T.,
Hyderabad.

- In reply to Para 6.2: It is submitted that the Respen=-
dent No.1, in consultatien with the Ministry ef Finance/
Department of Personnel & Training, extended - the benefit of
allewing FR.22(C) in respect of all the premotians”te the
Nen~functienal Selectien Grade taken place during- the peried
from 1-1-1986 te 13-9+1986. - Further, the Ministrylhf Finance/
Department of Persennel ‘& Training, vide Directerate letters
dated 21«5-1996 and 3-3=1997, clarified that such employees
are not entitled to FR.22(C) benefit for a second time as the
benefit fer appointnent to a Functienal scale has already been |
allewed te them by treating the Noh-functional Selectieg

Grade posts as Functienal pests, ,’
. _ |

8+ In reply te Para 6.6: It is submitted thet in accerdance
with the Respondent Noe1!'s directions cited in-ParaJGaS abeve,
directing te regulate the pay of all the empleyees and to |
recover the overpayments, the Applicants? pay was revised and
the Applicants were directed to refund the overpayngnts made
to them, failing which it was propesed to recever tﬂe Same L
from pay and allewances of the Applicants commenciné from -
April, 1997, vide individual Memes, ef Respendent He.2 dated
1 0=lyl 997, | }
' 5 i
9 In repl y te Para 6.,7: It is submitted that theRApplicants |
approached this Hontble Tribunal vide _OASR No,1292 ef 1997,
which was disPosed off by the Hon'*ble Tribunal directing the "
Applicants to submit a representation to the Respendent Nos1,
Accordingly, the representatiens submitted by the Applicants
were dispesed off by the Respondent Ne.1, rejecting the cone
tentions submitted by the Applicants. Accordingly,wyhe £
Applicants were informed by the Memos, of Respendent No.2 |
dated 16-7-1997 conveying the decision of Respondentﬂue.1
and also propesing the recevery of everpaid pay and allewances
from the menth of July, 1997. J

-~

B N
Atte Depenent, .~ -
Sv. ’\E-FOUMS Dhce' &ssistant Chlef Accounts Oﬁ’icer
*ostal Accounts, Andhra Circle Posta! £ccounts, A. P. C:rFle
Hyderabad - 560 001 Hyderabad-500001.
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&
10, In reply to Para 6,8: It is submitted that it/!is

evident frem the foregeing facts ef the case that the
Applicants were allewed the benefit ef fixation ﬂhler
FRaZZ(C) twice, i.e., ence at the time of re=structu- §
ring the Acceunts cadre with effect from 1-4-1987, jand
for the second time consequent upen the Judgemen@gwof
this Hen'ble Tribunel, The Applicants were eriginally
net allewed the fixatien under FR.22(C)} by the Respon~
dents, treating the promotien to a I Non«functional |
Selection Grade only., However, , this pi pesition was changed
consequent on the Judgement of Hontble Tribunal of}
Bangalore Bench, which was followed by the Hyderabéd
Bench in 0.A.N0.95 of 1991 and O.A.No.1068 of 1995l As
the benefit under FR.22(C) was allowed to the Abplicants
with effect from the dates ef thelr respective preﬁftiens
during 1983 te 1985, the Nen-functional Selection Grade
promotion autematically treated as Functienal GradeL?romo-
tion. Once they were allowed the benefit under FR.22(C)
:égggfing the Non=functieonal promotion as Functienal| promo=-
f;ggfwith effect from the respective dates during 1983 te
1985 with benefit of arrears frem 1-9-1985, they are teo i
be deemed as brought to the Functional S.A, cadre. |Hence,
allowing the benefit feor a second time censegquent upen re=-
structuring of Accounts cadre and. placing them in the same
scale of K.1400-2600 is irregular, and hence, the R spon=
dents' action in regularising the pay of the Applicgnts

and erdering censequential recovery is in eorder. ]

i e T

=TT 1 11 -

M

T

—_—

11¢ In reply te Para €,9: It is submitted that the|plea 1
of double fixation under FR,22(C) cannot be raisedi]y the ‘
Respendents at the time of arguments in 0.A.N0.95 ef 1991 ;
and 1968 of 1995 as there was ne double fixation at|that
time, The double fixatien has arisen consequent upen the
Judgement of this Hon'ble Tribunal only., In the Judgement

e

A

of O.,A.No,95 ef 1991, two important issues were declded by

— - |
this Hontble Tribunal in Para (4), i.e., (a) whether the

promotion frem the cadre ¢f Junier Accountant to the Senior

Accountant is a prometion or not, and (b) whether.t?e
benefit of reckening of Special Pay of Ke¢35/= pem. for the

]
purpese of fixation, The Hon'ble Tribunal finally ﬁecided
<:5\§4¢q\&> SA {;E?éz:,,af
t .
rusulhccounts Angh Pustal Accounts, A, P. c rele
Hyderabad — 560 601 Hyderabad-500001.
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the issue at (a) above as *a premotien', denying the con=-
tention ef the Respondents that it is a premetion tJ a Nen=-
functional cadre enly, but net the “actual pronotionJ The
S.L.P. filed by the Respondents was finally decided!by the
Hon'ble Supreme Court in 1995 enly, when the matterh as
finally decided, Censegquent upon the sald orders oﬁ the
Hon'ble Supreme Court upholding the views ef variouﬁ Adminis-
trative Tribunels, the Respendents finally consulte@ the
Ministry ef Finance and Departuent ef Personnel and“Training,
and final erders issued in May, 1996. Hence, thereﬁwas ne
inerdinate delay by the Respendents in issuing the orders
dated 21=5-1996, Hence, the orders of Respondents %re legally

valid, and there is neo arbitrariness,

124 In reply to Para 6,10: It is submitted that thé 0.A.551
of 1997 f£iled by the Applicants was dispesed by this Hen'ble
Tribunal directing the Applicants to submit a-repre?entatien
to Respendent Noes1 The Applicants accerdingly submitted
representations and they were finally dispesed off by the
Respendent Ne.1, and erders cemmunicated te the App cants by
Respondent No.2 vide Memeos, dated 16-761997. nﬂ

equent

13, In reply to Para 7¢1: It is submitted that co
upen the directions of Hon'ble Tribunal in 0.A.Ne.5g1 of 1997,
the Applicants submitted their representatiens, Thﬁs, after
giving a reasonable eppertunity through the said representa-
tiens, and after careful consideratien of their submissions
centained in the said representatiens, final erderslby Responw-
dent No,1 and 2 were passed on 10«7-1997, Hence, the Appli-
cants cannet take the plea that neo opportunity/notibe was
given to them,

14, In reply te Para 7.2: It is submitted that the jerders

contained in Ministry ef Finance O.M. dated 17~10-1988 required !

modification by letter dated 21-5+1996, consequent 353h the
Judgements of varieus Tribunals and Appellate orders ef
Hen'ble Supreme Court. In view of the changed circﬁmstances
as explained abeve, the Law of Premissory Esteppel is nect
vielated in this case. | ﬂ

r\\®é®¢¢}
Sr. Accounts gﬁcer
*ostat Accounts, Andhra Circle

Myderabad - 560 001

Ponalrmounn A, PLCuth
Hyderabad- SOOOOI
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15+ In reglx to Para 7e3¢ It is submitted that Ls
. explained in the previous paras, the Respondents have

no eccasion te argue the poeint of deuble tixatioﬁ
while contesting 0.A.Ne.95 ef 1991 and 1068 of 1995
‘a5 there was no double fixatien at the”EIEE“Ef"a%ntest
ing those CAs before an'ble c A.T., ‘Hyderabad Bénch.

|
16+ In reply te Para Z,h: It is submitted that ?y
1mplementat1.n of Judgements of this Hontble Tribunal

in 0.A.N0¢95 of 1991 .and 1068 of 1995, the premotiens
of the Applicants to the Non-functienal Selection Grade
were made Functional in view of treating the same by
the Tribunal as 'a premotient, and consequential| allow=
ing of FR.22(C)e o ' i

17. In reply to Para 10: It is submitted that in view
of the pesition explalned in the foregoing. paraﬁ, it
is evident that the A@plicants enjoyed the benefit of
fixatien under FR.22(C) for two times fer the Sﬁae Proe=
motion frem the Junior Accountant cadre to the Senior
Accauntant cadre, which is naturally not allowed. As
Such, it is evident that the O.,A, is dévoid of gerits ,
and needs no consideration by Hen'ble Tribunalei| Hence,
it is prayed te dismiss the O.A, with cests, j

i

184 ggn x to Para 11: In obedience of interin erders
of this Hen'ble Tribunal in the present Ouhe /M.&.?Zﬁ/??
dated 30~7«1997, the proposed recovery from the appli-
cants 15 net effected. |

19, Fer the reasens stated above, the Applicaéts have
net made out any case either en fact or on Law and there
is no merit in the O.Ae It is, therefore, prayed that
this Hon'ble Ceurt may be pleased to dismiss t?e Ouh.
and pass such further and other order or orders as this
Hon'ble Court may deem fit and preper in the circumstancesl

of the case, :

Swern and signed befere me : | Dep
il dssistant Chitf Ageelints Officer
on this %\\*\\\1\ day of Nevember, Postal Accod nts,ﬁ; P. Circle

1997, at Hyderabad. Hyderabad-S00001.

N

o, Abkestormcer

sostal Accounts, Andhra Circle
Hyderabad - 500 601




(_P_ara 6,1 of OQA.)

f)a%e ':Of ap-

S.No. Naﬁe , Date of promo- Date of pro-
I ST . - - peintment. . tion as SA{Non- ||motion as s%
— S L functional) _ ||(functional)
S/Sri/smt, S T
1 'ReNarayana ‘Swany 18a12a169 : 3@-@1 -185. OT-04=187 |
2e K.Sathaiah 2101167 1902=183 01 «04=287 ||
3¢  VeJeReSe Sastry 20-10-185 15=09=183 01 «Ol-t87 !
Li  P.V.Neresimha Rao 30-07-'65(A/N) 01-03-184 || 01-04-187 |
5 AiVijaya Saradhi 03~08=165 = 01-03-184. 01 =04=187 |
6.  B.Blksham 2@-10-}55 0101185 104187 ‘
Té VsR.Sivasankari 26~1 @-'65 30=01=185 01 =04=t87 |
84 G°°ha“d§§’;§ﬁ“ 8 G4u06-166 3001 -_' 85 || o1-0u-te7
9 v.s.Semaga;ulu 26-@8-'66 , 30=01=¢85 m-@t;-ts'r
10¢ ViVijayalaxmi @7—@3-'65- 26=03=186 01 04187
11+ P.Ramachandra ' P 1
YT eerty o O11ewé6 heozetes [ o1-O-ter |
12, NoV.V.Vemigopala  g7ueq.igs(a/N) 20-07-185 || O1a04ete7 |
134 cn.‘Venkéteswgrlu 09=02=167 | 2803183 01 Ot 87 ‘

s ang

AXsled
Sr. Accounts Officer

*ostal Accounts, Andhra Ciecle

Myderabad - 5G0 001
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IN THE CENTRAL ADMINISTRATIVE
TRIZUNAL : HYDERABAD BENC
AT : HYDERABAD

r.l"l )
O0.ANQ: 1308 of 1997

Between @

R. NARAYANASWAMY & '
OTHERS +es Applicants

. Union of India, rep.
1 by its Secretary and

{ D,G,(Posts) & another ... Respondents ..

.

Counsel for the

Applicants BSA Satyanarayana

Counsel for the
Respoendents : K. Ramulu,
addl., C.G.S.CJ

SAC e

o
‘ %‘ng .
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\INVV'I'HE—'CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD .ICH AT HYI*:

Date of Orders: 15-4-98,

Between: | . ”
R.Narayanaswamy and 12 others, " «ehpplicants in 0.A.13:§8/97
/T.Yadaiany , | .. M '. ‘ r
K.Himamappa. ' ++ Applicant in O.A.53‘91/9'{.
and |

1, thion of India, rep. by its : ,
Secretary & D.G.(Postal), Dept.of Posts, o :
Ministry of Communications, : : |

Dek Bhavan, New Delhi, S

2. The Director of accounts (Postal)
Andhra Circle, Dak Sadan, Abids,
Hyde'rabad-—i-

.+ Respondents in all cases. -

For the Applicantss: Mr. B.S.A.Satyanarayana, Advocate

For the Respondents : Mr.K.Ramulu, Addl.cGSC.
Mr. V.Rajeswar Rao, Addl .CGSC.

MI. VoVinOd Kmar' AddlnCGSC.
CORAM: '

THE HON'BLE MR, H,RAJENDRA PRASAD 3 MEMEER(ADMN)

THE HON'BLE MR.B.S.JAI PARAMESWAR 3 MEMBER(JUDL)

The ‘Tribunal made the following Orderse . -~

O.A. is adnitted, List it before this IDivision Be

on the next occassion for final hearing/disposal. Interim ord*.rs |

will continue until further orders. /

Deputy Regiétrar \

P e

‘) e goatary and D.G.(posts) Union of India,
. ; @Osts._' Ministry of Communications,

. @2\ ‘Bew Iblhi"‘l‘ o
N Oneckoy - of Accounts (Postal) @a]gga\cfg/\“ S S
Qrdkmo Lo o, Abids, Hyderabad-l. . . |
g) 2— CM‘S\&\OM?B.S.A. Satyanarayana, Advocate, CAT_ Hyd. ‘ _ -
_ , —'\Q)N@f K.Ramulu, Addl.CGSC. CAT, Hyd.: ‘ ~-\<.f_r
W) owe %O A pViVinod Kumar, Addl.cGSC, CAT.Hyd. o
£Y.. ove Y o My@eswar_ Rao, Addl.CGSC. CAT.Hyd, \ , ‘.

LY G Caply |
Hhx ms»g{la@ (_Qkf‘\/]"




- I COURT 't
TYPED BY CHECKED BY

COMPARED BY APFPROVED BY

IN THe CENTRAL ADMINISTRATIVETRIBUNAL
HYDERABAD BENCH AT HYLERASAD

THE HON'BLE MR.JUYSTICE

VICE-CHAT RMAN
D

THE HON'BLE MR.H. RAJENDRA PRASAD:M(A)
Ve valla vy - R-S. Qmea«‘umwﬁuw Q)

DATED: \S - q -1998.,

ORDER/FHE6MENT

M.A./R.A./C.ANO,

0.a.No, \30 % \0\’}, %"\%‘I"t’/f ‘-’fv\f‘)

T.A.No. (Wep e Sgc] {3’3

Ad%itted and Interim .directions

isslued. -

Allowed.,
Disposed of with directions

Dismissed.

Dismissed as withdrawn.
Disinissed for Lefzult,
Ordered/Re jected.

Noforder as to costs.

ﬁ T s les i Frop
-0l Aninigirative Tribunagl
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HBYDERABAD BENGN
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. Pre=pronounced Judgment in the above 0.A is placed
for king perusal.,
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IN THE CENTRAL ADﬁINISTLATIVETRIBUNALLHYDERABADBENCH
0.A.1308/97 | I' ‘Dated;” the*JZl = June,* 99
BETWEEN 1 | T L
1. R. INarayanaswanitY | 84 GeChe Pradad
2. K. Sattaish ¥ 9, v. somayajulu
3, vaﬂs Sastry f? 10, v, vuayaliakshm
4, PV %Harasimﬁa Ra’o : i 11. .Rmchandra*ﬁutthy
Se 2o Yijayasaradh’i 4126 Ches Venkateswarlu
6. B, Biksham | | |
Te Smt;. VR siva_san\ka'ri ; . |
J' l“‘.... Applicants
AND | ki !
1. Unionof India, rep._b dtg’ Secretary1
and DG (Posts), - Deptt} of ‘Posts, .
Ministry of c°mun1cations. Dak Bhaan. \
New Delhi-110- 001. |

2. The Director ofl Accounts{Postal) 3

Andhra Ciréle, Abids}iﬂyderabad-l..

|
COUNSE#.'g' {
PoY thje Applicantsi-'
For the Respondents
CORAM |

e
- -

| |
N see Respondgnts

'
a

' i.

1 =

_ |
t Mr, BSA Satyanarayana
+. Mz, B.N. Sarms

| z
THE HON‘BLE MR, Ho. |RAJEWRAKPRASAD“‘5HE!’BER‘(ADMIN) /\
THE HON‘BLE MR, B S JAI‘PARAMESHWAR. HEMBER (JUDL)

;)l/,,zf‘ i'

\I |

! |

f

i

!
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0.2.1308/97

~t2t=

CRDER

(PER: HON'BLE MT B.S. JAI PARAMESHWAR, MEMBER (OUDL)
1, Heard Mr. B.S.A. Saﬁyanarayana{ learned counsel for the
appllcants and Mr, L.C. Jacob for Mr. B N, Sarma, learhed
standing counsel foL the respondents._
2. This is an applicatlon filed under Section 19 of the
Administrative Tribunals Act, 1985,
3. The application was filed eon 30.741997,
4, There are 13‘applicants in this 0+A. They have been
working in the 0/o the Director of Accouﬁts(Postal), AP,

Circle, Hyderabad. Théir service particulars are furniéhed

in Annexure-16 {page 59 of the 0,A.). They were initially
appointed as Junioraccountants/LDCs, ﬁnder the Scheme envigaged
in Memo. No.37(8)87/Pa/Admin,I/III dt.11 t8 1987
(Annexure-G)‘ﬁ?%n aécount of upgradation of . 80% of the Posts

in the cadre of Senior Accountants (Pumctional), the applicants
were promoted -~ 3 4<'g L.t in the Postal Accounts Organisa-
tion vide Memo No,144/Admin.I/EA II/Restructuring dt.31.10.88

to the said functional grades’and to the scale of pay of' ,

Rs5,1400-2600 redesignated as Sr. Accountants and to the scale

of Rs,2000-3200 redesignated as Junior Accounts Officer Gr,'C’

{(Ministerial)., The . . promotions were ordered w.e.f. 1.4.87;cand.

that 80% of the posts of Junior Accountants including Non-Functiona

Selection Grade Senﬂor Accountants and the JAOs including SG Ja0s
|

were given the abové benefits. ' é
N

| memo, dt. 11.8,87 was Supera
5. They submit that the respondents vide|Memo. No.37(2)/ii/

PA/Admln.II/379-412

dt. 17.10.88 {annexure~8 pages 36-38 of the

0.a). They submit that at the time of their promotion under

the said 80% ..  20% Scheme their pay was fixed under_F.R.zzf%};a)
. <0 i).
&, . . They submit that they were not parties  the

!

in the O.As, filed by the various employees of the Postal

I —

'h—.
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l
Accounts Organisation in 0.A.95/91 decided on22, 11.91, .A.

206&/95 decided on 25, 1‘96 and R.P: 25/93 -decided on’ 74,93, - In
h
the said O.A8 their special pay of Rs.35/b ‘was"ordered-to-be

taken 1nto consideration for fixation- of‘their “Pay” 1nwthe next

i
highemposts under FR 22(1) {a) (1) Ultimately; ~the - decision

of this Tribunal- was confirmed by the- Hon'ble Supreme4c°urt in

by 1ts*Judgment dt. 19,15

i
YR wThey also submit

F95 in Civil Appéal Rb.l20&/92.'

fhat ‘egtlier théy had- approached this
Tribunal in 0.A.531/97 ﬂhich was disposed off-by this Tribunal

directing them to submit-a-detailed representation to the
| !
reppondents Ho,1 to- facilétate ‘pProper examination af%the questions

ralsed in Ouhe

3 Pt

According%y.*they submitted thexrepresentations F

as per Annexure-14 (page 54-«t0o - the :0A) - The Respondent Hb 1

rejected the representatiors vide hia'nemo NO.B3(5)/97/PA-Adm1n 11/
88 dt, 1.7 87 (Annexure 15 page '58 of the* OA) ‘which was: communi-

cated bysthe respondent nﬁiz vide his- Heme Ho.&09.221/hdmin.IL/
SA V/UA/1297/97 at. 16 7.97. P T b

[ ;1 '
Hence. they have filed this C.A, praying for the

fbllowing reliefs ;3 . | “

8.

: . |
| ¥

'?o call for #he riéorda'éhd gfteriperusaigdeclar?
the action of the respondents aS'propoaadwinAHemQ.
ﬁo.10&/522L/Adm1n.EI/Ba/V/Spl;Paf“Et;"lﬁ 7 97=of5the
respondent Ho.z ang -Memo, Ho.33(5)/97 Pa-Admin/I/ae
dt. 1.7.97 of the Eespondent No,1- and ‘declare them
to be illegal. arbitrary and‘inconsequence and
direct the respondents to  restore- the pay-of the
applicants. herein as;;%'prevailing -on-21,5,96 and
pgior to 1ssuipg thgﬂimpugned orderaa

T oo b
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9, The respondepts have filed their counter stating that

in accordance with the instructions issued under the Directorate %
letter dt, 11.8,87 the applicants who were working as
functional Senior Aécountants in the sca#e‘of pay of Rs.1400.2600
were appointed as Senior Accountants(Functional) in the same
scale of pay w.e.f. 1.4.87 as per their Memo dt. 31.10.88,
It was decided that Fn the case df offici?ls who wére already
drawing the pay in the scale of Rs,1400-2600 as personal to them
and appointed to Functional higher grades, no further fixation
under erstwhile FR 2%(c) was nhecessary. This position was
modified l!in the Respondent No,1's letter dt. 17.10.88, It is
submitted that in accdordance with the directions given by this
Tribunal in 0.A.95/91 dt.22.11,91 as modlfled in M.a,
No.1282 of 1992, the Applicants were allowed the benefit of
FR 22(c) fixation consequent on their promotion to the Senior
Accountant's cadre (N#n-functional) with effect from the
retrospective dates of their promotion, Thét in respect of
the applicants at Srl, No,7 and 10, the benefit was allowed
consequent on the Judgment in 0.A.1068/95 Thus, all

under FR 22(€).
the applicants were allowed R the .Jeneflt/tw1ce i,e, once at
the time of re-structuring of cadres in“Accountag_prganisafion
(i.e. weesf. 1.4.87) and : a% the second time consequent |
upon the d:%;fér—:ticn-;of 'Ilthis Tribunal; that tﬁe arguments of the
applicants of double fixation under FR 22(¢) was not raised
by the respondents while arguing in 0,A.95/91 and 1068/95 is not
tenable; that the resp&pdents had resisted béth the 0.As
categorically contending that the promotion of the applicants
as Sr. Accountants was hot a normal promotion, but was only a
promotion té a Non-func%ional Selection Grade; that the applicants
got the fix%tion under FR 22(c) at the ﬁimeof their appointment
to a Non-Functional Seléction Grade only consequent upon
the direction of this Tfibunal and it was not allowdd to them prior

i | !
to the decisFon of this Tribunal: that the respondent No.l1 in

consultation with the Ministry of Finance(Deptt. of Personnel



w$5tm
and Training extended the benefit of allowing FR 22{C)} in respect
of all the promotions to the Non<Functional Selection*Grade~th§t
tock place during the period from 1.1,86 to 13,.9.86, PFurther,
the Ministry of Pinance and Department of Personnel & Training
vide Directorate letters dt.21.5.96 and 3.3,97 clarified that
such eﬁployees are not entitled to FR 22(C) benefit for a second
time as the benefit for sppointment to a functional scale has
already been allowed to them by treating the Non-Functional
Selection Gradex posts as. Functional posts,
10, It is submitted that the. applicants had:approached this
Tribunal in O.A.SR No,1292/97 which was: disposed off by this
Tribunal directing them the applicants  to submit-a representation

to the Respondent No.l and that the representations submitted by
the applicants were disposed off by the-Respondent-No.1 by the
impugned letter rejecting the contentions submitted by the
applicants, They submit that the applicants were extended--the
benefit of fixation under FR 22(C) twice i.e.-once at the time-of
re-structuring the Accounts cadre w.e.f. 1.4.87 and-for the.

second time consequent upon the directibns“of“thia;Tribunél-in

the scale of pay of Rs.1400=2600 and that suchfixation-of pay
twice was not permissible and hence they withdrew and ordered reco-
11, Thus they justify the action and pray for dismissal of tﬁ;vgfi:
12. The spplicants during the course of their arguments relied upon
the decision of the Bangalore Bench of this Pribunal in 0,A.179/98
and batch, decided on 30,12,98 in the case of M,Radhakrishnan and -
17 Others Vs, Dy. Director-of Accounts (Postal), GPO, Bahgalore and
Others. 1In the said 0O.A, the Bangalore Bench-of this Tribunal
congidered the fixation of pay-of the*tbaﬁgfeai‘officials;who were
promoted to Non-Functional Selection Grade S.As.:and subsequently

to functional grade S.As. in accordance with- the-scheme -dated

11,8.87, from a retrospective date i,e, 1.,4.87, -

ijl__,—f—
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13.

The Bangalore

Bench of this Tribunal also took

into consideration the decision of the Hor'ble Supreme

Court in the case of
|

Vs,

Union of India and Oéhérs/Ashoke Kumar

Banerjee ! ((1998) 5 sSCC 242) and after considering all the
|

contentions raised by the respondents thérein.the Bangalore

Bench of ‘this Tribunal observed that withdrawal of fixation of

in

pay of tﬁe épplicants therein/the scale of pay of Rs.1400-2600

was not justified.

14,

Tribunaliare squarely applicable to the fa

of this éase. Hence,

Tﬁe observations made by the Bangalore Bench of this

the directions issu§d in the said

batch caées are clearly applicable in thi% case.

15, Heance for the

reasons stated by the Banhgalore Bench

of this Tribunal, thé impugned decision and consequential

‘refixation of pay of the applicants which have been

challenged are all quashed. The fixation &f pay made
‘ o

earlier to the impugﬁed decision is resto

fed.

>

‘ If any

recoveriés have already been made from Ehé appliéét§g§§ in
| . )

pursuancé of the impugned order, shall have to be refunded to

the applﬁcants within 3 months from the date of receipt of a

copy of ﬁhis order.

16,

as to costs,

|
]
(of} 1‘
\
|
|

;
H
i
4 i

| ' .
Tﬁe O.A. 1s allowed and ordered accordingly. No order

o

(H, RAJENDRA PRASAD)
ambexr= (a) |
ot ]
d, the 21, L1999 21

icts and circumstances
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01. No.1308 of 1357

%]

stueen: Datac:20.1.,2000

1+ R.Narayanaswamy

2. K.S5attaiah

3. V.J.R.5.3asiry

4 P.Y.Marasimha Rao

5. AR.Vijayasaredhi

6, B.8iksham

Te Smt: UsRnSiVESEnkari
8. G.Ch.Prasad

g, V.Somayajulu

10 _UﬁJijayalakShmi

11« PB.Ramzchandrea Murthy

13. Ch.ycnkatuswerlu .+ Agplicents
. And
1. Th: Secretary and D.G.{Posts),
Dzptt. of Posts, Miniscry of
Communications, Dek Bhavan,

Mew Jelhi. :
2., The Dirsctor of Accounts {ﬂostai)

Andhra nirclsz, Abids, Hydarabad. . Respondsntis
Counsel Por tha Applicants H Mr,S,S.A.SatyanaESjana
Counszl for the Resnondaz2nts ) ¢ Mr.K.Remulu

TH:'HQN*ELE MR.H.RAJENITS PRASAD : REIMBTR (A)
wam o nzreer (2)

ul

THI HMON'IL T fAR.8.8.JAL FARAMZE

% # .

CORRIGENDUM:

THE Pollowing corrigendum has been issusd te. the &

e the order dated 21.6.5% in 0.A.N0.1308/97 and despakthé
on 25‘6.99. ’

Spri iWeVsV.Vcnugopal Rao, #pplicent at serial No.1Z
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IN THE CENTRAL ADMINISTRATIVL TRIBUNAL HYDERABZD BENCH aT HYLE rzBAD
0.4.NO. 1808/97, &L%49% and 539/97.

\\ \
: Co Date of Orders: 15~4-98,
Between:
R.Narayanaswamy and 12 others, ..Applicants in 0.A.1308/97
. : i
K.Himamappa. .. Applicant in O:§:§39/97. /
. -5 & ADﬁr::-‘\.-
| & AN
1. Union of India, rep. by its ) R A
Secretary & D.G.(Postal), Dept.of Posts, ﬁ~ Lo E}
Ministry of Communications, - ‘5L "5 g:f:
Dak Bhavan, New Delhi. A G Q{Of
| S uoan S/
\\T.\\ (:: ’\‘*/
s

2. The Cirector of pecounts (Postal)
Anghra-Circle, Dak Sadan, Abids,

Hyderabad-1l. :
.. Respondents in all cases.,

For the applicants: Mr, B.S.A,Satyanarayana, hdvocate

or the Respondents 3 Mr,K.Ramulu, Addl.cGSC.
‘Mr., V.Rajéswar Rac, Addl.CGSC.
Mr, V.Vinod Kumar, Addl .CGSC.
MEMBER (700N }

MEMBER{JUDL)

ORAMS
" THE HO®'SLE MR, H.RAJENDRA PRASAKD
THE HON'BLE MR.B.S.JAT PARAMESWAR
The Tribunal made the following Orders-

List it before this Division Benc}jn.
Interim orders

. Q.A. 1s admitted.
on the next occassion for final hearing/disposal.

will continue until further orders. S ——
P CERTIFIED TO BE
CERTIFIE m:;;ﬁ’ , TRUE copy
% . TRU QOPY ) Wt
smmleputy. ARegistrar
(2 -7 SN i N Tﬂg? T FEII'FH‘ﬂi)
LY ET e, Couwd N v Pegistar
C):rt - ""\yrf(ﬂnfw.ﬁ} ‘ . e ‘- H
sEw e ?egfstrar Cang ! YN S
Conee ¢, . L iy e NGO ibunal
i I ¥ q ;5 .

HYo Zmaoan =g

4

To & erory :_'_"_W,O Tribungy
1. The Sect®9anysand D.G.(posts) Union of India,
Dept.of Poﬁs,%ﬁi"@ﬂry of Communications,

Dak Bhavan, Bew Delhi-l, :
5. The Director of Aceounts {Postal)

ancdhra Circle, zbids, Hyderabad-l.
3. One copy to Mr, H,S.A. Satyanarayana, hdvocate, LAT  HydG.

4. One copy to Mr, K,Ramulu, Addl.CGSC. CAT,Hyd.
443l .CGSC, CaT.Hyd.

5, One copy to Mr. V.Vinod Kumar,
6. One copy to Mr.V.Rajeswar Rao, Addl.CGSC. caT.Hyd.

7. Ghe spare Ccopy.

pvm
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IN THE CENTRAL ADMINISTRATIVL TRIBUNAL HYDERABZD BENCH AT HYIERABAD

L . 0.A.N0, 1808/97, £47/9T and 539/97. 1 |

Date of Ofder: 15-4-98. T

Eetween: g

R.Narayanaswamy and 12 others. . «oipplicants in O‘A.IBOS/?T

o | | |
I Yadaram o » Fppricantaa—e=xISTTO7.
. : | .
F.Himamappa. «e Applicant in C.2.538/97|. L
and : _{Q%DLADQ“QQ%
l. Union of India, rep. by its : CF %&a
Secretary & D,G.(Postal), Iept.of Posts, o - 4
Ministry of Communications, ' N |
- Dak Bhavan, New Delhi. ' . - i Ie%’(.?/;‘
: ) . By o .
2. The Director of pecounts (Postal) ~ f~“ﬂ5&@2§§25 L
Andhra Circle, Dek Sadan, Abids, . R |
Hyderabad~1. o - =
-+« PRespondcents in all cases, |

For the applicantss: Mr. Be S. Ay Satyanarayana, advocate

-'or the Respondents : Mr.K.Ramulu, Addl.cGsC. ' '

Mr, V.Rajeswar Rac, AGdl .0GSC. ' t ‘
. Mr, V.Vipod Kumar, Addl .CGSC,
VOR2Ms

i i
THE HOM'SLE MR, H, RAJENDRA PRASAD : MEMBER(ZLDMV) !

THE HON'BLE MR.B.S5.JAT PLRAMESWAR $ MEMBER(JULDL) E

The Tribunal made the following Orders- : |

Qevhs 15 adnitted, List it before this Dvision Bench.|
on the next occassion for final hearing/disposal. Interim orders
will continue until further orderse. gatfery gfy ‘

| oy ofy CERTIFIED TO BE TRUE CoPY
CERTIFIZD TO BE TRUE COPY

o o) *

*

Yoy P TEY ] Regidtrateartas) |
argr.»;-.-v T T R o (e ) Cot™ 71,2y, Regisirar ‘
c oo T Trghsirar R R N
. L. : ET*J.,‘:{;]T' Cenﬂ'": O Hibina ’I
.o 0 e unal % | "/#
. T . ‘ AV ALy - :
'TO [ HlDwtnu.\Lj :

14 The Secretary anﬂ“b’.’@"f-%ﬁosts) Union of India,
Dept.of Posts, Ministry of Communications,
Dak Bhavan, Bew {elhi~i, ]

2. The Director of‘zceounts (Postal) A

Ancdhra Circle, 2bids, Hyderabad-l, E

Cne copy to Mr, E.S.A. Satyanarayana, Advocate, LAT  Hyds ¥

Cne copy to Mre. K.Ramulu, Addl,CCSC, CAT, Hyd, [

One copy to Mr. V,Vinod Kumar, #ddl,CGSC, CAT.Hyd, :

One’ copy to Mr.V.Rajeswar Rao, Addl,CGSC, CaT.Hyd,

One spare copye. ' ' '

=3 U e
. .
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I THE CENTRAL ADMINISTRATIVD TRLBUNAL HYDERABLD BENCH AT HYDERABAD

0.A.N0, 1808/97, 6+14F and 539/97.

Date of Orders 15-4-98.

Between:

R.Narayanaswamy and 12 others. ..Applicants io- 0.A.1308/97

¥.Himamappa. h " we Applicant in ©.A.539/97.
" and | | i

1. Union of India, rep. by its
Secretary & D.G.{(Postal), Dept.of Posts,
Ministry of Communjications,
Dak Bhavan, New Delhi.

2, The [irector of pecounts (Postal)
anhdhra Cirecle, D2k Sadan, Abids,
Hyderabad-lo

.. Respondents in all cases.
For the applicants: Mr. B.S.A.Satyanarayana, advocate

or the kespondents 3 Mr.K.Ramulu, Addl.cGSC.
: - Mr, V.Rajeswar Rac, 2ddl.CGSC.
. Mr, V.Vinod Kumzx, Addl.CGSC.
CORMM: : ;

THE HON'SLE MR. HeRAJENDRA PRASAD : MEMBER(AIMN)
THE HON'BLE MR eB.S5,JA1 PLRAMESWAR 3 MEMBER(J ULL)
The Tribunal made the following Orders- '

| | Ouise 15 admitted. List it before this Division zench
on the next occasston for final hearing/disposal. rInterim orders

will continue until fuyrther orders FANTA q1S
. 1 ' CERTIEIED TO BE TRUE COPY -
gmfoa gfy

: CERT'“J-S O\ BE TRUE COPY { )
P DU -5

e R e
arat w%gliﬁygz.?é R 12 {arfs )

Cou ey, T negisiar
|, " '*-‘!rwfm) BT NG A WeaR
- Jray Central ~CminxXuiive Tribunal
, o r Franirr T i
- ‘ T <vibingf - HYDERAZAD BE &

: R
1, The Secxetaryt*anéjﬁnﬁg;(«,pasts) Union of India,
Dept.of posts, Ministry of Gommunications,
Dak Bhavan, Bew felhi-1, :
5. The Directer of Aceounts (Postal)

Andhra Circle, 2pids, Hyderabad~l. )
3, Ohe copy 0 Mr, EJS.A. dGatyanarayana, LGvocate, (AT,Hyd,
4. Ote copy tO Mre KeRamuly, AddL,COSG. CAT, Hyd, .

5, One cepy te Mr, VeVinpd Kumax AAAl 4CG3C, CAT,Hyd,
6, One copy to Mr.V.Rajeswar Rao, Addl.CGSC. CAT, Hyd,
7, One spare cOpY.
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and .

1. Union of India, rvep, by ite Lecretary
and D.Ge(Posts) Dept.of Fosts,
Ministoy 6f c;‘omunic:ations. &zk Bmvm,

ever. rﬁlhiﬂ'ig . .

I 2. The rivectur of Jccounts frﬁoﬂ;tall
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STATEMENT OF FIXATION OF PAY UNDER C.C.8 (REVISEDPAF)
: " RULES, 1986 |
“il . T
g---.._g ' i‘l| i
Name of the Govt, servant

il| s
5 A
Desigration of

» Ll luh Ry Né#ayaﬁa Swamy lll‘
the Post ' in which |
pay is to be fixed as on 1-1-86

Sr.Accountent 21
. . |
Whether Substantive op o A
officigting . Officlating ﬂ
. !‘:1
. i
Existing Scale Mo 425-15-B00+EB=15%560=
20700, ‘?
. : §6LH) ¢
Existing Bmoluments as on 1186 Y
o Basils Pay B. 51500 ﬁ
L Spl.Pay ' - ﬂ
| -De&rness Pay, ADA, Adhoc DA

k
et the Index sverage 608

ke 79450 AR
Anount of First & Second
instalmznts of IR,

‘ ll j‘l
n,

11200 ﬁ
- - . ' :i ‘1' .
. | i
Total emoluments 1422-90 Iﬁ
2636 of Basis Pay 102-50 | !L
- b
: - 3
Total 152440 |:‘!i
. - n—maﬂ“m ili \1
' 3
- Revised pay scale corresponding 4
- tg egisting scale . 3 lhao-ko-1600n50-23004
. -EB-60-2 O \% &3 3;7:;}):\‘ .(‘?
. &
Reviged pay allowed as na 1-1-86 ¢ Rs, 1560 , ﬁ
. _ | |
Date of next increment under Rule .8 : 1l=1le86 -

'!
Iy
[

!

3

B

¢ Rs,15/« wualification Pay ||
'
0

"

Any other relevent information
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» STATEMENT OF FIXATION OF PAY UNDER C.C.S (REVISEDPAY) ‘
RULES, 1986 ' w
' |
e . i'
: -_H
' v Ea e ‘
Name of the Covt. servant : . %o MR, Narayana Swa
i - 1

Designation of the Post in which

I
. pay is to be fixed as on 1-1-856

. | U
- Sr.Accountant j

il
B

Whether Substantive or . |
officiating Officiatingi|

i
Existing Scale 5. 425-15~500-EB~15=560-

20-700. |40, )
§ ‘ o
txisting Emoluments as on 1-1-86 |
Basis Pay B, 515=00 w U’
Spl.Pgy - ﬂ |
. b
Dearness Pay, ADA, Adhoc DA I d
" at the index average 608 k. 794-90 ij ‘

_ ‘ ¥
Amount of First & Second
instalments of I.R.

Total emoluments

" 1421-90 ﬂ X
20% of Basis Pay | 102-50 |
. ST s—e e s——— .
Total 1524-40 |
"""""""""""" ; i
| :
Revised pay scale corresponding ’
to existing scale ¢ 1400~40-1500-~50-2300~-
-EB-60-2600.(QJac}i) ' ‘L
’ Revised pay allowed as on 1-1-86 : Rs. 1560 I
_ i S -
Date of next increment under Rule 8 : 0 1-11-86 [
. o I
i e
Any other relevant information : Rs.15/- wualification P,y 4
' T e o |
/B I patmndhe - 1 {
Assist Mg |!
i o ' I
3 Ofiize af t.‘?_‘,r Chzcler of Acanueg {Fozral), T
\ ST T

T S L, !

Andbiu Cirele, Ugderabad-509 gol,
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STATEMENTsDF FiXﬂTIQN‘OF PA?'ig'En c £S5 (REVISEﬁEﬁy) ‘_,
| .. - RuLES, 1886 /.ag SR
o ' —mi [ ;‘ S
#I‘! “I ;-aﬂ‘g"ﬁ’- 4 j ’ ’/ . r
Vl‘l‘ ‘ -‘& ' : _; l s I‘;lr; :l,"‘_ "'\‘,
e R‘Narayaﬁa "s“wamy”

Name @f the Govt, servant

Desi ‘atﬁon nf the Pgst ih which . ﬂ' g e |
‘pay %2 to be f.yedras o iwlﬁéﬁ - ,ggggbcqutégg‘ o
Wheiher Substantive or *}K- T .éi o
ﬁfficiating ; ol | Ofmiciating
.fu/ /
& [ h25ﬁ15-60@-E5~15-5€®E> f
2@“?@@ [ . il I. . S

EﬁiStiﬁg,S§aie
o S L

~xist&hw Emoluments as

Basis Pay
Splngy
Bearness Pay, ADA, "Adhoc DA ; .

i . i |
at the 1ndéx av@?age 698 T ks T94s96
Amouﬁt of First & Seaond - ; o ﬁﬁ
instelments Of ° L R 112460 |

,_L ’.'". :; /I ) ' i B .! -dﬂﬁﬁiﬁﬁ“ﬁ;‘fﬁ
IR 1&21-99'

Total #mclumedis ' A
B o 1@2—5@"‘

oh/lwlaaﬁ_‘ | |
| B, 515400

‘=¢®% of Basis Pay j/ o o
R 1524ﬁwq‘ 

_ r Reviséd pay sc‘éle correspcndinjg o} P '
I e ex;sting scbﬂe 3 1460+40<1600=50=2300~
Revised pay allawed as on lnlaBE s Rsa"1$6@

| ’ ! f - - j‘li - L

Jg : '1-11%35 o

‘ Eete ot néxt incrém'nt under Rul
l
% R8.15/= uualificatian Pay

 §-‘ ' Tota%,' / . :
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.LNlRAI“AhMI@lhIHA}}VE TR ILAIER
R RANGALORE. BENCH, ixBANGAL ORE: |
{ . oRIGINAL APPLICATION NOS.173. 104, 265, 369 &
3715 10 382, 313 & 383 70 3 € AND 813 OF 1998

: k
WEDNESDAY "THIS THE 30Tﬁ DAY OF DECEMBER. 1908

SHRI JUSTICE S. VENKATARAMAN VICE CHAIRMAN
SHRI S.%. GHOSAL | MEMBLR(A)

1. M. Radhahkriszhnan, 1 i
¢/o M. Moenzhshi cundaram, |

nged about 49 years, i f

T officiating Accounts Office

[

Telecom Oistrict Manager, anplicant
Hassan ; (in 0.A.No.,179/98)

I
!
7. R. Santhanam, | j
aged 59 vyears, ' Ty
&/n Sr. Accountant (Retd)?
%
i
t

IR TR TR N Tl e,

residing at Ho, 7R, j
perh Medne, TP T tned
]

o e Vo faereh St .
; [ [ i
|
1
i Lo ot ey
. |t (I -'>.'I|I-'|I!. "
coe N L T UL I ‘i I
o dhepmb st e A s ytanty )
et lpoavely Tribunel, J ’
Eangnalor e ' | Applicant

(i1 G AL R 2nn fare

4. V. Manjunath, =~ ¢
S/o late K. venkataramiah, -
aged about 4B years, : .

5. K. Pattabhiraman, S
/o V. Krishnaswamy,
aged about 57 years,,

6. Sudharsana’ )
sfo T.5. Krishnamurthy

"aged about 92 years,
r

-t —_

N I Glrija Jayaram,
r™> W/o B Jayaram,

e e i

‘. 3}agedlabout 48 years. .
v, :
a* vasanthamani, I
\w/o Sathyanarayana RAO,
raged about 50 vyears
s ' ! 1
SR T N Gnnalahr1than{ i

/o C.S. vrizhnamirthy,

~ .+ aged about 30 years

10.daya lgnatius, i
W/in M.E, Inseph
aned ahnout &% years

. !

e m am e e
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o LTY 104, 265,:363 8275 19282, 3758 w3 Tt
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M.Radhakrishnan A savantear ethaUs.,’

)\r‘l'\ I- AT (.:J}

A . ,

Depuly Dirscter of ACeaimt Jllast 3l),GP0 Aldas,

Bangaloers a'u sthara.,

", w‘ﬂl.r' ,.

e.1l, Sujaths Cagpl~x,

Ur.w.S.0agaraja, AdvoCate
)
G;rc=1n;a;r B:naal-rr-

Secand Flaor, I‘Lrst Cress,

; Sri.S.5nquanaTan, Adv9P~F~,Wn £-8,0.5. R uattaTs,

2.
bie.4., Vaniviiss Naaf,R.n ;v;;;:ﬂdi, armatara-t.
3. Sri. .)..-"'lﬁll:ll.a}"‘ Addl.CGHE e .40, A0 Layoul,
Nazr: B.-C. ,.L.aysu ,Atligupne,®a r,q;lgr-—4(_)
4. Sri.Vishuu Bhal, Addl. Ki5 .24, First Flaﬁr,
ara Manglon, Sagliaditura,

First dsin, Sri Faqh;vm

Near: Hatel Kavya Darshini,3 3,ecalare-20.

' : . hpaet of cpape mareerd by The
aUB. el Fcrward ng of ¢ ut OF phe O qﬁr ARG b_ﬂ
cantral LdranizLrative ursoun;I wngalard e
. ' 1"
y i TR et s e Amsen
A copy of Ens Gronrisrey Lrameaan fro ooz
. . o im A e . st o= ~ anc 1GERS
v tp1s Tribunai an the aJove maic. @ yeatidn =10 en i
‘ : i fu o marTog cr e
peraw:th f2r your informatich anc furinar SurTgEard ALLACH
; .
. ! - [ . - - n
T Qrg2c bas RPERTI AT R AL S RS O 1n%8.
1
[ ;.20 DaCuny Recigtrar
i | .3 iugicaal Rrancnes.
T .
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K.V. Rajeshwari,
D/o Chidananda,

o ' : sped about 47 years. '
' i BLS, Knlkarnd, .
S/ Kulkarny . : Anr] srzdnete
noed aboul S22 yair s ' (1o OLAL N, TR
g . S :.7*: m 3a7/98)
:

(applicants 4 to 12 are wording
A% Senlor Accountants i the
reztatl Accounts OPPﬁithut.
Brlllgulhl )

L. Vi Javalabahm G: K|i3hnnn.
W/o K. Gopalakrizhnan,
aged about 49 yeara,

I, A, Buvannswar{.
W/o G. Vishwanathan,
aged about 48 veurs,

15, M.S. Gnananqndam,
S/0 Madalaimuthu,
aged about 51 years,

— T

e, Y. Gowri,

W/io K. V1jay9nd|d, ;
aged about 47 years, | ) .

7. M.&, Jayalahshmi
W/o T.%, Nagaraja Rao, i
aged about 52 years,

: Annlicants
: J (in OA Nos.373 &
© 383 to 398/98 )
L ) (Sr.No. 13

to 17 are now woriing as
Senior Accountante at Q/o Deputy h)rnctna
' of Accounts{Postal), GPD Puildings,
- Karnataka Circle, Bungalore—ﬁsnﬂnl
i

18. Smt. Ralavelu,
aged about S8 years,
Senior Accountant,
0/o Dy, Director of Accounts
(Postal), GPQ Ruilldings,

b . Karnistara Citcle, i

V- - .-,Lﬁ , Bangalore - 564 001 : Applicant
P A = (in OA Nn,873798)
N K ‘

' g r' Advacate Dr .M. 5. N-')gi'l'r'.‘lj}n

‘ : - fos appitlicant in OA no.1na/on

]: ] ' . '

cL wy xS BYPShri S0 Sugumaran for applicants

et e LA all cases excent 0,A.No.105/9&)

oy, \\‘ )_:' :

Py o

L Sy ,\L :

Lz v
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. The Deputy Director'of Accounts
(Postal), 3rd Floor,
.G.P.0. Building, s

Bangalore = %0001 Resnondent

i (in OA No.179, 1064
265 and 369 & 375
to 382, 373 & 383
to 386 and B873/1998

2, The Searetary, o
Department of FPoxz La
Dak Bhavan, ‘

New Delhi - tt0 Qov . Re:paondents

(in 0.A.No.179, 265
369 & 375 to 2A7,
; 373 & 383 to 3M06/98

. and 87’/98
3. Union of Indila
rep. by Secretary,
Ministry of Communications, | .
Deptt. of Posts,
Dak Bhavan,’
New Delhi - 110 00]

]
Respondent
(in DA.No.I1Cs/19408)

4. Dlrector General of Posts, . : !
‘Deptt. of Fosts, Dak Bthan '
Sansad Marg,

New Delhi - 110 001 . Respondent

(In O0.A.No.104/98)
} |
( By Standing Counsel Shr1 S. Chelliah

for respondents in O A. No. 104/98

By Standing Counsel Shri Vishnuy Phat
for respondents in all cazes excont
O.A.No.104/98)

L .' ! n
| [ f;

JUSTICE S. YENKATARAMAN, VICE CHAIRMAN

In "the postal départmeni. the pay scale of
\i?n&or Accountant which was a Croup-; cadie was
ngi§9~560 prior to 1-1-1986, The  Minis
Fi#anpe. Government of India by o.M.dated 10-1-1877

try of

: ™ d
\\ R LA

accorded sanction for Antroduction of z2election
v

R

T grades  in Groun-C and b cadrez | subtject ta certaln

conditions. Pursuant te that 0O.M. in the postal
|

EEE R T e it




R N T A B
R

N : i -
department selectlion Qrade pést in the scale of -

. Rs.425-700 designated as Spngo: Accountant was

tntroduced and it was treated a~ & non-functional

y

post. 1n the pay revision of 886 the renlacement | \

ccale for ‘Rs.425-700 was R3.1400-40-1800-50-2300. N

= e

2. The“f'Minist?y of - Communication,

pepartment of Posts by their letter dated 11-8-1987

.. K {
conveyed the declsion to upgr?de &0 per cent of the
posts of  Junior Accounténts including  the
non-functional selection’ grgde post -of Senior

Accountant to the higﬁer funclional grade of

Rs.1400- QO-\SUO 50 -72300- EB 6& 2600 with effect from
l—ﬁv1937 by way of re-structur;ng of the wacrounts -
staff (Annexure-Ab}. | Thi = restructuring is
referred to as BQ:ZO-scheme. Uudei this scheme the
posts in the grade of Rs .14%0 2600 were des ionated
as Senior .Accountants. It was alao stipulated that
these posts had to be filled uplcent per cent by
promotion on the basizgof seniority —cum-fitness of
Junior Accountants with three years regular service
etc. It was also indicated in that letter that the
pay- of Junior’ Accountants appointed as Senior

'{‘ accountants will be :11ﬁed under  FR Z7-€ {otdi. - ’

-:" .\,s\

‘ \ However, with regard to the guestion a% to how the
Y“\ )
}f i%ation of pay of_the.officlnla who had already
y 4

J bden allowed the scalé off Rs.1400-2300 as per sonal

‘to them had to be made dn their .appointment to the

e

l
! ,
|
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. 1,_The Deputy Director of Accounts
{(Postal), 3rd Floor, | ¥ oo

. .G.P.0, Bullding, .

7& Bangalore -~ 560001 - ’ Respondent

' , {in OA No.179, 104

265 and 369 & 3175

to 382, 373 & ‘383

fo 386 and B73/1998

2. The Secretary,
Department of FPozts,
Dak Bhavan, o

\
New Delhil - 110 001

. Reupondents
(in O.A.No, 179, 769
369 & 375 to 37,
273 & 383 to 386/98

. and B73/98
3. Union of India

rep. by Secretary, |

Ministry of Communications, i
Deptt. of Posts, ' : .
Dak Bhavan, v |

i
New Delhi - 110 001 Respondent

(in OA.No.104/194%8)

: | !
4. Director General of Poszts,

Deptt., of Poste, Dak Bhavan, - '
Sansad Marg, T ‘

New Delhi — 110 001 ‘Respondent

(in O.A.No.104/98)
_ | [ | i d
( By Standing Counsel Shri S. Chelliah ‘ -
for respondents in OHA.No.IOQ/?B
. [

By Standing Counsel Shri Vishnu Bhat
fqr respondents in all cazes except a
0.A.N0.1064/98) s I C

Pl
- ‘/l AR A

375?‘\ In the postal)QePartmenH. the pay scale of

s TR
“\(?d&or Accountant which wazs a Group-C 'cadre was
ey !

: B i
] ¢ Rsy330-560 prior to 1-1-1986. | The Ministry of - : }
] L YO X A
I tj) fFirlante, Government of India by O.M.dated 10-1-1877 .
\ -:1 e )) ¢ ’ o | .
EERN i afcorded =anction for introduction of zelection
RN J .
s e

~ FT.;?;,’EFades in  Group-C and Dicadres [sub-ject to certaln

\r
conditions., Pursuant to that Q.M. in the npostal
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~1n pur suance of the décision af the Supieme  Court

" given on,appointmentléo the selection grade. It is

undisputed that the ., Apex¥ Ccurt uphelid thisz view,

and variousABenches of tha 1ribuna1.rthe applicants
were given:iﬁe benefit ofl{ FR-22C on thejr promotion
to the selection grade. Om their appointment to
the restfuﬂtﬁ}ed postl in fthe zcale of K=.1400-2600
they yeré-'aﬁain giv;n tﬁe benefit of FR-22C while

fixing their pay.

G . The Ministry of Communication by their

.lettet dated 21—5-19§6 (Annexare—Rl) in O0.A.No,179

of 1998 1nf0rﬁed ali;Diractor; that the question of

fixing pay of the eﬁployees Qho had beern given the

beneﬁ}t of FR-22(I)(a)(lp. (nég) corteaponding to

FR-22C '(oid) as per the decisions of the Supreme
| .

Court, and Tribunal . on{ their placement in  the

functional ,scalé' of Senior -Accountant with effect

from 1-4-1987 was cohsidered in conzultation with
Ministry of Finsnce/DOP & T, that they had

clarified that such ‘employees were not entitled for

the benefit of FR-27C (old) for the second time as

;': “the benefit for fQHELiOHH] zeale had already been

~ ﬁf_ . - ) i
\3llowed to  them  byi treating non-functional
\ - " .

gﬁﬂéction grade -postsiaz functional post and that
R '

311rh ﬁs such pay of such Pmployeeﬁlshould be regulated

r

.7 and  over .payment,  if] any, .vade earlier has to be

o

recovered. A3 some Aifificuiticrs  were experienced

L

C————
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L .
, » functional Qradg of Rs.1400-2600, it; was stated

that a clarification; had been sought from the

Ministry of Finance.f‘ The respondénts in their

Ay
reply in O.A,Non _.104 of 1998 have stated that as

|
per . .. the ] Dlrectorate . letter

b
g

No, 37(8)/87/PA Admn 1/300 - dated 16~ Z-IQBB " the

“anRi R Fﬁ*i?P AR given avap T fhase Wid were

TRERENIE b1y Ul T FEEE | IR 1y [ I

FIRYE ey ih b ibwend b bl b D bl e o)

b RRIbEE A D b Thee caade ol le DAt celin
| .

AfLal Vil bl | \i.i!l{' ‘_ijsf Iy n -l S T e

e bRt Y ‘J!ﬂl'H !Il;“l i Fhive e Lwlid b .-:1- Vot

. | L
Rs.425-700 were discohtinued.

\ﬂ.’.'; (IR

3. The ;bplicaﬁts in all these cases who were
promoted to the seieption grade much ﬁrior to the
introduqtion of 80:20 scheme uere‘not given the
benefit of FRiZZC (old) on  the groﬁnd that the
selection gréde post was non-functional. It is not
disputed that .the se applicants apnroached various
Benches}of tﬁe Tribﬁnal seeking thé beneflt 6f

FR-22C. 1In the case of the applicant in 0.A.No.104

/Tﬁﬁ§?ﬁ§3§§§: 1998 this Bench alloued the beneflt of FR-22C on
———_ &bﬁl\ ground that that apnointm@nt to a diztinctly

; ,f‘ \biﬁher time scale of pay necessarily 1ndicated that

[ 1 .
[ ) )
| k') r1g er #espon;ibilltL was lnvolved and, it is in the
¢ x1'fﬁ Jt ‘ 1 '
\\ ;nature of promotion. Even other Benches of the
. J i
"‘ » f\
\

; lﬁﬁ Tribunal held that that bernefit of FR-ZZC hdd to bhe
Wil




Ty - q
e e s A Rk

RO D 5 T T R st 3

E E R =it} WY

h
b

iﬁ

5. The applicants

373, 375 to 386 of 1998 did

any option. Though the appli

and 873 of 1998 chose to ratsi

FR¥22C "with effect from' i

posted to the restructured pos

scheme  they made it clear:

that option withoutlprejudice

seek remedy before

appropr

) g
respect of thelr claim for FRd22C benefit

the first occasion.
impugned orders withdrawn the

which was given at the time

selection grade .fhereinéfte
first stage' ) in  the ipas
0.A.Nos. 179, 265, 373,‘
1398. The respondents hdve w
under‘ FR-22C .atp'fhe stagp
restructured poﬁt under 80:20
referred to as >the 'seéond

the auplicants In O.A.No.

__1998.
/‘*\STRA T/N
/. €. TD ’; pplicants have
/-T{ (( {.ﬂ ? a ah a {
P p-allengﬁﬁ}the validity of
S £ s i
- L - repspooddati that  the appli

“luationn under

ey
4

FR-22C on]Q at

L oLe

0.

the

The re

of

. 369 and 375

in

A.No.179, 265, 369,

not choose to exercisze

-

cahts in 0. A.Nos, 104

benefit

n the. nder

4~1987 when they were

ts under the 80:20

k=

t they are erercising

to’ their right to

late Jlegal forum in

ever &1

spondents have by the

fixation under FR-72C

bromotion to  the

n referred to as the

of  applicants in

83 to 386 and B73 of

e (A e D

1thdrawn the fixation

of apnointment to the

scheme (hereinafter

stage ) in respect of

to 3287 of

)

e

there application.

the decision of  the

Canls were entitled ta

one stage as well as




B 'in‘impieﬁenting that décision. the Ministry by
7L letter éated 24-10-1997 (Anpexure-R3 in O. A\No.l?g
'of 1998 ) conveyed its decision thdt the employees
in whoso cases fixotion gof \Dav in terms |of the
judgmentiof the Hon'bJe Supreme Court results in
mohetary lo;s. they " may Ihave an option of not
getting ‘theif pay Teviseq in  terms of that
judgment% “butg contitue to:avail previous b;nefits

of non~functiona1 selection grade, tha§ “the

. . |
affected employees may be allowed to exeroise an

f ! ! :
option (1) either to get their pay fixed undJr the

then TR 272¢ fih thed B omot Yo Iﬂ IO
. . . CT H]

o fanctions) ﬂﬁlntl\hn.ufndh‘in Wwhite b covee

optees * would not be eligible to rotain or get the
: : |

FR-22C benefit for the second time on their posting
as Senioq Accountant under 80:20 scheme efflective

from 1.4.1987 or (ii to get thetr pay fixed under

¥

the ‘normal rule< of fixat10n for selection g ade
| ! ‘
posts 1. e., without irvolving higher rPSDOhShbllltY

and in which case such optees would get the benefit.

| -
of FR-22C fixation on thelir promotion as|Senior

— Accountaﬁt under 80:20 ‘écheoe from 1-4-1987,
.:;;Lﬂf“ _:éﬁuifuant to " this litter all the applicants were
o - §€f§pd uith office order requiring them to exercise

ﬁt\ﬁ thplr ootion and get their pay fixed 'under FR-2722C
L “fﬁ1iﬁﬁ Pfgh;r ot the time oﬂ Lheit nromot\on;to qpiprtlon
\:\\“U i gradp or at the time of promotioo as  Seuior
KRN uAlbn

s2istant under 80:70 2chemeé.

P
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e

when they are placed inAthe.re-%tructuredISCale. as

such placement did not involve ‘any higher duties
and responsibilities and it was only a replacement
: ot

of the scale.- According Loithg}resnpndenﬁs.'if the

o -

applicants had not got the benefit of fixttion

iAW

under FR- ZZC on theilr promo&ionito snlpct1on ar ade,

then they could have c]aimpd ﬂhdt benpf;t on their
L

placement in the'lrestruct?reé pozt. It (THES
submitted that optlion waé}qivéu to the applicants
to choose fi;ation under FE%;ZQ at one of the two
stages whichever was henéficfal and that in cates

¢

where no option was exerci%ed the respondents have

allowed fixation under FR~- ZZC at Lhe ;tuge which is

more beneficial to the em!]oye and withdrawn the

fixation given at the otheﬁ st |
i

9. So far as the f1xat1on

ge.

undpr FR-22C at the

T T e G D Qe

stage when the aooli%ant& were  promoted to

" selection grade Senior; ALcountant post is

i

concerned, it was done iin pursuange of direction

'given by the Tribunal in cases filed, by them and

the respondents have no right or oauthority to
. withdraw that fixation on lthelr own. We may make

/ffzpl§ﬁﬁ‘“clear that the appllicant: weise nol given the

d ™ r""\‘\ - ‘-A\ H
2}/' bpnéfxt\ﬁf FR-22C at the E:rst stage | in  pursuance
[¥ ’ b -
fi { ﬁnhof thph.ordern naz<ed In  the case of 2ome olher
1i5 ¢ o IS ' ] i 3
Ti( f:emp]oyées. It s in compliance with the direstions
3 { P § any ;o ] i '
z \ ] J . ] N X
\\\‘\ given in the cases filed th the apnlicants
' \.\ . “. . :
S TR I
- b
. [
' ro
o
h~--[ P
. (. '
i ﬂ -'é.)
y JH- t i




.the consequen&ial orders passed by the respondents

:1L' refixing their pay land ordering recovery of the
: |

amount which is stated to have been over pald in

view of the earlier fixation.

7. It is contended on behalf of the applicents
that as they were |allowed benefit of FR-22C on
thelir promotion to sé;ectlon gréde in:pursuance of
the order of the Supreme Court and Tribunal, it is
no longer open to the respondents either to contend
that that beneflt could not have been given because
the selectlion grade post was non—func{ional or Lo
yithdraw:that benefit. So far as the fixation on
their abnointment/brpmotion‘ to the restructured
post of Senior | Accountant in .the scale of
Rs.1400~2600 is concerned, they contend that as the
respondents themselves had treated this post as

functionalf involving higher duties and

i

responsibilities and the scale of this post 1}
higher than the scale of the selection arade post,
the fixation under FR-22C is propetr and that the,

impugned orders cannot be sustained.

* e

\|l| A l]l M ~

P "B‘\<?ﬁx On behalf of the respondents it is

::Tbx- _pfmdbuncpmpnt they cannot get the beneflt again

ANGT
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option is exercised without " prejudice to their

right to seek 1legal rémedy with regard to the -

fixation at the first staée. In;bther cases, the

respondents héve withdrawn the fixatibn under

FR-22C 8t the second stage.

11. The point that ari%es for. consideration i-

whether the decidion of;the regpohdents that the

appllicants who were allowe§ fixafion under FR-22C

when they were promoted to selection grade posut of

Senior Accountant in pursuance of the direction of

the Tribunal which was ‘affirmed by the Supr eme

Court, were not eligible for fixation agaln under

FR-22C on their appointment to the_upgraded Dosts

created under the 80:20 scheme with effect fron

F-4-1987, is correct,

12, The main ground En whiéh the respondents
have taken the imbugned :decisfon- is= that the
3

selection grade post was actually a non—functionall

i
Qnhe,

that it is only under §he 80;?0 scheme 80  per-

cent of both Junior Accoun;ant pPosts and selection

grade posts were upgraded to functional

post of
/-__-—-‘_\ i .
P "‘*'Spnlor Accoumtant,  that 0.M. . of 1977 under which
7z R
{fkr quGi\lon wat made for selection grade and the new
o f 4‘1%- IR
i . schepe' of 14987, contemnlatp the bonef1t of FR-22C
R i \
R‘l beinﬁ given only at one RLng and that such benefit
AN ﬂquwi J
\ N Qannot be given twice in IP~D9ut of the same pnst
“ -

P 5
IRUTRE hav1ng the same scale of pay,
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i
g

themselves, the respondents refixed the pay giving

them the benefit under FR-22ZC. As such, it is only
) |

if the applicants voluntarily agree to have that

fixation withdrawn, the respondent can deo sO0,
Except in O.A.No.104 und 872 of 1098 the applicants

in the other cases have not at all sccepted  the
T ‘ : '

option given to them or exercised such option, on
the ground that they were entitled to the benefit
of FR-22C; on both oc?asions. The leqrned counsel

for the respondpntq submitted that in O.A.Nos,

179, 265, 3?3 "3B3 to 286 .0f 1998 the respondents
have withdrawn the fixation under FR-2ZC given to

the applicants at ﬁhe first =tage though the

applicants had not agreed for the same, because
that was. found to ‘be more beneficlal to the
applicants. It is obvious, that the - respondents

could not have done  this as that amounts to
. | '

withdrawing the benefit which was . ‘given in

puréuande of @ direc{ion given by the;jribunal. on
this ground 1itself, (he_ orders passed by the

respondents regarding refixation and recovery of
| ‘ -

alleged excess payments in these cases will have to

be quashed.
\ ‘
TAN
:0"\<%Though the applicants in O.A.Nos.104 and 873
\ - |

N
I“"{of 1998 ﬁave sought to retain the fixation ' unde:

k }R chfgrven to them at the Rocond stage, they have

Ay

A madq, it clear in tPe:r letters of cotion that that

T R

N T
A‘- o

T
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' case may be, subject| to the fulfillment of

" the eligibility conditions a8s prescribed 1in
the relevant Recruitment Rules, to another
post * carrying ' dutie§ and responsibilities
of greater importance' than those altaching
‘to the post held by him, hi= initia) pay in
the time scale of thé higher post shall he
fixed at the stage nejt ahove the notionsl
pay arrived at by !increasing his pay in "
respect of the lower' poszt- held by tim \
regularly by an incﬁement at the stage ot ;
which such pay haz+ ascerued or  rupess
twenty-five only, whidhever iz more, "

In UNION OF INDIA" AND OTHERS v.  ASHOKE KUMAR

BANERJEE ((1998) 5 scc 242 ] which Is relied upon hy

; the learnsed counsel for the respondents it has
: . been held that for énplicablj!ty of FR 22¢(1)ta)(])

it is not merely sufficlient tﬁat thehofficef asts a

i promotion from one post to angther Involving highe:
! .

duties and responsibilities b%t another condition

muszt alsc bé satisfled naﬁely that he mirzet he

|
i
. |
I! Moving from a lower scale attached Sto  the

lower

‘Post to a higher scale attachéd to tﬁe hibher post.
In that case the respondent who was  a Junior

cnalneer was promoted to the ﬁcale of Rs.2000~3500

. ] - -
which was the scale of the promctional poszt of
i 3

1 .
Assistant Engineer in accordance with the 0fficial

Memorandum issued by the department. At that !
‘ ' i

stage, he was given the behefit of FR-2z2{1){a)(1),

Wil e was Lagi Aty piomot el ae Assistrgl

) < ! :
o L T Englnecr, he Clatmed fiean Phriot e nnded the -
t r ’ \-\' E \. N ; '
;J?/ ‘QrOVision. The apex Court held that as the
£t O ., . | ‘

{ : -7 :
1. ¢ 3‘% respondent had already been halding the zame <«cale
:.:o.'- I. ] M . N

) il ) ‘ ' : '
x ‘k TIRE B n e ﬁs Ythat ~of the promotional post and as he was not
W\ s

W, - ___,_{,_m('i'v‘.r:g from the lower scale attached Lo the

e lower
" _(341,‘\;(;1\.\?‘ 2 =

>
R

post to a highe: =cale attacheb Lo tng higher post,

T
#
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13. " - So. far as the applicants are concerned, the

auestion whether the selection grade posts to which

they had been promoted were functional or

. non~functional cannot |be gone into now as it has

been finally. decided by the éupremé Court and the
Tribunal that promotion to selection grade po=zt

8 I W IRTTRN INY B (R PO IS el b Mg XN vt

heen gi@en uotwiths%and\ng thae téat that tho

selection grade posts had been treated as

nonfunctioﬁal. Merely because the ' applicants got
the benefit of FR-22C at that stage, it ddes not
automatiqally follow that they were not entitled to
fixatidn:under FR-22C when they were " appointed to
the upgraded posts under the new scheme. The
respondents who had ‘themselves allowed fixation
under FR;ZZC even at the second stage have to
establisﬂ that tﬁe eanlier fixation at the second
stage was wrongl and that legally éhe applicants

were not entitled tolsuch fixation,

. .
|

14, ﬁelevant port%on of FR-22(1)(a)(1) which i<

same as FR-22C (old) reads as follows:-

IR

AR The initial pay of  a Government
\\QZ\ servant who is appointed to a post on a
‘T”‘ time-~scale of pay is regulated as follows:--
Y'oh 1
) g | (a) (1) Where & Goveinment servant
)« 1 holding a post, other than a tenure . post,
,) ﬁ' in a substantive or officliating capacity i=
Ji%_y' promoted or appointed in a substantive,
Py ,

i temporary or officiating capacity, az the

'
|

-

- wea




N

o .qiqfi;?ukﬁ;mpﬁsonjos are identical.

A post is saidito be ~on the ' sameé
time-scale as another post on a
time-scale if the two time 'scales
are identical and the posts fall
within a cadre, or & class in @
cadre, such cadre or class having
" been created ip order to fill all

posts tnvolving dutles of
approximately the same character or
degree of responsibility, in a

service or establishment or group
of establishménts, so thal the nay
of the holder of any particular
pozt is determined by his poslition
in the cadre or clase and not by
.the fact that he hol'ds that post.”

gefore one post can be sald to bhe on the same time
scale as -another post one of the conditions which.
will.have to be fulfilled is that the time scale of
both the pasts must he identical. -In  the present
o3 3171 the Liills stenbe ol iy Wl Vb e bl
Gelortlon G nde fhentor  Acoommbaads Be 1 1oy VI
_ applicants and the time scqle of thE.p0$L of Senlo

Accountant under 80:20 scheme were not identical as

the maximum of the two'séales asi;ell as the rate
of incremeﬁt in the two sé?les differed. = As such
1t cannot be said that the two bésts had the same
time scale. The time.scafe of the’selection graﬁe

post was lower than the time scalé of the upgraded

r
N

post of Senlor Accountant.

1
+ ) : |

o —

v" :
L 234

ﬂ;ﬁ}ﬂ.. Another important factor to be taken note
- TN '
Y w .
oP~ ¥d that it is undisputed that under the 80:20
\ .
T v . N .
ﬂ_: schemd even the erstwhile <electign grade (Semor
Y o
Accountant) post  Wase uparaded. | It nece~tarily
wan T wY '
AN folfous that the post of Senior Accountant under
vy K .

. \'-. e " fan
. QA\NG[‘\_U' "

\- I

‘\
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. i -
'!"1._1' iyt L P R

it T a4 . .. C ;j'l R o |
he "was “not entitled''to the 'benefit of FR-22

A
(I){a)(l) though his promotion to . the

L

post of

Assistant  Engineer 'involved higher duties

and
responsibilities. I

; . - |

15. Before _going into the aguestion as to
whether the appointment of the

applicants to the
|

upgraded‘posts from 1-4-1987 involved higher dutles

[
and responsibllities, we may consider whethgr the

applicants moved from!

a lower time =scale to a

higher time scale. 7Yhe respondents ‘appear to have

proceed)on the basis that the selection grade posts

I

held by the apnlicants and the upgraded posts of
m"Se‘anior Accountdnts haVe the same scale of pay.

| ' -
16, After the pay revision in 1986 the time

scale of pay of the selection grade post in the

scale of Rs.475-700 was equated to the scale of

5. 1400-40-1800-50~2300. - The

upgréded posts of

Senior Accountants undpr.the 80:20 scheme had the

of R3,1400-40-1600-50~2300-EB-60~2600.

. [ ,
FR 9(3%) (b) and (¢) clarify as to when the

time scale

e

time

|
« qTHﬂéU can be zaid to be identical and when posts
4 |f-’\ '
xP e :
W vf”f ' Ca;r\mf to be oh the same time scale as
i’(( i I\‘n.-
| A ereun?@qr
. T )
Lk 1 b)k )l, . ! L . R . L
i \\ \\ “(biTime-scales are siaicd to be identical 1f thr
o P
Y -\

| . } :
| D minimum, the mavimum, the period of
P “ANU&“. increment and the rate of lncrement
i ’
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18. The respondents ‘havet éontended that the
appointmeut of the applicants to the higher grade
under the 80:20 scheme did noL involve duties and
responsibilities of greater 1mportance and that as
such rR 22-C 1s Pot .attracted. The respondent$
can.ot avall of the statutof# presumntién under FR
22(111) (new) as tﬁe two po{ts are ﬂot on the same

.cale of pay.

19. In "Services under tne State” rby Justice

Ruinn Jols, 1987 Edition ét page §ﬁ7 it 1s stated

that when accorqing to Rula% the post 1is required

to be filled up by promotibn of persons working in

another cadre, 1t i3 & cleﬁr indic;tion that the
promotional post carries with it higher duties and
reﬁponsibilitieéiand that  hence, the benefit of
fixation at one stagé abéve cannot be denied. As
already peointed out th? sche@e contemplated
promotion to the upg;aded g?st of Senlor
Accountant. I;‘necegsariﬁy means %ﬂat this post of
senior Accountant was attached with' higher duties
and responsibilities asicompared o the erstwhile
\“I§E1ection qrade posts. tThat apart, the scheme

't r

iLﬁnkf ha; Catsgrricolly declared LhaL it had been

" ]

?Tﬁecided &o uogradp 20 per cent of the pozts of the
.( )—l
! Junior} Accountants ¢inc1ud1ng_ nqn"functional
sptaY 4 - .
~n.n‘:»or grade of Senior Accountarts to the hiogher

s :
.r.Xun{tional grade of R:.1400-2600. JIn view of  this

b




the new scheme was a {hiqher post. That scheme
specifically stipulated fhat the new 5bst of Senlor
Accountant in the scalel ofRs.1400-2600 shall be
filled up cent berl cent by \promotion.‘ Iﬁ is
cohceded by the resoqndehts that the applicants who
were holding the Fele¢tidn grade ; posts were
actually promoged t§ the post of Senior Accountant
tn the scalée of Rs.1400-2600. During®the arguments
we specifically asked th? learned coufisel for the
respondents as to whether the applicants were
promoted to the post In the scale of Rs.1400-2600
after holding a Depaftmental‘Promotion Committee.
He conceded‘that the appaicants were. promoted  to
the upgraded post only after a DPC waz held and
their names were recommended by the DPC for
promotion. ' Promotion hecessarily ;ﬁeans movement
from & lower post to higper post. The respondents
‘have tried‘ to make out that when.the applicants
.were given the scale of I Rs:.1400-2600, there was
only a replacement of the old scale of R3.1400-2200
and that ihey continugd to holdlthe same Post.

Such a theory 1is untgnable in view of the

tonditions laid down in the B0:20 scheme a3 well as

-”?HFF admitted facts referfed to above. It cannot be
WS Ve -
Qé}ﬁ / did that the anplicant> who were holding the
\ (/ ! .
(”ﬁaelerllon grade post in a lower time schle were.
LR Y
{ %ncmmmed to the higher post having & higher time
) ¥ ‘
w1 T .
Y SCale’ of pay.
4
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distinction cannot be made. he gscheme does not

make the new post of Senior AC ntant functional

and non functional in  the 0aseh oT ‘promotion of
l

cco
only in the case of promotion of:Junlor Accouptants

%election grade'Senior Accodntaqts.f Tﬁe scheme hus
rema1ned the same and has no{ be;n amended. The
fact thdt the Supreme Court dhd the Tribunal Qave
the benefit of FR- 22C to' the aoolxcants on their
promotiop to the selectioniqraae DOSLS cannot be @
reason to hold that thé q?w posts of Senior
Accountants became non—fuqctiénal so far as Lthe
applicants are concerneB orfthatithe.oromotion of
the applicants to these new posts of  Senlor
Accountant dqes not iqvol%e Ihigher duties and
responsibilities. May bé thét when the new scheme
was framed, the rg§pond;Lts?having:1n mind the fact
that the . erstwhile sélection g{ade posts were

F

non-functional thought ?T qiving even to those whe
were holding selecticﬂn érade posts the benefit
under  FR-2Z2C on promotﬁén }o the néu post of Senior
Accountant. But, .th#L qoes not mean - that the
applicants who got ;he benefit of FR23C by vir tue
v of .the judicial ‘deciéioni on their promotion to
'z.;. selection grade. sh&hlda be deprived of the same
béﬁqfit which had been given io them n terms of

%

* the new scheme. ¥ !
M i} r [

¥ B The Llearned counsel  for tha respondents
Talr )
u_ﬁgﬂought to get some aaclxtance from the decision of

’ .

S
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[P L
A
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"

axpress :decision 'to

Accountant under the scheme as higher

- 1
treat the new poust of Senior

B ket st Aa st 1
. i

functional
grade post 1ﬁ is unintelligible as tp how the '
‘respondents gan still contend that - Lhis post did

not involve higher duties and responsibilities,

L]
1

i —— e =

20. . The learned. counsel for ‘the rezpondents

submitted that when the scheme was framed and the

N et m— et g v ————

applicants ware givén the benefit of FR-2ZC while

fixing thelr pay in these mnew posts of Sanior

Accountants, .the decislion of the Supreme Court

holding that the applicants were entitled to the

benefit of FR-72C even at the
ORI A

stage  of their
‘promotion ' to

. ‘ - |
the selection grade had not come and '

that after such a decﬁsion is glven; the Government

has decided that they cannot have the same benefit
L

at the second stage. According to the respondents,

the new scheme

o is functional only in respect of those who are
promoted to those posts

|

,L : . . the post of Senior AQcountant.under
!
% from the post of Junior
1 . .
|

Accountant and not in 'respect of

already availed the benefit of FR-22C on

thoze who. had

tr'li'ir
. H_promotion to Selectiontgrade. A
‘“STRATIV

T Qﬁpéted as functionah in respect of

1\\

nost  cannot  be

some  and

. noﬁ»functional in respart of =ome others. So

Co : !
Pl
: |

long 'I

3 !
. S ; . 8s ‘this new post of Senlor Accountant is & higher b
o ot ' . ‘ ' ‘ !
: ‘w \ .. ¢ U'post with a higher scale of pay when compared to - t

I N ‘ :
¥ . ‘ ‘ ] ;
Y . > . - the olid selection grade Senior Accnuntant, =zuch a !
K ' TR | ‘ i
i
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;;'_i‘ | .
S benefit of Fr-22C with effect from the date of his
ff:JE promotion in pursuancé of'thé orders of the Supreme
;1'?“ Court or the Tribunal Was also eftitled to fixaiion
aiik under FR-22C when he uasf appointed to ihe 7 , o
;i';. functional post of SenlorfAcccuntaﬁt under B0:20 i'
LI;E: scheme had nhot arisen for,_cpnalderafion in  that {.
ih-:' cuse. Thie  fact that the Fuil Bench has held that ?i
?%;; Government 1s competent td- declafé a post as ; _
éi‘: non-functional Cannot bezéreliéd_ upon . by the { 1
‘f; respondents to‘contéhd that ﬁﬁe applicants in  this ﬁ
iQf{ case were not entltled to FR-22C! benefit when they _ %
%3:55 were promoted as selection gréde Senilor Accountants o g
;ﬂﬁgf as that benefit has been given Inl pursuance of the . 1
?;fé order of- the‘ Supreée Courﬁ/Tllbunal which has _ l
‘? i become final, The Ful] Bench: declsioq?cgnnot be of }
%ﬁ : much help to the resoondents.? ; %
’ ' i
;,ﬁ! 22. After a careful éons deraiion of  the : 2
giii relevant provisioﬁs in  the f1101t .of undisputed 2
%;? facts, we are Unable to @old thati}he fixation “ {
%é under FR-22C of phe applicants’ pay on their El
éﬁ appointment to the upqraéed posts of Senior E
éf : was wrong or {fregular Justifying ' a;
zﬁ / denying ~thé benéfit of FR-22C at one a
ot B : : '
%’5(’?(( thage\’l‘In 0.A.Nos. 179, 373.? 383 to 385 of i4a9g .
%?§E£ wgthé )aoplicants ' have alqo pnayed that their
E; f‘\ “‘ﬁ"Eﬁ lfflcation pay should be takpn in{o}accounF for "
§1 §“u\ ﬂmbgﬁﬁﬁ‘puroose of fixation. iﬂowever.ﬁ the lesrned i
™~ : |
. 1 " :
a8
H )
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—rate

Newlg L, -
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agiin— mms ot

e e

the Full Bench in S. CHANDRASEKHARAN NAIR ANP OTHERS
V. ACCOUNTANT GENERAL (ALE) AND OTHERS l(1998) 38
ATC 131 (FB)) 1in support of the contpntionlthat the
benefit under FR- 22& cannot be availed at both the
stages. In thatl caxe

promoted as seiectign grade Auditor after 20-9-197¢

|
when thot post had been decldrpd as non-anctiona]

the applicant |who wuT

WAS nm ALVAN T\PJQHQH nf piy amgder TRO270. The

"
pnot L of vt Lo Ul oaeides

re-classified as

puditer TRRT
functionsl with effect f{rom

—h—i?B?l Ihose chountang; who lgot prémoted as
Senior Accountants on and after 1—4—1987 Qere given

fixatjon of  pay under FR=-22(1) with effect from

that date., The Full Bench held that 1tj was Lhe

" ‘

wprerogative of the Government  to clﬂssifv and

re-classify post or grades agv functional and
non—Tunctional L

aspects,

| . \
beeni done by ‘order dated 12v6f198h was  not

king into accpunt tﬂe relevant

— Q- —

sub-claszifying Senior

Accountants  but uparading
the‘ non—functiowa] postz of Senjor Ac&ountantﬁ as

functional gradéw As the applicénts had been glven

benéfit of FR—ZZ? with effect from 1—4—3987. the

Fﬁ}l Eench held fhat the appllcanta claim that they

\
shou d be given fhdt benefit from the ste of their

\\- \

promo&ion ‘when ‘the posts rema1ned non-functional

’ -waﬁ not justifiqd. The question as to!uhether the

H

s, ’ ! .
‘gelection grade Seniot Accountanl who wa3s glven the
' ' .

i | .
]

It was also pointed out that what had.

.
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counsel for these %pplicants submitted th?t as that
relief 1s not connected to the, main relief, the

«51d applicants withdraw that  praver| sezking
{ - i

s

| i
i liber/ty to seek | necessary reliefl by a sepatate
FEIIR . ! :
iy ‘ . :

B{ aplecation. The applicants are given Yiberty to
il . '
A .
'ﬁi seek ' that relief, 1f 1t i= legally ajailable to
‘%é' them:'in separate proceeding:. Their prayer in this
L2
'?j - regard is not conzidered a% the same 1% ﬁithdraun.
!éf ; : i
e \
foote i '
b ;! 23, For the  above reannnt, thf impugned
{i . dec151on and the consenguential rPfxwatlol of pay of
P :
}’ the ‘applicants whliich have byerer rhullmnccd are ull
! H :
.{- Al
K‘;gi quashed. | The fixatlon of pay made earlier to the
[} 0 '
gl
P :%{ tmpugned decision <hall stand res Lored The
i i .
P : : apolkcations are accordingly allowed. If ony
1 . (\ l a
Wt i Y — r’/ \
(70 A : facevery has already heen made in pursuance of  the
I ’;Z ] ’ ." A '| |
eol s ! Y Sh b
1S W'%f e {r\\ . 1mgugned ordersl the same shall be refunded within
brak it |

;fJ.l!‘?U.( . thrbeqmonth; from the dote of receiot of = copy of

L s . ,_\,S'X } o

2 A e oy e e
:%ﬁ S TR W thlf order. There will The no 0|dP| az costs.
o AT At g
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P . .R. .
FORM NO.9. gY.R2.0.2.0

(See Rule 29.)

CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABHQ
1st: Floar, HACA Bhavan, Opp:Public. Garden,Hyderabad.500004.A

ORIGINAL APPLICATION NO. §3pa0 OF 1997«

Applicant(5) v/s RESP ONDENT(S)

&

. 2}

ﬂ‘wgyamaw‘w x iZBthms: Tha Sﬂc?ﬁtafy.& D-G. (pNES ’ Dq)tf;;dni’

i T 1Y 2% ¢ . |
BY Advocats Shri:ﬂ-s-ﬂ-SQbyShaY@y fosto, fleu-Cothi.? anothar,

\”ﬂ;.l/fhn Secretary, omd J.C.{7oote}, Unicn of India,
Loptf.of Pests, inisicy of Communicstions, Dalt Bhevan, s

/‘ ﬁzxﬁ)a&hi.

2+ The Birector of Accounts {Postul) A . b
Hydarabad, count3 {Postul) Andiwa Circle, Abida,

Whoreas an application Pilad by the abave named applicant:

I
under ssection 19 of the Administrativs Tribunals Act 1985 as
tha copy &@nnexad hersunto has been registersed and upon
Prsliminary hearing the ¥ Ebugmsl has admittasd tha

applioatian.

Wotics is hareby given to you that if you wish to
contast ths application, you may Pils your reply along wilh
he document in support therof and after serving copy of thd

fy p e |
5 of raceipt of the notioce bafore this Tribunal, sither in

persan or through a Legal Prectitioner/Prasanting Officer
" appointed by you in this bahalf. In default, tha said
appiication may be hsard and dacidad in your absence ‘'n or
. aPfter that date without any Purther Notice. '
! Issued under my hand and the seal of ths Tribunal

. This tha . Fiftoonth, . . .day of JPPREb. [ 199iPe

//8Y ORDER UF THE TRIBUNAL//

same on the applicant or his Legal-practitioner vithin 30 ddys

b _ S
BRATRAL GOUT.STANDING COUNSEL)".
1o ' T frJ4.Ramuly.Addl. OGS, [

Rk,

in

Data: g3u5.08.

H

FOR REGISTRAR.

Nbik%-oﬂ coPy hos &Jmed%?
f 66€ﬂ 5eﬂ&£ J&bé%#EEf

i pA- 25| \?; 3

 OASR 3o \a T ¢

v!_ﬂ_- ,“i .""“"‘-_H-—b‘

———

T SWAEE AIGERe
< Central Administgtive Tribyng|
999 [ DESPATGH

i3 JuN{nm




SY REGD.POST ACK
Notice &f Miacellansmus Applicetion .

n I8 ADMINTSTRATIVE TRIBUNAL: F"DERARLD BENCH 1T HYBERABAD
tet Floor, hiCA 3havan, Opp; Public Garden, Hyderabad.500004Y A,p,

4 MISCELLANEQUS APCLICATION Nu. 99,  of 1991 . |-

- [
" SR, 2304/97. | |

ORIGINAL APpLICATION ND.

OF 199 E
' ‘ ‘ ﬁ
APPLICANT (SR,.Marayenasuamy.b g Respondent (5) \‘ l#ﬁ
o, 12 others. Tha Secrotary, NG (9ﬁetﬁﬂ!! Daptt.of 1
To. Pants, Min.of Cemmunicatigns, |
Nou-Deihi, 2 nnath!r. _ 1 j
_ oo . E
. ' 3 fong, .
1. The Sacretary, OG (Pestel), Dsptt. of Posts, Min.of Communications, |
" Union of India, Dak Ohavan, New-Delhi, I
2. Tha Director df Accounts (Pogtal) Andhra Circle, Abids, } L

Hyderahad 500001,

Whereas the applicant above mamed has Filed M

Application (copy enclosed) Under Rule 8 {(3) of Ce
Tribunal (Procedure) Rules,

iscelleneous

ntral Administrative
1987 in this Tribunal and whersas thb
Miscellaneous Application was ordered on...., 30~7=97.,

N .« 0
. 15«8=97 : |
Take notice that uithin....???.i..??:g...t...?rom the dat& of

i
Service of this notice, jou may appsear in person or through a

duly authorised Legal practitioner and file in three complete se%
raply to the application along with documents if any,

8,

in a paper jhook
. \
form failing which the matter will be heard EX-PARTE,

!
_That,

you the aforesaid Respondent No. .

«v..... do send for pur
use in Centra}l Administrative Tribunal,

Hyderabad Rench at Hyder;bad
811 the singular the said records and other with all things touc

Rhing ' '
thg same as fully and perfectly as they have been made

by you, ‘
before the .....F??p9?9F??......;...day of .J.[??PF??P?F?.....1997°

=37 .
and the case is posted for hearing an .. 15-9 e, |
at Hyderabhad,

/75 ORDER 0 THE TRIGUNAL // ’

S/}\/l;,//’1~L—-—~“'*
~ o
cr REGISTRAR, \ ,

7%&Ws#ﬁﬁ$ﬂmmﬂr
Central Administrefive Tribunal

sieer DECEATCH
13 AUG 1997

Fruar s 4 i |
HYDERABAD PENEH

Date: g.g

~
wat
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APPELLATE SI1DE o
No. of 199 :
AGAINST
_ OB e Y30 9 of 199
‘ —
On the file of Court of AT 1%67
‘ v
& ‘N@% g V- & 'J”M Appetiam
N ' f"t:li[inr_lT:.l'..
VERSUS p
— —
. HRospondent
V\!(;_- ""nis[r » Ty
o t
G
Appellant-Petitioner & PP O\
T T Hesponderit I the above Appeal/Petition do hereby appoint ond @ XA

1% ceives MY

S ar el NN
2—'?—'“??? & ot tl ¥ 30}"”" 997

’)_93023. Q- SWeAA

Tt vﬂa’
e

%

Srabad

=

Advasate /s ol the High Cout o appear for mo/us in the abovn A|~.pcnl/|n|'litinn and to
conduct and prosceute (ar defend) the same and oll proceadings that may be l;tlam% in reshect ot
aay applicolivn connecled with 1the same or any dosree of order passad therein inehuling all apyi.
cations Torreorn of documents or the receipt of any nimu:yx; that miy be payabhd to nie/us in
the said Appeat/Patition and also to sppear i alt applications under chiuse )(VE»'( the Lerters
patent and o all anpligations for review  and for leave o the Suprewne Court of L and in al)
appheations eviow nf dhidgemnnt . R

%)

f—
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AP ESLLATE STk

No. ol 199

AGAINST

O o ' ot 1994

On the fite of the

B M A all

. ACCEPTED

)]
4
i
.
! .
. .
: ' Peatione

Counsvl for Apnellant

Hevoomlc nt

Date (AYEY

ApppH it

Advocllto fm "Pot mnml

h(’f‘rmn«, 13t

CTESCENTY SYATIHONLITS,

Opp. City Civil, Caurt, Chaty Bazar, Hlyd-2.

|
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T%E CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD B

AT HYDERABAD
M.A.NO. 728 OF 1997
| in

; »r
* 0.,A.NO., 230w OF 1997

Betwe%n :

l. R, Narayanaswamy, s/o.Nagaiah,
aje 54 yrs, Sr. Asctt.

2, K.Sattaiah, s/o.late K.Narasimha
age 55 yrs, Sr,Acctt.

3. V.J.R,5,sastry, s/o.Mekhteswararao
age 51 yrs, Sr.Acctt,

4, PlV.Narasimha Rao, s/o.Ramanaiah,
age 5] yrs, Sr,Acctt.

5. AlVijayasaradhi, s/o.Narasimhamurty
age 52 yrs, Sr.Acctt.

6. BiBiksham, s/o.Raghavaiah, age 51

: loo

11.

12.

13.

1.

years, Sr.Acctt.

V. R Sivasankari w/o.V.R,Murty, age
50 YIS, Sr,Acctt.

G Ch Prasad s/o.Kanakaiah, age 51
yrs, Sr.Acctt.

V.S,.5omayajulu, s/o.Venkateswararao
age 52 yrs, Sr.Acctt.
V;VijayalakShmi w/o0.Venugopalarao
age 50 yrs, Sr.Acctt.

P,.Ramachandramurty, -s/o.Krishna Rao
age 50 yrs, Sr.Acctt.

N. V'V .Venugopal Rao s/o.Satyanarayana
age 50 yrs, Sr.Acctt.

Ch,Venkateswarlu, s/o.,Llaxminarsaiah
ag? 50 yrs, Asst.fccounts bfficer

All working in the Office of the Director
of Accounts (Postal), Hyderabad-500 001 ..

and

Unien of India, rep.by Secretary &
DG (Postal), Deptt. of Posts, Min.of
Communlcations, Dak Bhavan,
New‘Delhl - 110 001

The 'Director of Accounts (Postal)

Andqra Circle, Abids, Hyderabad-500 001 .. Respon

ENCH

cants

dents

ApPLICATION FILED UNDER RULE‘é (5) (a) OF CAT (PROCEDURE)RULES

1887 SEbKKNG PERMISSION TQ FILE A SINGLE QO.A.

are ali

| e, the applicants herein submit that we

applicants herein and are working as Senior

.‘-2.




o oy ]

$==2m=3 f !

1%

Accountants (functional) grade in the Office of the |

2nd respondent. We are all concerned in the O°A'T
ested I

having a common cause of action., We are all inter

in the relief, All the respondents herein are coﬁmon
| | |
to all of us, The impunged order giving rise to ?he 5

i ; I

cause of action viz, Memo No. 33(5)/97/PA—Admn.I/?8 (
i

dt.' 01-7-1997 4is common to all of us. The impunged i

\
order issued by the 2nd respondent is a stereo-tybed |

I

r

one‘filling in the details of each applicant. Tg 4 :
, F

!
relief prayed for is also common i.e. seéting as#de the F
‘ :

impunged order issued by the respondents. f [
| |

2, In view of our submissions in paras above,

we pray thatthis Hon'ble Tribunal may be pleased?o permit
us 'to join together and file a single O0A and pasﬁ such !

other order or orders as deemed fit and proper in the
|
i
circumstances of the case, | .
E i
. VERIFICATION ! -

5,No. Name, Father's name, age & designation Eﬁignatuqé i

1 .
1. R,/ Narayanaswamy, s/o.Nagaiah, 54, SA égﬁpﬁe:;;é””p g

2. K,Sattaiah,s/o.Narsimha, 55, SA % _!

3. V.J.R,S,sastry,s/o.Mukhteswararao, 51, SA\J,

) e
&

4, P,V Narasimha Rao,s/o.Ramanaiah,5l, SA G?\ﬁ

1
5. o,Vijayasaradhi,s/o.Narasimhamurty,52, SA {

6. B.Biksham,s/o.Raghavaiah,age 51, SA

‘7. V.R,Sivasankari,w/o.V.®. Murty,50, SA

8, G.Ch.Prasad, s/o.Kanakaiah,51, SA

9., V.S.Somayajulu,s/0.V.V.Rao,52, SA

10. V.Vijayalakshmi, w/o.Venugopalrao,50, SA Y‘”d}”19ﬂdbﬂu§
! g

‘ |
11. P.R.C.Murty,s/o.Krishna Rao,50, SA F?U\f.(\
| ; .
y2. N,V.V.Venugopalrao,s/o.Satyanarayana,SO,SAﬂﬁﬁvuakM, iz

Ch. v ; iah.; f '

y3. h.Venkateswarlu, s/o.baxminarsaiah, AAQ, 50 G@Z@uﬂéfﬁ:qji+
| |

Hyderabad T\_,n\__,\/ i | !
Signature of counsel for applicant
Dt. o -7-1997 ;
| | i
| | |
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In the Central Administrati;g-Tribunal
at Hyderabad

M,A,No, of 1997
in
C.A.No, of 1997
' Between 1 |

R, Narayanaswamy & others.. Applicants

o and

 Union of India & another.. Respondents

——

APPLICATION FILED UNDER RULE 4 (5) (a)
OF CAT (PROCEDURE) RULES, 1987

Filed on: & =7-1997

Filed by: Sri B.S,A,Satyaparayana
Advocate
2-2-1121/3 E, Nallakunta
Hyderabad - 44

Counsel for the applicants




| T WNDHOSE

MA_725/97
. IN THE CENTRAL ADMINISTRAT IVE
20.7.97 , o | _ TRISUNAL: HYDERASAD BENCH A‘/
- Sad) BENE:H‘W”‘ | |
Heard Mr. B.S.A. Satyanarayana m}PUSTAl

for the applicant. i

Prima facie ' case dibglégeﬁ} T oL 199? N
Issue notice to the respondents who may
file their reply within 6 weeks. No(
recoveries shall be effected from the}ypay——%nA. 3.R.NO. Q 30U of 199.?
until further orders. T

i

Interim order be communicated

by wire at the cost bf the applicants. v
|
_} .
HBSJP ] /ﬁggP ‘ .
M(J) o M@ .
KSM |
i :
i W

\

| ' |
| ‘ PETTTTON FOR SEEKING PERMTSSION
‘ TO ADDTITIONAL APPLTICANTS TN A
SINGLE APPLICATION.

g,
A
“.Af.&_‘
o

No reply has been filed to the
MA, - Looking to the facts of the case
and common grievance of the applicants
they are allowed to file a single 2

petition, Register the Qa. | . . Mr. 8 -S - Q S.,o_tjﬂmq W
Thus the MA is }diaposed of,- - COUWSEL FOR THE A%LT%NTS
014 ' Om . _

!

|

|
l Lo o - - &% Addl. Standing cOunsel'-
|

b

!

|




